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LEGISLATIVE ASSEMBLY 
Tue8day. 9th . March. 1943. 

"111e Assenibly lllet in the ~  Chamber of the Council House at Eleven 
.(If the Clock, Mr. President (The Honourable Hi; Abdur  Rahin!) in ~  ChB.ir. 

:vml\1BEll. SWORN: 

Mr. Geoffrey Stephen Bozmull, C.l.E.. ~I. . . (Secretary. Indian Overseas 
Dt'purtmcnt ). 

STARUED QUESTIONS AND ANSWERS. 
(a) ORAL ANS\V'ERS. 

PRoPERTY OONFISCATED IN SIND UNDER MARTIAL LAw. 

'260. *Xunwer Bajee Ismaiel Alikhan: (a) Will the War Hecretary ldndly 
:give the tot.1l1 approximate value of movable and immovable property (·onlis· 
;cated in the 'Sind Province WIder the MlIrtinl Law? 
(b) What is j,he value of such property of the Hur Leader known as Pir 

Pagaro? . 
Mr. O. II. Trivedi: (11) The required information il-! not 1l\,lIilllhte here, lint 

if it CUll be collected without undue expenditure of til11e lI1Jd Itlhnur, 1 will Iny it 
·on the table in due course. 
(b) Property, bullion and cash to the extent of Rs. 8'86 lakhs. 
Mr. Lalchand lfava1ra1: May I know if toe property other than that of Pir 

l'ngnro and the relll Hurs has also been confiscated in Sind? 
Mr. O. II. Trivedi: Yes, Sir. 
Mr. Lalchand lfavalr&l: Has it been confiscated under t.he mar'tial law'l 
Kr. O. II. Trivedi: Yes, Sir. 
lit. Lalchand lfavalr&l: Will the Honourable Member give me the details 

·of it? 
Mr. O. II. Trivedi: I ha.ve said that the required information ii_llot avail· 

IIble here, but if it enn be C'ollected without unaue expenaiture of time and 
'lahour, I will lay it on the table in due course. 
IIr. Lalchand If..,.alra1: Why is it. that t·he confiscation has tnk!'n place of 

·the llroperty of ~  people SIRO when the martial law is intended for the Hurs 
onlv" 
·Xr. O. II. Trivedi: I understood the Honourable Member to aRk me whe. 

·thel' besiilcs the property of the Pir Pagaro any" other property was confis('ated 
find 1 sRid 'YeR'. 
Mr. Lalchand . r ~ _ Hut ~  har; the r r ~  of the C'ivil popnlnt ion 

hl'pn confiscated? 
Mr. O. II. Trivedi: I thiuk I misunderstood the Honourable Member. AR 

fal' ~ I um aWllre, the property of persons other than the Hurs has not been 
( ollfiseated. 
'M'r. II. A. Sathar II. J:18&k Salt: With reference to the nnRwer to part. (hI 

of tile question, mv Honourabk fripnd said that the propert.v "'nR worfb 
ilRi\ lakhR. Was it' onlv in hullion and monev or does it inc'lude the londt\d prn-
jlertv n\so?' . 
Mr. o .•. TrIvedi: It iloes not. incluile landed property RII :Ilr liS I 11m 

;,WRre. 
Maulvt lIuhammad Abdul Ghall1: What is the worth of the landnd pro· 

TlC'ltV? 
Mr. O. II. TrIvedi: I do not know. 
IIr. H. A. Aathar II. J:1IIIk Satt: Has that been 
'lIr. O. II. 'l"I'lvectl: Not as far BS I Am aware. 

( M9 ) 

connSC'R teil ? • 
• 

• A 
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Dr. Sir Zia Uddin Ahmad: With reference to the figure ot Rs. 3·86 laklis. 
mentioned by the Honourable Member, does it include the value of the treasure 
t'CCE·ntly unearthed as was reported in the papers'! 

Mr. C. M. Trivedi: I think it does as far as I am aware. 
Mr. Lalchand Navalrai: Is it a fact that the Pir Paaaro ·s palaces have been 

rnxed to the ground? 
0 

Mr. C. M. Trivedi: Yes, one has been razed to the ground. 
Maulvi Syed Murtuza Sahib Bahadur: May I ask how much pro"[)erty was. 

demolished? 
Mr. C. M. Trivedi: 1 have not the details with me. 
Sardar Sant Singh: .\lay I ask the reasons why the Government razed the· 

palace of Pir l'agaro down? ls that in the spirit of vindictiveness or is it in rhe 
spirit of justice? 

Mr. 0. M. Trivedi: 
Sardar Sant Singh: 

ground? 

It is not in the spirit of vindictiveness. 
Then what are the reasons for raztng the palace to the 

- Mr. C. M. Trivedi: The palace was a visible symbol of Pir's authority.
Sardar Sant Singh: Dqes the Government hold that the visible symbols of

old monarchy are to be razed to the ground? 
Mr. C. M. Trivedi: It was used as ,t fortress for holding lethal Weapons and 

ammunition. 
Sardar Sant Singh: 
Mr. C. M. Trivedi: 
�ardar Sant Singh: 

discovered? 
Mr. C. M. Trivedi: 
Sardar Sant Singh: 
Mr. C. M. Trivedi: 

dictionary. 

Were any weapons discovered in that building? 
Yes, Sir. 
What was the nature of those weapons which were 

They were lethal weapons. 
You mean to say dhaus and soties, or anything else? 

The meaning of "lethal weapons" will be found in the 

Hajee Chowdhury Muhammad Ismail. Khan: May I know what is the annual 
income of landed property which bas been confiscated? 

Mr. C. M. Trivedi: T said that so far as I am aware landed property was 
not confiscated. 

Maulvi Muhammad Abdul Ghani: .-\re Government; aware that all this 
property-landed and bullion�is held by the Pir Pagaro under a trust on behalf 
of the Mussalmans of India'! 

Mr. C. M. Trivedi: I am not aware of that. 
Maulvi Muhammad AbdUil Ghani: Do Governme11t propose to make in-

quiries into this matter? 
. (No answer.) 

Dr. Sir Zia Uddin Ahmad: :\fay T ask whether the property confiscated 
belonged to the Pir Pagaro personally or whether it belonged to the Mussalmans'! 

Mr. C. M. Trivedi: I want notice of that question. 
Trrn NEW INDIAN STANDARD Tll\rn, 

�261. *Mr. Amarendra Nath Chattopadhyaya: · (a) Will the Honourable the 
Home 1\f P1J.1ber please state the circumstances which led to the adoption of 
the new time in Indiv, whereby the standard time was advanced by o•rn hour, 
and how long it :s to be continued? 

(b) What have beer, the advantages to Government?
Cc) Does he propose to consider the desirability of reverting to the old

standard time? If not, why not? 
The Honourable Sir Reginald Maxwell: (a) And , (h). The lfonomnhlt> 

".\T ember's attention is invited to the re11l�- given to a similar question No. 189 
put h:v Qazi Muhammad Ahmfld KAzmi on the 25th Febrnar�', 1943. 

( c) The qdestion whether the present Indian Standard Time should be
changed during summer or not is under consideration. 
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(c) Is it a fact that these temporary r ~  . ~  ~r  
are considered 'Junior to permanent Sub-Subordmates (Overseers) in nL&klng 
promotions? If so, why? 
(d) Is it 0. fact that many Engineers have been recruited from outside as 

officers in the Military Engineering Service, but the authorities have bl:!en 
quite unsympathetic to the aspirations of liuch qualified men in the ,Depart. 
meut ~ 

(0) What is the number of those qualified Subordinates who have been 
promc.ted to officer's rank during the War? . 
(fj Why is prQierence not given to 'the qualified departmental Subordinates 

ill muking promotions over the unqualified individuals of the ,same rl&nk or in 
recruitment of qualifiEld candidates from outside? '. 
(g) Do Government propose to consider the desirability .of giving promo-

tion to tht, dcpartllJental lOen also in order to relllove dillcontellt '! 
JIr. O. II. Trivecli: (a) 'I'he informa.tion required is not readily available 

Mill its collection would involve an amount of time and labour which would not 
be justified in war time. . 
(b) The promotion of subordinates to gazetted officers status is maae by 

selection on merit. 
(c) No distim·tion is made between purely temporary S. D. Os. and perm a-

mmt overseers employed as temporary S. D. Os. in ~  individuals for 
appointment as Assistant Engineers. -
(d) The reply to the first part is in the affirmati,!e and to the second part in 

thtl negative. • 
(e) 121 military and 97 civilians have been promoted to officjlr's rank during 

..c.hp, war. 
'(f) and (g). III selecting subordinates for promotion preference is in fact 

given to better qualified individuals provided they are in other respects suitable. 
AUTHORITY FOR REDUCING PAY OR RANK OF OFFICER WHEN DEOLARED MEDICALLY 

FIT FOR A LOWER RANK. 

285. *JIr. II. Ghiaaudd1D: (a) Will the War Secretary please state the 
authority under which the appointing authority of an officer, permanent 'or 
tCIIIporllry, can reduce his pay or rank solely on account of his having heen 
declared medically rlt for 'c' category instead of 'A' or 'B' to which he 
belonged when entering service, although he is considered otherwise efficient? 
(b) Have any instructions been issued which restrict tbe further advance-

ment of sllch an officer? If so, does he propose to place a copy of such order 
011 the table of t.he House? 
(c) Is he aware that duc to hard conditions. and work the health of the 

individuals has been adversely affected during the War? 
(d) Why should not the State compensate such officers for their devotion 

to duty in mitigating their hardships? 
(e) Does he propORt1 to consider the desirability of amending tho!le restric-

tions thnt. have bee:J. imposed on their further advancement? If r,ot, cIoes he 
propose to ('onsider the possibility of exempting such cases from the ~ r 

tion of ~ ~ .  ServiceFl Ordinunce' with a view to allowing them to 
better tlwir prOFlp(lCH! elsewhere? If not, why not? •  -
IIr. O. II. Trivedi: (a) and (b). The pay of an army offiC'er depends on the 

mnk 01' appointllH'nt whiC'h he holds. On being placed in a mediC'al cnte!!ory 
othel" than' A', an officer C'an only he employed in an appointment appropriate 
t.o thllt (·at.p.t!;ory. and he draw" t,he pay and holds the rank approprint.e to that 
nT'pointment ..• Sueh rnnk will not, however, be lower than the officer's Sub-
stf\nf.ive 01' War Ruh!;t,nnt,ive RAnk to which he is in Rnv cllRe alwaVR liable to 
rf'vf'11.. 'I'hp o1'dprs of GovC'mm('nt on thiq subject, r~ contAined in Army 
rnl'tl'lH·tion fTndiA) No. 224 of 1941 nnd Indin ArmvOrdpr No. 1000 ~ moc1ifip.d 
hv Tnilin ."rrw ()rder No. 1405 of 1941. Copies ~  these ordt'rs a1'o placed in 
t.hp Hh1'nrY (\f the House. 
(c) ~  in n cerl·nin number of CRses. 
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. (<1) ~  officer who ~  placed ~ a lower medical category by a Medical 
~r  I~  as I. have. said, always given employment when a vacancy for which 
he IS sUl.tabl.e. IS ~ ~. Al}Y ~ r for whom r~ is no such vilcancy and 
whose dlsablhty IS certdied as attrIbutable to ll1i1itary service is eligible for a 
~ .  pension. 
(el No. 'l'here can ~ no question of Government ~  Qfficers for duties 

which they are not phYSICally capable of performing. The Essential Services 
Ordinunec hils no appliclltion in this connection since it is n fUlIdamentl11 
("Jl1dltion of military service that an officer cannot resign his commisBion at 
will 

1Itr ••• Gh1aauddin: With regard to part (8) is it not true that in .:ertalll 
ellscs people's ~  has' suffered on aCl'ount of the r ~ duties and they 
haVe! been placed m the cl1tegory to which they first entered. for instance. A or 
B category people have been plueed in C? 
Mr. C ••• Trivedi: Yes, Sir. there llIay have bel'n sue II I ~. 

Dr. Sir Zia Uddin Ahmad: What are the duties of officers in category C and 

do they get any remuneration? 
Mr. O. II. Trivedl: Category C officer!:! perform administrative or sedentary 

d'L1ties and they get remuneration. 

INDIANS APPOINTED AS Cum)' ENOINORS AND COMMANDBRS, ROYAL ENGINEERS. 
286. ·1Itr ••• Gbluuddin: (a) With rljference to the reply to starred qll('sLioli 

No. 276 of the 27th March, 1942, will the War Secretary please state if uny 
Indiall has bet<n appointed to lilly of the uppointmentF. of Chief Engiueers and 
Commanders, Royal Engineers, SO r~ If RO, what are their Durnell. qUlllitl('n-
tions and source of recruitment? If not, why has no uttempt so far been nlllcle 
to appoint an Indian to any of these posts ') 
(b) Does he propose to consider the desirahility of appointing some Indians 

permanently ~  the Military Engineering Service ior these high jtthri? 1£ llot, 
why not? ' 
Kr. O .•• Trivedi: (a) No Indian has yet been appointed Chief Engineer 

Olle Indian has so far been appointed Commander, Royal Engineerll. 
The name of the officer appointed is Ty/Lt.-Colonel B. H. ~ . LE .. "llri ~ 

quulifications OI'e: Degree, of Civil Engineering from ~  tollege, 
Hoorkee. 9i years service in U. P. Irrigation Department as ASSIstant Execu-
tive Engineer and Executive Engineer. .  .  . 
There are no Indian officers of the 1. E. who have yet suffiCIent service and 

experience to be considered for these appointments. .  . 
(b) There is no intention ~  appointing Wa-: r~  ~  ofti-

cerR whether Indian or British to permanent seDlor appolDtments In the M, E. S. 
l'el'lJIanent Officers of the Indian Engineers will. if suitable. undoubtedly risC' 
til I he highest ranks in the service in due course. 
Xl. Lalch&Dd Kavalr&t: May I know whether there is any Indian imme-

diutely below the Chief Engineer? 
Mr. O ••. Trivedi: No Sir. 
lIr. Lalclumd Na.valrai: How mali\" Indians are there who call a"pir£' for 

tIm t post? .• . 
Mr. O ••. Trtv8dl: I Jl'hvt' llot "ot that information. All far 11101 I 11111 nWIII'(" 

the highest permanent rnnk obtain:d by nn Indian offieer in the Indian Engi· 
nt'PIT i .. thnt of Cnptain. .' 
Sardar Sant Singh: May T know if these Chief EngJlll'cnl, ~  r~ no", Ill' 

the Military, helong to the l\Iilitury Depnrt.ment or whether theIr servIces were-
hlJrrr.wed from the Civil Departments? .  . 
Mr. O .•. Trivedi: Their services were not borrowed from the CIVIl 

~ Rr . • 
Sardu lant 8.tDgh: Is it not a fact that good many officers in ~ Civil 

Departments Are quite fit to hold this poet? Will they be taken, if they 
~~~~ . 
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Mr. O. II. Trivedi: No, Sir. The post of Chief Engineer not only requires 
technical qualiticl1tions but military experience also. .  " 
lIaulvt Syed Murtua Sahib Bahadur: Is there any Indian Supermtendmg 

:Engineer. in the Department? 
Mr. O. M. Trivedi: There is no I>uch rank as that of r ~~ Engi-

neer in the Military Enginltering Service. 
PRoMOTION OJ!' TEOHNIOAI, M. T. STORE-KEEPERS TRANSFERRED TO THE INDIAN 

·ARMY ORDNANCE CQR"PS. 

267. *lIr. II. GhlaIudcllD: (a) Is the War Secretary a'Yare that: 
(i) tee-hnienl M. T. Storekeepers of the Indian Army Ordnance Corps wha 

were transferred from the Royal Indian Army Service COl'PS to the 
Indian Army Ordnance Corps were given clear tmderj;tanding t·hat 
their terms and conditions of service would remain unchanged but 
they have since been practically debarred from promotion to the 
higher grade; 

(ii) Indioo Army Ordnance Corps Storemen and M. T. Storekeepers have 
the same duties in their respective units, but the M. T. Storekeepers 
have been denied promotion whereas the Indian Army Ordnance 
Corps Storemen have been promoted to the higher grade; and 

(iin the new combatant storemen posted to the Indian Arnly Ordnance 
Corps Workshop Companies have to work under the M. 'I'. Store-
I[eepel's because of their seniority and r ~  for training where-
as they are drawing more pay than the storekeepers? Have any 
steps been taken to adjust their position, if so what? 

. (b) Has it been brought to his notice t.hat great dissatisfaction is prevailing 
muong the M. 'I'. Storekeepers owing to t.he fact that. on account of the expan-
1>ion of M. T. in India, no promotion haR been given to their C!lldre and no paid 
.nding promotions have been given in the vacancy of seniors ~  gone 
.overseas and no scheme has been mnde for the uplift of the Corps? 
. Mr. O. II. Trivedi: (a) (i) lind (ii). The terms and conditions of service of 
M. T. storekeepel'k who were, transferred to the Indian Army Ordnance Corps 
luwe remained unchanged and they have not been debarred from further pro-
·n !otion. . -
(iii) Case", do occur' in which Indian Army Ordnance· Corps storekeepers 

atavc to work under M. ~r. storekeepers while, the former are drawing higher 
rates of pay than the latter. This is due partly to the fundamental difference 
in their conditions of service (M. T. st.orekeepersbeing enrolled personnel while 
civil assistant storekeepers of the Indian Army Ordnance Corps  are not) and 
R . ~  because representations from the· storekeepers themselves prevented 
amalgamation of the two categories in 1939. With the promotion of M. T. 
'slorekeepers t,o bigher categories the position is gradually being adjusted. 
(b) There has been a certain amount of diSRatisfaction among M. T. IItore-

"keepers on the lIubject of promotion but in view of the stepR which have already 
been token to facilitate their promotion, Government consider that there is now 
little or no pause for complaint. . 
EMlmalDNCY ~ I R  TO INDIAN WARRANT Ol!'Jl'IOERS 01' THl!I INDIAN ARMY 

ORDNANCE CoRPS. 
288. *JIr. II. GhlaaudcllD: With reference to the reply to starred q1lestion 

No. 271'\ of the 8bt :March. 1942. on the subject will the Wn.r Secretary please 
state if any Emergency Commissions have been given to ~  of the Indian War-
·rant Officer!'; ()f the Indinn Army Ordnance Corps so far? If not. ho,,' long 
more is it liltely to t,nke t<) open thiFl -Branch of the Army for appointment of 
Indian'J fo CommisRion Rank? In case Ilny onpointments have been made, what 
are t.ho llames, qualifications and appointment,s lost held by those who have been 
·given r~  Commission from this unit? 
Mr. O. K. Trivedi: No actual promotion to I'mergenc:v comlDtss;oned rank 

'hA'J yet, bp,en molle from omon/!: Indian warrant offir.erF. Of"the I. A. O. C., but 
.fill ranks I,lf the I. A. O. C. are anowed to apply for emergency commission •. 
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~  from 21 persons have been forwarded so far to G. H. Q. Of theBe. 
two have been selected and art! undergoing traillillo. Their lllllUeR qualifica-
tion!! and appointments last held are as' follows:-" , 
(J) Harbans Singh •. B.A .• Punjab lTniversity, Salvage Group, Rawalpindi 

_·\rsenlll. -

(2) Haghbir ~~ . .~ .• Pu.njab l!niversity, 14 years Army service. joined 
I.A.O.C. frorll Mlhtary Farms In Aprlt, 1940. Active servioe February 1941 
to December ~ . 1. A. Special Certificate of ~ ~ . Q. M.S.. Stores, 
. Orrlnllnce lIoblle Workshop CompallY, . 
• ~.I~  wnrrant offieer ~  been selected and is waiting to proceed to lin Officers' 
fmllllng School. He IS--

~ r Singh Nagi" LA .• ~  Certifil'ute of Education. Service in 
T. H. C. from .Tune, 1939. I.A.O.C. from October, 11l86. 80 months nctive 
,.;t'I'ViC.3 during the war. Clothing Group, Rawalpindi Arsenal. 
Of ,the remainder, 14 are awaiting interview by the S('lection Board and four 

werp found unsuitable for promotion to commissioned mnk at prellent. 

Mr. II. GhlaauddiD: Why is it that they are not promoted in their own 
r,ppnrtment like Anglo-Indinns? Wby are Indians cleliarred from getting 
prQlllotion? . 

lIr. O. X. Trlved1: They Ilre promoted to Illdillll Cummissioned rank in t.he 
Department. Five have been '10 promoted. 

ABBBST OF SARDAR DIWAN SINGH OF THII RigaBat. 
269. ·Sardar Sant SlDgh: (a) Will the Honourable the Home Member please 

"tate when Sardar Diwan Singh, Proprietor of the RiyaBat, Delhi. was arrested? 
What were the reaSODS for his arrest? 
(b) Is it a fact that he has never been a member of the Indian National Con-

greis .ot has never taken any part in any political or subversive activities? 
~ Is it a fact that the Deput.y Comn:Ussioner of Delhi had sent for Sardar 

Diwan 1:iingh and gave him warning in regard to the tone of the articles published 
in his paper? 
(d' I~ it. l\ fact that Sardar Diwan Singh askecf the Deputy Commissioner to 

give tha.t W1Lming in writing? 
(e) Is it, a fact that the Deputy Commissioner took except.ion to this attitude 

of SlII'ci-ar Diwan Singh and used his powers under the Defence of India Uules to 
get him arrested soon aftet the incident? 

~ Is it a fact that Sardar Diwan Singh was prosecuted and sentenced by the 
r ~  COUl·t for forging currency notes? 
(g) Is it Il fact that he WIlS acquitted by the High Court 011 appeal? 
(h) Ie! it a fact that the High Court passed strictwes on the local authoriVies 

ill regard t.o investigation in that case? If BO, was he arrested on that account? 

. The Honourable Sir lI.egiDald )[axwell: ~  Sardar Diwan Singh WBS BtTested 
011 August. 20, 1942, lHlder Defence Hule 12\1, Ilnd is now detuinecl under lin 
{;rcler made by the Chief Commil'8ioner: Delhi, ~ r ,Defelice Rule ~ .. J:Ie 
wu"t arrested with a view t.o pI'eventing 111m from ~ ~  m a manner preJudlcm) 
to the public safety und the Il1UintcllllJ1('P of ~  ~~ ~r. ,  . 
{b) I hll"e no information regnrding tinrdlll' Dlwnn ~  I!l HwmIwrslllp of H.le 

'ndian National CongresJ'l; llf' ,is. however. known habltuaily t{) hnH' engaged iD 
'1uhversive a.etivit.ies. 
(e) Surdar Diw811 ~~  \\:Ul!l (,11111",1 I,,·forl· the ('mltrlll Prel!l"; . ~.  Com-

1loittf'e (the Deputy COJlJllIis"iollt'l'. Delhi. b('ing ,Present). ".nd ". wurlllllg ~  
r.dministered to him on the 10th August, 1942. III eonnectlfnl With lin EJrtJcle 
which appeared in the issue of the Riya8at newspaper. dated June 1st. 1942. 

(el) and (e). No. _ • 
(f) to (h). Sardal' Diwan Singh waR con\"iet-ed on the 5t·11 June, I ~ by • 

mugistrate or the Gurgoou District and sentem'ed to 8e"en year" rlgorou8 

• 
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imprisonment in a note-counterfeiting case. 011 appeal to the High Court tit 
LAhore he was given the benefit of the doubt and acquitted. 'fhe suggestion 
that the Judge who decided the appeal passed strictures on the locnl uuthorities 
ill regard to the investigation is almost un exact reversal Qf the true facts. The 
following sentences may be quoted from the judgment, to show its tenor:-
"Throughout the whole course of the case, the police have been the subject of attack, 

imd I fecI compelled ~ de8Cribe thi8 attack as in all respects absolutely basele88 and in; 
almost all respects foolIsh." 
'fhe suggestion that the arrest of Sardar Diwllll Singh last August WRf\ C011-

I~ r  with his acquittal in the counterfeiting case has no bash; whnteyer. 
Sardar Set Singh: Mav I know, Sir, the nature of the subversive udivitv 

and the prejudicial act which led the Government to arrest hun? . ~ 
The Honourable Sir Reginald. lfazwell: r have 8scertainesl the particulars. 

mysrlf, but I would ruther not state it to the House . 
• Sardar Sant Singh: May I know if it is a fact thnt Allrdllr Diwan Ringh 

WI1I1.1l0t a member of any political association so far? If the Government do not 
kJ.ow it, do they propose to-make enquiries on the point? 
The llonourable Sir Reginald KaweU:· I said thnt I was not aware whether 

hl' WIlS U member of the Congress or was not a member of the ~. --

Sardar Set Slngb: Of any political orgnnislltion? Will the HonourHhle' 
l\lernber make enquiries? . -

The Honourable Sir Reginald Kaxwell: M\' information is that he is 11· 
llwrnher of a particular organisation. Whieh politicol organislltion, T IlIn not 
pre}lured to say Ilt tht· momt>nt. 

DEMAND OF SIIOUBITY FROM THE Ri1Ja8at, 

~ ..... ~ r r Sant Singh: (a) Will the Honourable the Home Member please 
state If It IS n fact that the Rzya8at was asked to deposit a security? If so, on 
what date and for what amount? . -. 
(b) When was this security of this pllper forfeited? 
(c) Is it a fact that after the forfeiture, a further security hilS been asked forT 

1£ so, what is the amount of the security? 
(d) Hus any fresh declarati'on been filed? If so, with what result? 
(e) hi it a fact that Government is withholding permission for pUblication of 

the paper} If 80, what Qre the reasons for the aame? 
'!':&e ltonOui.ti.e Sir :Reginald MAxwell: (11) r ~  of Us. 1,000 was 

required from the publil';her of the RiyaBat ~  an order made by the Chief 
~ r of Delhi on the 28th JUHunry, 1939 under section 7· (3) of the 

Illdian l'resR ~  1'owers) Act. 1931. 
(II) ThiR security ,vas dC'l'iured to be forfeited b:--' un OJ'dl'r mude hy the Chief 

. ~ r on the 25th Sept.emhel', 1942 under sprtioll H (1) of the Act. An 
apl'lil'utioll l1lude to the High Court at Luhore undf.'I·-,'!ectlOIi-23 to set uside 
Ihr: orllel' of forfeit,ure was dismissed 011 tht' 13th January, 1943. 

(c) llnel (d). OIl the 2nd Kowmher, l!:l42 the publisher of. the Riyas(/t· 
nddrl'HRed II letter to . the District Mugistrute stating thnt he wished to file a 
fl'(,sll (It;c1nrlltioll. ~ former declaration hoving automatically beeullnnullea 
011 the forfeiture of the security. An order was made by the District Magis-
h'utt' Oil the 12th November, 1942 to the effeet thut if sueh 11 dedarution waR_ 
IIlMlt· 1 he deelll I'll II I would be r('quired to deposit tI security of ~. 2,500 under 
se"tion H (1) of the rlldinll Press (EllIergene.\· Powers) Act 1931. TIl(> puhliRher· 
h:H, mllde no fprthe!' 1IIove to'\'IlrIis filing n fl'e';!1 declllratioll. 

(t·) No. There is I ~ t.o prevent the puhlisher from rp-stnrting tht'· 
pnper·providecl he ~ the required security. 

Sardar Sant Singh: With rPfereu('e to part (d) will the Honouroble Memberr 
~  ~  if··the order pussed on 2nd ~  1942 Ilnd t,hnt passed on 12th 

~ r  1942 were communicated to the applicant: 

The Honourable Sir It.eglnald lluwell: J ha"e no llrecise information to that 
eRect. I f.tesume it was t,he case. 



XOMIXATIOXS TO THE HOUSE COMMITTEE. 
~r. Preaident (The Honourable Sir Abdur Rahim): Owing to the death of 

c:ertam Members there IIr(.' three vaeallciE:'s OTI the H C 'tt d I h d' I" ouse ,omnll ee an ave 
[lccor mg'y llOlllllluted Mr. Hooseinbho.v A. Lnlljee, Sir Frederick James and 
Mr. Jumnndut' M. l\It'hta to fill these yueulI('ies. 
, I, Imve alflo to ~~ the House that I have appointed Sir Muhammad 

'\ nmm Khan as IIIl addItIonal, member of the Committee. 

ELECTION OF ~I R  rfO THE STANDING COMMITTEE ON 
EMIGRATION. 

Mr. President (l'hp. Honourable Sir AbdUl' Hnhim): I huve to inform the-
A:::semol,Y that the following Members hove lll'fln elected to the Standing Com. 
mittee on Emigration: 

Mr. N, M. Joshi, SiI' Syed Ruza Ali, Air F. E. James, Mr. Anongo MohoD 
~r~  Mr. M. Ghinsudclill, Syed Ghulnm Bhik Nah'ang, Shums-ul·Ulema Kamal. 

u(lfll1l Ahmad, and Khan Bahudur Shnilth Fazl.i.Haq Piracha. 

THE GENERAL BUDGET-LIST OF DEMANDS-contd. 
SECOND S'I'AGE-contd 

~I  No. ~ U I  COUNCIL--cOlltd. 
Mr. President. ('rhe Honourable Sir Abdur Rahim):. The HouRe will now 

deal with the Df'muncls for Gronts. :[ t,hink it is now the tum of the Independent, 
PUl'ty to ll10ve theil' cut motions, 
.l[I'lfnR whereb]/ PI:OplC ?/lOU have l,ottCll' opportullity to place their VicWR before 

the Governm611t regarding War Activities and the futurB Position of th, 
(Jountry and of the future Needil for the Prosperity of thl! Country, 

Mr. Jlooeeinbhoy A. Lalljee ~  Central Division: l\f uhammlldan·· 
R 1I1'!.n: Sir, T beg to 1Il0YE'. 

"That the demand unde.· the head 'Executive Council' h., reduced by RII. 100." 
Kr. Prealdent (The ~  Sir Abdur Hahini): The Honourable Member-

is apparently not satisfied with the Assembly _ . 
Mr. BDoseinbhoy A. Lalljee: With regard to the Assembly, somethiilg is. 

~ . Sil', it IS nowlleurly four VPIlI'!! that. we have this great war and we 
huv() .~ r  into this ~  'wllr with all thllt we have. It canrlOt he dplliP<i 
thnt thE- effortF; m:ule by this country to recrUltll8 many soldiers as possible, 
to !'u'rlJit officers, to tmill officers, to recruit techni('iolls lind ahove /Ill to do I'll 
we Clill to increase our UlUliitions nnd stol'eR-ulI tht-lle efforts lirE:' eomplu·lIble· 
to ",hilt ot.her ~  lire doing. In fact, it can he proudly said that during 
the fin,t two ,Yeal'S of the Wllr, this countr.v supplied ·the major portion of the 
requirements of war find also troops. It cannot he denied thllt during tbi> last 
tV'lO yenl'l-I, since our own eountr.v has been directly tbreotelwd, every endeavour 
is I,eing mude to do our level best to Jlrosecute the war 8ucl'essfully. In order 
to do so, we have not lagged behind others in making sacrifices, whieh is alRo Ii 
fact, -

Sir, it is also admitted that ulmost All, or II very large portion of our people 
have been Rssisting war endeavours and all the SAcrifices that they are llIaking 
Ir ~ with the intention of puttinu down F'oscism, and Nazism and to uequire-

Iihertv for themseJws Aud for all "other people nnd alRo -for those who havE' lost 
their . liberty. While this is the position, we are often told that W(' ere not 
doing enough or as much as this country can do. I make bold to say that. 
Rflflf'rsion is not correct. 1£ it is the real desire that this ~ r  should do. 
foUl! more, and which she can relllh- do, then J 8sk in a)) fairness whether thfl 
lwople in this eou Il tn' are taken into I'(mfidenee as thO!le of the other coulltriell 
~ r the people 'of this countr.\' lire regularly and often told what. is the 

coudition of WRr, whether the people of this country nre madl' /lwore ON m ot,hl.'r 
('olmtri<ls 0" to what thev ore required t{) do, and above AlI Whl'nler, 4lxcepl the· 
~ rr R  of the Notional Defenre Council very recentlr b.\· the r ~  any 

( 867 ) ~ 
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-other regulllr ~  fOl'med body hH8 heen cl'ented ~  .~  other part of ~ ~  
... ;,f the continent of' lndin to do any sueh work. 811', with regnr4 to the NutlOnal 
Defence Council, I hn \'e nothillg to say, but, 1 will only say tbis much thnt. a 
body like that in the Centl'l' may give ~ to some as to something is 
being done, but it ('annot and does 1Iot honestly gi"e the mllsses thnt, ~ ~. 
COillpllred t.o whllt is being clone all over the world and __ more especlully m 
Ilountries where also war activities are going on CltII this little institute thnt .has 
been formed to meet only in Delhi be "nid to hE' of the people's represent.atlves 
.only and created for people to kilO\\, the reul ali(I fIlIlJllll:'ition;' \01' ~ to make 
the people take amy interest in the WHr. Sir, this countl'y, , 118 18 almost 
.Acknowledged, is a continent. Its provinces are larger than many of the smRIl 
couutries of thc world. Still one does not find that in 'anv of the ProvinceR 
r.~ attempt is made to hnve nn institute or body "·here people'!' representatives 
and others can give out the viewEI of the people. Is this fllir? Is this right? 
JR this the way to really and sincerely work for the war spElcially when ElO many' 
uElpersions are made t.hnt, full attempts fire not being mnde? 22 ('rores of people 
it: ten provinces and no institut.ion 'in IIny of those tim divisions where people'tl 
rA)Jre':!entativE's could talk about the war', or be able to know something about 
it, or suggest ways and means with regnrd to its nctivities 01' put their ~ 

tioDfl hefore the Executive Gover\lment with regard to the war and the relative 
position of the people of the country f Sir, asa result of the war, and owing 
t.o prevalencfl of thE' war in most. of the countries, our foodstuff position in the 
.c()unt,ry has been much disorganized. It wants planning and distribution. So 
far 'lEI my own personaJ opinion is con cElmed , we ought not to huve come into 
.that position, hut uufortunately f01' the want of proper phulIling IiIld distribu-
tion, for the want of not hu.ving obtained public opinion from time to time in 
·different provinces as tq what they think and ~  the wunt ()f not taking those 
. people, who are vitally cOllee1'lled, into confidence, or taking care to obtain 
,true position that we have come to this positioll, It is a very serious position 
· aud it is as important as other war activities, But may I Silk the Central Gov-
,tlrllUlent whether any attempts have been. made or Ilre being -lUude 
ill the provinces, in the  ten provinces (I ought to suy thllt the,\" should divide 
India into 20 provinces for this purpose) to creut.e bodies, Coullcils or confercllCc:,;, 
,or whatever you may like to ca.ll and to take veople into confidence in tholltl 
places? Please ask for tlwir "iew" und act according to them, do not neglect 
them; becuuse there are no legislutures there, it is your duty to be more careful 
· about them. Sir it will I believe be conceded thut. those people wh9 ha.ve got 
to undE'rgo the distress due to the ba.d distribution of food urI' mostly those 
· peC'pJe who have beeu helping ~  to get recruits from ull the provinces iu India. 
(even Madras ha.1I been giving you lots of recl'Uits) therefore it is but just that 
they should be given some opportunity to express their views. And I CUllnot 
understuud why has lIot this been dOlle'! Hil', I feel t.hnt it J" high time thnt 
the Centrlll Uovernment should ut. lellst try uud ('reute IIdvisory bodies like the 
National Deft-nee Council ill every province. There will be nothing binding 
'_'il ~ Gove1'l\ll1ent. 'rake \.heil· views and advil'e, und I am sure that both 
the war llctivitie!' lind the foodstuff and such other questions will be very soon 
nIcely settled nnd Rettlt'd t.o the FUltisfuction of the people. There are other 
questions whidl llI'e agita.ting the ppople for W/lllt of infonnation, such as the 
",hort.age of sTIluli l'oill!'l IIlId r ~  question, hoarding and prices. If fact's 
relating to these, matters lire pltwecl bpfore ~ )lubIi(' dnd explained to them, 
I am F:ure Il lot of misundpl'stllllding and heart burinj:( will be removed. Their 
views, thf'ir lIeeessit.ies m'e ~  he looked into 1l1lCl ought to be tllkell into careful 
and due consideration. I ask again' is India slich a small place that it could 
hJ fully guided, by a small 1I\IIuber ill the Niltiollul Defence Council in Delhi or 
~ .  by the holding of one or two IDp.etings of the Ceiltrnl Legitdature, wherein 
hardly a day or two is allowed to discuss the world Will' new!'l"flnd when every 
)roceeding R~ tnken down Rna report.ed ill the Eng\isll language? Is nil t hilt 
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~~ ~~  ~~  s.ufficient, to ,mak,e 22 r r~  of people take ony -important interest 
-+h Y, ?us I ~ r ~ . or IS thIS a sufilClent opportunity for ttle peol)le to I rI~  
1 I'lr Vlews,ertamly not. • 
Thberefbo)re. l:iikr. Ill)' suggestion is that in ordt'r that the Ileople in this country 

rUIl" e  a  e to now their pos't' 'b b .. • ~ ~  to solve some of th I ~  ma.}h eha Ie to ~  the war activit.y. lllay 
i.f.) ! od e I eu les t at live come 111 their way with rE'gtIrd 
o stuffs and H1llllV otlwr things it is the dllt'", (II' tIle ~ r I' G' t -to f' " - . ~  '.- 1\ Tovernmen 
OrInh.il11 etvler"l' provmce s\lch small COUll!'i1S I1S OW ~ I I I Defem'", Counol') 

nV(,f W 1(\ 1 Ie lead of th G  . I' ,', ,da,,, h e ~ r ~  CO\l d prClonde and at lellst t,wo or three 
Wl;V : ~ ~ he hset apart ~ dlSCUSSlOll every two' months. That i" the right 
.  ? 8 e  t ?Be ~ mto (1onfidence who are helpino YOU lind to t 

:nccordmg to their suggestIons as far as possible. 0 .. oc 

r ~  b; ~ ~  ~. t,hot attempts have hf'£'n made to ,acquaint, people 
. ,_ e  • 1I

1
,on£1I 'IIr l'ont. Rut that iF; reallv lind hone"tlv Rpenki,i" Vt'rv 

ven meagre. n act I may s  .  . l' . ". IS bAing done but thO .' . t' a:; ,ery ~  y b.y ~ .  .propaganda Romething 
1\ "erv faint I'· ht ~  IS no at 8 I ~ . ~  IS glVlDg the mass ·of pf'ople 
,; . Ig . or I ea as .to what IS reali," gomg on. No suggestion could be 
. ~  ~  are pOSSIble, no joint deliberat,ion undertnken Th,'a 'war haa 

leer· Ir very well d 'b d' h . ... "'H' d t H' . .. ~r  e In t e lateRt NatoionAI War Front len#1et: the 
In liS an arnara. It AAYS: 

~ is the National }'ront! It ia the great l'elponaihlc hody of Indian citiz.enB who 
ure wohkmg for ~   ~r  of ~  knowing t.heir own peraonnl future ia entirely dl'pendent. 
ufliPo':! tt I' countrY.8 ~ . Eyl'ry man and woman who wants to lee India greater, lDore 
e Jelen. more \lmted 18 a National Front. member." -
Mr. r ~  (The Honourable Hir Abdur Rahim): What is the Honollnlble 

:\If.mbt'l' readmg from? 
lIlr. BOO8Mn.bhoy ,A. Lalllee: 'rhis is 1\ Nutionnl Front leuflet thllt ~ been 

<!il'Cula ted 
JIr. President (The Honourable Sir Abdur Ullhirn): I think the Honournble 

Memher can advance those argumf'nts himself. 
Mr. BOOI8inbhoy A. Lalllee: AR a mllt-ter of fllct the lenflel, so\"1' Ihnt t,he 

'clllfivators are supplying his family and himself with food. . 
Mr. Prealdent ~  Honourable Sir Abdur Rahim): The Honoilrohle Member 

,r'ar.not go on reading from the leaflet. 
Mr. BOOIIlinbboy A. Lallj .. : I 8Ill only paraphrosing. 
Mr. PreSident (The Honourable Sir Abdur Bahim): I impposc ~  Honour-

:able Member wishes to make it part of his own speech. 
Mr. BOOIeinbbDJ •• LaUiee: Well. Sir. the whole i'ubst/lnce of my moL;on is 

that I do feel that this war has got to be fought out Auccessfully with the will of 
the people. At the same time, the people's desires T11111;;t lie ('./lrried olit. lind 
that if the people are made responsible they should have opportunities to ~I  
-fieliberate. and give their suggestions. In every other country such opportlln;ties 
'are give.n and in most of these countries tllC legi!;l atll rI'll :Ire the bodies which 
take the initiative and carry things ·out. U r I~  in t,his country the 
legislatures in the provinces, in most of the provinces,· ore not funotioning, hut 
that does not meAn thAt all the f'lectf'd r r ~ in those r ~ do not 
wish to work. Many of the members elected by tbe people to t,bE" ~ r  
'are desirous of oo-operating with Government. hut no opportunity is given. It 
is said thllt, ~  one porty will not ~r  th<> Government as slIch will 
not work, hut that a small committee of tQrec ExecutivE" ~ r  with the 
Governor shall go on with the business, That rna:v do for the. time hein/l hut, 
it ic: most unsatisfactory. That position cannot go on with rl'sfect t() WBr ndi-
wities and the general welfare of the masses of people. Give opportunities: 1'1'0-
vide some opportunity for those members 'elect..-d hy the pf'.Ople who wish to 
work to do justice to their, constituencies, to do justice to the oaoee ~ the war 
lInol 01' their country. That cnn only bE' done hy CI'enting bodies ,.s I have sug-
getlted. Government Al'e wiser and have more opportunities. they mutft, find out 
ways and means, but it is not at all fair that the people'Fo revresentntives who 
are anxious to work Rnl co-opemte and to do jllstire to their pstit.uencies 
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should not be allowed any opportunity to do any good for their people or for 
their eountry, when all over the world, not only o.etivit'ies of the war, but what is 
to be done for the future is being considered. Sir, we find thut big conferences 
ore held to cousider economic problems of the allies after the war, and of the 

~  of people all over. We find scramble for _material after the war. We 
find, Sir, that the Prime Minister of New Zealand-Mr. Nash-new Minister, 
has been telling us that India cannot have independence, thut India must be· 
held n13 a strategic ground for the future of the world at large. These gtmtle-
men wllnt. that this country should always remain under not only Great Britain 
but also undflr the Dominions and under other nations such 'as America. If' 
such things are being discussed and talked all over the world, then what is the 
position of Inrua, should people not have opportunity in India to dis.cuss them. 

Mr. President (The HonolR'able Sir Abdur Rahim}: What has this got to do· 
with· this motion? 

Kr. llOOleinbhoy A. Lalliee: This motion is very wide, Sir. 
Kr. President (The Honourable Sir Abdur Rahim): No. I 3aml0t allow 

discussion of all sons of questions under this motion. 
Kr. llOO88lnbboy A. LaIliee: Well, Sir, I will not go further. I win finish 

by saying that I have given my suggestions with regard to position prevailing 
in the country and 1 hope the Government will give them a very careful con-
sideration, and assure us that needful will be done. 

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved: 
"That the demand under the head - 'Executive Council' be reduced by Rs. lOO." 
The Honourable Sir Sultan Ahmed (Law Member): The motiop. as it staods-

is so wide and so vague that it is .... ery difficult to discuss all its implicllt,ions, but 
from the speech which hus just been delivered by my Honourable friend, Mr. 
HooReinbhoy Lalljee, it appears that he want.s the Government to devise means 
whereby ~  may hllYe better opportunity to place their views before the 
Government reg:olrding wllr !LCtivities mamly. In making his Bpeech ~  hus. 
referred to various side questions: food positioll. curr(mcy question, the I>rohlt;m 
of ministries in the Provinces, the question of the status of India after tlle wilr. 
If he thinks all these questions are in any way covered by this motion, I l'I-Uhmit 
that the motion is completely out of order. 

Air, so far as ,the food position is concerned, my Honourable friend is not 
satiRfied with three-days debute in this House. He wants to have -another go 
at it today. I am afraid, I can be of no assistance to him. Currency question 
again haEl been discussed twice on the floor of this House. My Honourable 
friend made two speeches in that connection. The Finance Member- replied to' 
aU the points raised, but he wants to have another discussion todny. I am 
afraid I can be of no help to him on that, either. He wants the ministries to' 
functior; in the Provinces. 

Kr. M. Ghlasucldln (Punjab: Landholders): He did not say that. 
Mr. llOOl8lnbhoy •. Lalli": I have not said that J want to discuss furtber-

here food question or the finance question or the currency question. I &aid that 
~  questions could be discussed by a Council or a body if it could be set up 

in the l'rovinces, 1I0t here. and suggestions could be mllde in that Count oil by the' 
IBl'gtl number of people in the Provinces, and who are . I~  concerned in their. 
proyil'ces. 

The Honourable Sir Sultan Ahmed: If the MinjElt.ry is not working there, 
there is Rnother .Executive under the Consbitution Act functioning in the Pro-
vinces. And T will presently sho,,: liS to what IIctiyities are heing curried 011 iOt 
ord!:'I' to hring home the position of thp. war to th!:' people 6f the country. 

r WUR \'('r.\' happy to Imow that my HonollrRbl(' fripnd in the . ~  beginnin!;r 
of ~ "'peech Hinted. lind very rightlv stated. that we have succeeded in getting 
R ~  \-eClruits. we have dORe all that is possible to be done to !lupply ul'rtain 
items of equipments Rnd materials, nnd he furtller ~  on to say that people 
are, in fRct, ,"upporting the war efforts. That being so, what is tbe ne(Jcssity of 



THE GENERAL BUDGET--LIST OF DEMANDS 871 
-this CUl motion. I was expecting that, he wonld give to us what be suggested 
in t.he cut motion itself the means whereby all this could be rU ~r ~ . 

Now, let me tell the House that there ~ IL hotl.v-as the Mover himself Imowll 
and he has referred to it-the Nut.iolla\ Defence Council. That Coullcil. I n'li-
pedflllly submit" is not only !:let up to represent the t,erl;it.orilll ar('UR, hilt 111;;11 is 
Fd. up to huve persons who will represent the vllrioill'> dt'lJIentK ill 1 he nat.iollul 
life of Britlish India. . . . 

lIlr. Hool8inbhoy A. Lallj": Only OTle in whole of lllelin. 
The Honourable Sir Sultan Ahmed .••. so I,hat it contuillR dfectiVl' re-

presentation of different intertlsts, differellt fUlwtions lind differcnt (·ommunities. 
It is the intention that, the Council should lIet liS 11 means of lilli!lOIl betwmm the 
provincial war effort and the war effort of the Centre. Heprl'!\(,lItnlh'e;; of elleh 
Province 3re expected to keep in touch with the Oovernor unci their Ooverlllllt'nt 
or Advisers. It is expected also thllt Provincilll represent,lIt.ives will IlIlIilltllin 
Clontact with Provincial W ur Committees or simillir organizations. 

Sardar Sant Singh (West Punjali: Sikh): Why don't you make r~ 
The Honourable Sir Sultan Ahmed: l)erhaps my Honournble friend knows 

thaL in each Province there is all i!lsLitutionwhieh is called" WaT Corlllllitt,(,c" .. 
Xr. Hooseinbhoy A. Lalljee: But they nre not worldng in nny loIenSll i'iltc tho 

National Defence Council. 
Th6 Honourable Sir Sultan Ahmed: They Bre working and working lIIost 

satisfactorily. , 
, Sard&r Sant Singh: Satisfactorily from the point of view of Governorlol. 

The Honour&ble Sir Sultan Ahmed: Thnt is a ~ r  of opinion betwnen 
my Honourable friend and myself und that will remain so long as we do not agree. 

lIlr. Hooseinbhoy A. Lanjee: None of the elected Members ngree with you. 
Xr. )I. Ghlasuddln: It is their misfortune. 
The Honourable Sir Sultan Ahmed: It is not my misfortllue anvhow. 
It may also be remembered that so far 8S the I;ctivities of"the Provinces are 

!Concerned, the Centre has not got very much concern. Each Province finds out 
the TTwuns of placing the people in a pORition to know the war efforts IIncl bring-
ing the position of the country as a whole known to them lind UlllO trying to 
place before the people what is required of them to do. You mlly laugh nt. the 
Nutiollill War Front, hut that is a very .mportunt orgll!1izution_ 

. Sardar Set Singh: It is . 
. )lr. HOO8einbhoy A. Lalljee: It is. 
The Honourable Sir Sultan Ahmed: And T suggest fhnt. not ouly here nt the 

Centre but in the Provinces you- have got men of lighl and lcnding representing 
all ~ of public opinion working nnder it except those who will not like to do 
anything for war efforts. 

Sardar Set Singh: Question. 
The Honourable Sir Sultan Ahmed: There are people repl'('!\('.nting nIl shncl('K 

·of public opinion doing t.he'ir very best to take the position of the war effort.!! 
right home into the villages and to the masses. 

1Ir. HOOIelnbhoy A. Lalljee: Who does it? 
The Honourable Sir Sultan Ahmed: The NntioDlll War Front. 
Kr. 'HOO8einbh!ly A. Lalljee: Oh, dear me I 
The Honourable Sir Sultan Ahmed: Oh, dear me indeed I ThiR iR II w .. ry 

~ r  matter, and it is done by tlWITI find it is onl", wi!.h thol'(, wh" ,,·ill nol, 
listen to anything that is r(,Rsonuhle where our helplesl!lwIlf; c:m"l!" ill. \VI' I"III\'('. 
done our hest at the centu: and we nrc' doing ollr hflRt, in t,},(' NOl'incflR wif II t.he 
lin.it!ltions that the Const.itution Act forces upon liS, and t.IlC" Go\'crnnr /lnd his 
advisers are doing thf'ir level best: and I !1m vl'r.v j?)ad t.o SII.V thnt 1 hp Ilt'st; relllJlt 
is Ilc·hif'vc·d, !lS the Honourable the Mover of the Rf'soll1tioll himself ,ufnlitted in 
the he¢nning of his speech. If my Honourahle fl'ifmd wanJ;s that fllrther 
menSllrf'S Rhould be adopted in the provinces. • 

)lr. HOO8elnbhoy A. LaUjee: Cert,ainly. 
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The Honourable Sir ~  Ahmed: •••. it is open to him to go buck to 

~  8S I hope he ~  do very soon, and make representations to. the 
Governor and suggest to. him the ~  which he has got in view, whiclt ~  
be Ildopted by the Governor; and I have absolutely no doubt that if tho8e Ulenus 
are r ~I.  practical and ~  they will be adopted. So fur ali I.ill' 
future POHltIOll of ~ ~  IS concerned, which i8 envisaged in thit; motioll. 
as 1. have ulrelldy said thllt IS a matter in which 1 cun be of 110 help on 11 Cllt 
lIlotlOl;' 'fhe r~ ne,eds 10l' the prosperity of the country, he suggested, l1IUHt 
be ~  rC(lOllstructlOn plUllS DlId so forth and Govenunent are fully aware of thl' 
~ . ~  of that;. ~ 1 can ~ r  this House that steps are under active C011-

~ ~ ~ r  thiS pliummg will be resorted to. What; the plllll will be it 
18 Vt::I',Y ddficult to say at·· present, but I have no doubt in eourse ·of u few weeks, 
perhups, the cowltry will know all to what steps the present GO\'erllluent Pl'O-
pURe to take in that dil'ection, 

Mr. II. Ghiaau.dcUn: l:)il', 1 !Jllve heard the speech of the Honourable the· 
Mover of this cut motion and so has the Honourable the Law Mambel·. But 
there are certain points which the Honourable the Law Member seems to ita ~ 

understood rather differently thull myself. 1 also admit that the scope of this 
Illotion, as the HOllourable the Mover has moved it, is rather wide; but there 
is one little point which the Honourable the Law Member seenlS to have 
'missed, The Illotion touches on the questipn of currency and post-war status 
of Indiu. and the Loocl probl<::lll Hnd other 'things, only in the sense that the 
Honourable the Mover wants that t,hertl shoutd be some channel by which tile 
opinion of public mell should be a8t,ertained on these questions. He was 
not discussing exac.tly those questions: he was only poiuting out thKt there, 
lire so Ulany _quc'iltions which are facing the country and which Ul·.e .troubling 
the minds of public men, and there should be some channel by wiuch those 
views sllould be conveyed to the Government,·· 1'his is one little point which 
the Honourable thO! Law Member seems to have missed. 
Now, Sir, I would say that broadly speaking there are two ~ r  of 

people in this country. On" set of people say that ~  will help in the war 
effort only if certain conditions Ilre fulfilled: for instance, even the Congross 
say that if such 'lIld such things are done tlley are prepared to come und help-
the war effort, and similarly the. Muslim League also are r r ~  help if 
certuin conditions are fulfilled. But there is ~r set of people who say, 
"We'ure going to iwlp you. AR things Ilre, we do not eare £()l' whnt is goin,. 
to happen tomorrow: today, we !u'e ready to help you under the. present cir-
cumstances, under the presllut constitution, .under the present Goverllluent, 
however satisfactory or unsatisfactory it, may be. '. They say thut whatevdr 
the C6se is they are prepared to help you to win this War,. Can the Honour-
able the Law Member lay his hund 011 his ~  and Hay that full use is 
being made of those people who are prepured to Eelp him? I say "No". 'lhe 
Honourable the I.llw Memher has suggested to the Honourable the Mover-
"Go to the Governor". Why !;hould not the GovernOl' go to him? It is the 
duty of the Governor to come to him and not for him to go to tha Governor: 
Why should he? 
The Honourable Sir Sultan Ahmed: May I just, filly r, word? I nertainly 

ngree that the Governor should go to all organisation as ~  organisation of 
men who are neither in the League nor in trIe Congress nor in the Hindu 
Mahasnbhn. Huve nn orgallisation and you will force the Governor to lome 
to you; hut as long fit: YOII have not got any, YOll cannot expect the Governor 
to go to Mr. Idllljee o. Ril' Rillton Ahmed or Mr. Ghiasuddin individually. 
Mr .•• Ghiasuddin: Certainly not; but if the Governor is there to see 

that the war effort is C'arried 0;1, it ill his job as well as t.hat of B private 
individual like Mr. Lalljee t,o create such an organisation. I sav that in n.ost 
provinC'es the.. Governors do not care to have finy sl1ch orgoniMation. 'lhe 
preR!'nt Mtit.ude ;,f the Goverllment, of India iM. I think. that VOII hnve con-
tempt for thosp. ppopl(> who ",nnt to help you. This is my r ~  :r ... y 
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be r ~  ~r wlOng. There is uo doubt thllt 110 l11ujor l'oliticai Party is "ith 
you III this war ~ r  but surel)' tlwre are pooplt' who wilnt to help YOU, and 
.\:ou ure not ll1aking full use of their co-operation, be('aust' r ~  Y(;U thillk, 
rightly 01' wr.ongly, they an' nobodies, what can they do:' 

The Honourable the Law Member also refened to the l'rOyiliCiul Will" 
C,olUlllittee. 1 ~ the hOll,OUI' t';l beloug to the War COl1llllitttJ6 ill n:y pm-
VI lice Blllee U\rUOlSt Its very J\lCeptlOl\; hut I know how these WIU' COllllllitteel:l. 
ure working. r ~  meet DIll'e or twice a year-a sub-committeo ~  for 
<}ll:, or two ~ presided oV,el' by ~ . I  they ~  und lilly "How cio you 
do. How IS tius mltl how IS that" , and they gl\'e thll.nkt; to the' I!Jembers. 
who have COIne and the thing is closed. In a serious moment of nlltionul 
(,l'isis, is, this the wa'y ~r tIm; comlllittee ;;hould work? People IU'e preplu'oo 
to wOl'k ~  pr?perlY orgaUlsed: ~ ~ ~ to work, to go to every village, to 
uo ~  Job for you so far ~  hes III thell', power; ~ are you belllS lwlpful,? 
As SOOIl as the wm' was deClared, at leust III my province lotI' of people wrote 
to the (ioverllOl' Ilnd to other offieials that thei!' services were at tlie disposal 
of the Govenuuent to be utilised for the 8ucce!;sfu! pr08ecution of the war lind all 
tha t. 'l.' et, three yeur!; have passed, a nd in the lliujority oi cui;PS 110 lIat' lHlil.. 

• bet'l\ mude of their offers. They hare only heen told "You come and ~ (;e the-
UO\'ernor 01' sOlllebody·'. 

Now, we- COUle to the Xatiollul \Vur Fl'OlJi. I am prepnred 'to pay my 
tribute to t,he Qrguni!;ers Illld the pel'!;ons who conceivod the idea of II nat,iollul 
wur front and if 1 am not, WI'Ollg, the most illlportant Ol1e of them is "ery m·ur 
me just DOW at this moment, I Illeun Mr, Griffiths and 1 take this opportunit) 
to pay him Illy tribute. He is doing uli he can; and without being disrespeet-
fu1, I may SS)' rllf1t ht' is doing more than II good many Members of thu 
Govel'llruent of India. But after ull he is u private individual; he Iws pilt. 
his Reryices there and although pamphlets are being issued, still tho, 
National War Front has not been organised 011 the scale 011 which it should 
hu \'e been Ol'gllllised, There should huve ileel! WHI' front cent.rall,olucla, pro-
vincial boards, district boards and even viIlage (md tahsil boards; and IIlthough 

'mv province is ::mpposed to be very wal'-fnindcd-und so it is under its populur, 
p;emier and the Legislature functioning there-loin afraid 1\ lot still re,mains 
to be done; and tl1l'rdore I would request the Honouroble the Luw Member, 
not to pooh-pooh the idea of what Mr. LalJjee hilS said-there is, 1\ lot of 
~  in it nnd I hope the Government will ponder over it very elliml.v, Ilnd 

I think there is n lot of constructive suggestion in what he hns i<llid. ~ r  'J 
support, 

:Mr, p, J, Griillths (Assam: Elll'opean): Mr. President, it was WIt m'y 
12 N int.ention to take part in this debate thi,s. morning, bllt since 

OON. reference hitS lWf'll mnde to tlw :KlltionHI War Front I feci impelled 
to make a few brief remarkf', Prom w\tut I have heard of the remark!; bv r ~ 
Hpeakers I have fomled till' impression" that Itt least olle of those Hpea.'kers hurl 
no eOllception wh3tsot':-ver of the amount anrl intensity of detailed work which 
is, in fl\('\, being dOllC h:v the National War Front in variouR parts of the 
eountry, 1 feel iJlis not HO much because of. whllt that speaker Hsid in his 
speech as becuuse" of one of hi" interjections, Wlien I heard til(> phr:lIlC, 
"sleeping in Rimla" I realise that the interjector must have 1111 pntin·I,' 
different (;onceptirJ;1 of sleeping from what I have experienced myself. 
I wonder what illY HonoUl'ltble friend reallv menns when he says that v.'hnt 
is heing donf' ~  'thr Nlltionlll Wllr Front is hopeleRsly ~ . Has he 
thought Ollt \\'11111 l'ropnl-(lIndll means:' \\-'hAt does he ('1)Uside,' that the, 
Xationnl '''m' FI"Hlt should he doiJlg? It seems to me thnt propag'lnda 
flepentls mninl," 011 four things, jlnhlil' meetings, prodlletioll of pamphlets, 
yi"ual public·it,Y. IInfl ~~ in the press, With regard t<> which of ~  four 
thingR is I ~  ~ Ur  friend disRatisfied? Is it with regsI'd t-o. ,neeth'l'B? 
I wonder if I ~  HOllourabJe friend is at all aware that Bomething Iiko 2C100 
meetings were hel:i lost month alone in different parts of ~  by people 
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. speaking for and with the IIssistance of the National War I"ront. I wonder if 
I~  ~ r  friend knows that eveJ')" Olle of thot-e speakers has, !;cmt t,o 

~ I  .If he cUl'es t·o usc. thelll, ,".cry d.etai!ed notes giving tucts, fihftJrc'il, suggest-
Illg Iml's of I I ~ . lIud ~ I  hun III every other possible WilY: ro thut 

. those pllb:IC illen who are Wllhng to tulk nbollt the wal' l'nn do <';0 without 
having to spend :!IIlC all? energy in (·arrying out r~  themselves. They 

; are spoon-fed, their task IS made so easy that there IS no eXL'Use for any public 
niHil, whether' n i\1mnbel' of this Assembly,. or not, not doina his share ill 
addressing meetings with ~ r  to the war. b 

Sardar Smt Singh: Inspired. 
lit .. P. J. GrLllit48: They are inspired. Thut is why my 1-Iollouruble 

friend quotes them in this House. I now turn to palllphlet;; as u f01')l1 of propa-
: gil-nda. Does lily Honourable friend know that· fl'om t,he ~  War ],'ront 
central organisution alolle sometbing like 15 pamlJhlets of val'ious kinds III'e 
issued every month? I think my Honourable friend himself, by doing ~ 
the honour of reading olle of those pamphlets, is at leUl;t admitting that they 
tell the right story lind thtlY tell it in a simple language. ''''hat more does my 
Honourable friend expeet'! I turn to the third fOl'1I1 of r ~  visual 
pUblicity. Is any of my Honourable friends awure that every single portllble 

_cinema projector on which we can ~  our hands is at this moment being used 
for the purpose of war propaganda? Our work in that i,phere is limited' not 

.by lack of funds-Government provides funds freely,-not by lack of inten-
tion to use them, Lut by the physical difficulty of getting projectors find petting 
vans in ~r time; We make the utmost possible use of the einelllll und 
visual publicity in this country to-day. And the final main form of publicity, 
press'lmblicity, is not one which requires very much det,ailed desCl'iption from 
me, for Honourable Members can see it for themselves day by dll.v ill the 
press. They may disagree with it. They mlly say ii. is hodly dOIlt!. I daim 
no recipe of infallibility, but I ask them this-if they Bre dissatisfied with 
press publicity or advertising, why on earth don't they write ill lmd «bY !;:o? 
My Honourable ~r  in this House is full of eritiC'iRms. Has he ever ('ollle 
forward with any constrnctive suggestion? Hns my Honourable friend ever 

.. once written to me and said, this form of National Will' Front propugandll is 
worthIes!!? If my Honoun,ble friend is so keen to see the National War Front 
'Tnade into an even more effective instl'Ument for propaganda, for heaven's 
. ~  let, him 'Start co-operuting with us /Uld telling me what to do. I dllim 

110 llIonopoly of knowledge of propagnndn. I want help, I want advice, I 
walli. C'ritici,sm provided it is constructive criticism. 

In ('onelusion, 1 would like to make an offer to those of my Honourahle 
'friends in this House who say, why does not the Government .or th,) novernor 
·eomc to us and Il'lk us to do something?-I want to make them an offer bere 
-Gnd now. 1f anv oj mv Honouruble friends in this House will underlalu, to 
addreRs 12 meet-i'ngs in' the COlll't'!e of the next two months, I will hl'ar the 
necessRry co!<t. of the meetings and T wiJI see that they get the lilc'etillgR. 
What I feel is t,Imt thoRe Honourahle Members who are the most vocal in 

-their destruetive (·.ritiC'isrn are the ont's who are the least ready to ,In .1'lythiug 
practical und ~ r . ahout it. I therefore put forth this ;·hallenge, I 
hope my Honournhlc friend, Mr, I,alliee. will take it up. If be tnkes it up. 
if he C'flIl nome t<l \111 in the next SesRion. and say. .. I have myself Rddresr.ed 
12 meetingfl." then he will have 8 rig-ht to talk about the failures nnd innde-
qmwiefl of the N'Mionnl War Front. Rut unl(1ss and until he Rnd tho!!e who 
t.hink wjt,h him I1re prepured to do that, let them be content to nc(!ept tIle 

~  t.hai. we are doing our hest wit,hout that measure of co-oper!i.tion which 
oll/Jht t,o 00 forthcoming from SOllle of those Honourahle Members who /l"C !'IO 
VOlllhlp in t.hen· cl'itIciflms. I nm .not saying this for the sake ')f "(,,ol'ing a 
dehnt,inl! point. I mean it os a perfectly sincere appeal. an appeal to Honour-
:able Members and those ·othel'!! who have not ~  done 'so, to corne forward 

~ 
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and lay, "We are public men. We represent constit.uencies in different parts 

. of IndJa. Weare re&ponsible for moulding-Indian thoug9t and Indian ff-eling. 
W. will place ourselves, all our spare energy, ~ our spare time and all OUl' 
knowledge at the dIsposal of the Nat!onal War 1!"'ront", 80 that that oampl.lign. 
which even now is not entirely ineffective, may be turned into an irre81stible 
campaign thA.t will sweep ~  country like a whirl-wind and make people 
realise that this is ·Iudia·s war. 

Mr • .J&'DDlmas K. Mehta (Bombay Central Division: Non-MuhammadRn 
Rural): I was somewhat surprised that my Honourable friend, Mr. Hoosein-
bhoy Lalljee, complained about non-association in the Nstional War' l'"'ront 
work. Only a few months ago he has been taken i.n Bombay on the National 
War Front to assist. . . . . 

JIr. BOO8IiDbhOJ A. Lalliee: I have never said it. My Honourable friend 
has not followed what I said. I sa;d, you form more bodies like that. I have 
never said they have not consulted mEl. I myself addressed two meetings for 
which we were called. No third meeting was called. Let my friend, Mr. 
Griffiths, take note, and enquire. 

Kr . .Jamnad .. M. Kehta: In tbe province' of Bombay at least there are 
people who invite his co-operation, and he gives co-operation. Therefore, he 
sh.ould have said a kind word about the p!'o"ince of Bombay. 

Mr. BOO88inbhOJ .A.. L&Iljee: I have noth;ng to say about that, what I want 
is that a real body should be created like the 'National Defence Council-·[ 
repeat the National War Front. I am not crit[cising. .. 

Mr • .Tamnad¥ K. Mehta: I do not want a conCElrt between him and me· 
I do say that my Honourable friend, Mr. Lalljee, i. really an active co-opera-
tor in the National War Front in Bombay. He has unnecessarily depreciated 
hill own contr;bution to the work of the Natiollal War Front. I cannut under-
stand why he does so. I quite agree that there &l'e several things which can. 
yet be done to improve the work of the National War Front. One thing which 
can be done is to eliminate advertisements in daily English newspijpers. These 
are utterly useless. The Anglo-Indian newspaper readers alre!"dy know every-
thing worth knowing about the pros and the COIlS of the war, IUld the so-called 
Nationalist papers do not want to pubEsh anything worth knowing about the 
war in t.he right perspective. So, in pnp case the advertisement issuperflu-
ous and in the other case; it is pure waste. I have rti'lsed my protest more 
than once against this colossal wa"te of public money on advertisement. in 
English daily papers, either the Anglo-Ind:a.n or the so-called Nationalist-. 
Particularly in the daily ~r  it is wholly ~ . What is necessary.is 
to advertise in the weekly papers in the districts and talukas, which are pub-
lished in the vernaculars. You can thus save thiS" huge waste of money in 
advertising in daily...English newspupers and you can reach the masses of t.he 
people with the' same amount of money far more intensely thun you are reach-
ing now. Today, what you .do is a mere show, a costly show and a wasteful 
show. I know that my friend, Mr. Griffiths,. has promised to curtail the ex-
penditure on advertisement but I still see page, long and cotumn long adver-
tisemclJts in the Btate.man and the Timu of India. They are utterly wasteful 
and in the so-called NationahRt. papers, it is worse than wasted. I would beg 
of hIm not to use one single copper coin over those. who can do no good to 
the N ationRI War Front. 

Then there is the next thing. Let my friend not think that thc meetingll 
which he orgBnises are the only meetings. The Labour party in this country . 

. to the extent that I am able to control it, does continuous w!lr propaganda 
in its business meetings anc1 annual ~ r  ~ . It does little else 
except to propagate with the utmost conv;ction that this war i. for the security 
of the country andfor the creation of inte:"1lational good will. 'We have nner 
failed. I know that the Con(m!Ss a.nd the Muslim League ate neutral The 
Congrf'!ss is hostile. The Muslim I. R~ I  is neutral. If the Japanese do not 
enter India. it would not be the fault of the Congreu or the ~ . If . , • 
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. .this countr.y.'s frontiers remain inviolate, the credit would not go to either of 
. . ~ parties. The credit will go to those who are, toGs.;y. in spite of much 
.llUsunderstanding and misrepresentation, fully seized of the fact that this war 
.JD.ust be fought and Wall> and the enemy must Qe destl'oyed. }'or thai- purpose, 
!on8 thing that should be done is to _back up the NaLional War Front and do 
everything which will make the war a success and a quick success. There 

fis no difference of opinion on that pDint. 
About theBe two t.housand meetings that my friend organised, I fear there 

is a danger of his taking them all to be genuine. I can tell him that SOIDe of 
the war contTactors invite us to dinner or to tea. There they held meetings 
aud asked us to speak. They are no more interested in the lIuccess or failure 
of the war than the Man in the Moon. I have attend.ed such meetings and I 
have told them that· this is a mere show. (Interruption.) I.n spite of these 
.drawbaoks, let me say quite olearly thl).t the National War ~r  propaganda is 
~  in its effeot. It is not lfasted. In their totality, the National War 
Front efforts are successful. They are going ~ r into the masses and they 
.oan be made to go still deeper. rrhat is what I am pleading. 

One thing more I should like to say and that is that in the National War 
Front leadership 8lld direotorship there is too much officialdom .. People who 
~  considered safe are alont' allowed to go there. Non-officials who are con· 
sidered quite &afe are allowed· to go there. Men like me are sometimes admit-
ted to make a show of independelloe. They know that this diagruntled man 
pannot make a majority. It gives an appearance of cosmopolitanism to these 
QOmluittees but it will not .. be effective. The knowledge is there. 

Sir 1'. 1: • .Jam" (Madras: European): Is Mr. Niiakarttba Das a safe pe",on? 
lIr . .Jamnadu •. Mehta: I ask ~  friend, Sir F. E. James', to take this as 

8 serious matter. There might be an exception. Let my friend take it from 
me that I am giving him a correct pictu""e because I am one of those who are 
interested in perfecting and improving the National War F.ront Organisation 
until it becomes· a really live, effective body. If it is not national, it is not 
t.he fault of those who hRve organised it. lj; is the fault of those who, for 
political rea'SOns, are getting away from their duty of doing everything to pre-
serve the security of. their country. The fault is not that of the organisers. 
lam not going- to cavil at the imperfections of thd National War Front except 
with a view to correcting them. That is my contribution to this debate. So 
far as the contact between the Government and t.he people is concerned, it 
can be made livelier, more intense and more genuine than it is but these criti-
cisms can only come frorp those who mean to help. Those who want to ridicule 
are not ~ Those who want to scoff are worse than- useless. Those who 
aTe the agents of the enemy in theil' opposition to the war, t.hey had better 
remain at a distance. I speak for those who regard this war as primarily 
India's war 8lld a war to be won and everyone who can· help to win the war 
is welcome to make such criticisms as he can, provided he means that the war 
must he won. 

Pandit lma.kantha Du (Orissa Division: Non.M1Jhammadan): I had no mind 
to join this debate but I find that something has been said about the National 
War Front. Not only my name has been mentioned in this oonnection, but 
some amount of h{:at has been imported into the debate. I have told· the 
House many. times that I differed and broke away from the Congress pri-
marily on the question of joining these war efforts. My view was that India 
should wholelieartedly join this war and it is for that reason .. that I differed 
fundamentally from the Congress and broke away. I find there i" one defect in 
the mentality (If the whole administration and on· account of that, the war 
effort is being frustrated perhaps ·unknowingly. Much has been said about 
the r ~  policy. Everyone must admit. that when there is open rebellion, 
.ben must be suppression and repreasion if you like to so call it. You CaDIlOt 
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say 'No' teD it. When youtleclare open rebellion·, you cannot fret. if the 
rebelliell is met by this kind of repression .. 

III'CIar 8111t 8.lDgh: Ruthless! 
Paadit .U&k&ntha Da8: There muy be mistakes. Ruthlessness may exhibit. 

itself at t;4nes. Dut these are bad times, and therefore such ruthlessness may 
only he dealt with by co-operation. But I find such co-operativn 80metimtls 
becomes impossible. Government must suppress disorder if administrat;on ill 
to go on; but at the same time popular representative interests must be 
included in the Government. The civilian rule, as I said the other day, is a 
.langer, and that particularly at this time. I do not mean every civilian as 
such in all· places. Mr. Griffiths himself wus at one t.ime Q Civilian. He is 
not a Civilian now. I admit that generally the civilian is doing very good 
and useful work. But the superannuated civilians who work in the old tradi-
tional way are not desirable particularly at this time as rulers. That is my 
impression and that ill my contention. Be he a GovE'lfIlor or be he a Secretary, 
he is DDt desirable alii a ruler if he is a civilian. 

I admit that men like Mr. Griffiths are trying their best to make the National 
War It'tont popula.r. Still I know it has not yet been made either national 
nor even war ~ . Attempts are being made in both directions; but very 
little national outlook has been developed, nor the war front has yet been 
carried to the villager. Mr. Grifl'iths and his Assistant who went to Orissa 
r.eee.nt'iy, no doubt, made very good speecbes and profuse propaganda. But 
I shall give one experience of mine to the House to show how the National 
War Front is actually working in the Provinces . 

. As soon as the national war front organisation was contemplated, I was 
asked by my Provincial Government, perhaps in consultation with the Gover-
no'r himself, that I should take oharge of the war front in Orissa. I WQS very 
glad because tha.t was R.n opportunity for me to do what I could as a popular 
le&der of the province. I was very happy and I began to work in right eamellt. 
I told my people that for six generations they have not been given an opportu-
nity for fighting either for themselves or for anybody else. Here "'Was· (m 
opportunity. I asked them to eome forw8/Z'd and Rhow to the world that Indili 
is full of heroes and that nobody can forcibly enter into their country,.thp.ir 
hearth and home exeept by walking on their dead bodies. But still I found 
that meetings were held time after tiItle and only the 'safe' non-ofticia!s and 
offioiaJg were invited to attend them. There were the usual festoons and thf! 
decorations and there were the strea·mers "God save the King". Qncll J told 
the organisers of the meetings, who were alwliYs offieia,lI, "The King is not 
here to be used jn this way and we do not want his personal weal by. saying 
'God save the King'. He is not ill 8IDd we are not praying for his health to 
God. It is regarded rightly or wrongly aa a symbol of Imperialism and even 
educate. people know it as such". I said that I could give them some other 
mottos like '·God save the nlition; God save democracy; God save the Amell", 
Do not say "God save the King", for people will be scared away by that 
symbol. We may have our respect for the King and may for the matter of 
that have our respect even for the Empire; but this ill not the time for thiR 
motto. I .told them all this, but the officials persisted. On the occaflion of 
~  War anniversary on 8rd September, 1942 I was invited to speak in the m('ct-
mg and these strea.mers were there and I found people appearcd to COllIe to 
&88 a fu.n &Bel were laughiog in their sleeves. I could know their mindK fAt 
a glanGe. The Honou!'able Minister Pandit Godavri Misra wa,. presiri"ng. I 
taW him how the officials don't uuderstand Bod don't take hint or hear IIlIgg-P.Ii· 
tion and then we· decided that I should say Romething to clear the atmosp';ere 
ao as to attract people to pro-war mentulit.y. I said on ItnperialiRm Ilnd 
democracy and in that connection addressing the cirganisers of th. meeting, I 
said.; "YO",J should have for the time being at It!&st. God. save ~  Hod 
lave. tile aMion ·.Dd there are JG many otber tihiD,. which you can ...,." 

~ .1 
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Mr. I~~ .. .ehta: Or let God alone I 
PaDdJt .~  DIB: I said, "do something with the object. of achieving 

something. If you do ~ know hbw to handle the situation· and how ~ attrach 
people, then it is better that you do not handle the organisation 01 these meet. 
ings at all". . After that I found there was some freshness and enthusiaRtn· 
• among the audience in the meeting., Then, I said, 'these streame. are taken 
liS symbols of Im'perialism and therefore we do not want these'. If by ., God 
save the King" is ~  the personal weal of King George, VI, no body can 
have objection to it. But uufortunately it is not so. Some people· who were 
in the r ~  and who want the National War Front for themselves 
were up against me and the Governor himself said, '!I cannot agree with 
Pandit Nilakantha Das for' he is against my King". I went to see the Governor 
utld told him not to misunderstand me. 
An Honourable Kember: "Is that all in -order?" 
Panellt lfUakaDth& DIB: 1 am not going into the details, but even noV( the 

coatroversy is going on and I do not know whether .under these conditions I canl 
work for the war front, for in that case I shall lose my people. Now, this is the 
dJemma under which people are working in the provinces and I do not think 
even Mr. Griffiths or his Assistant, who made a very impressive speech, can 
save t?e' situation. Sir, our nation must be understood and approached only 
by the representatives of the people. Everywhere non·official representatives 
should be selected very carefully. .  . (Interruptions.) 
Mr. President (The Honourable Sir Abdur Rahim): I think the Honourable 

Member had better go on with his speech and pay no heed to what others say. 
Pandlt lfUakantha Daa: So, I appeal to my friend, Mr. Griffiths, who is 

very enthusiastic about this National War Front to proceed with this maUer 
very carefully. I hope that my voice will be ·heard in the provinces, even by 
the authorities and civilians everywhere, that they should now think of 
approaching the real representatives of the people. Many sensible friends arid 
followers of those who are in jail are outside in the country. All those people 
who are in jail are not ·bad. From amongst these people should be selected 
those who have' by now understood their mistake. If they can be utilised to 
make the war front a national institution, great success can be achieved and 
that very easily. I trust after the great Fast, things have settled down and 
80me more effective technique in pr,ctical politics will now appeal to the 
people. That technique should timely tle taken advantage of by those who are 
in charge of administering this land and for this purpose the administration 
should be in the hands as far as practicable of representative lndians. With 
these words I support the motion. 
Bardar BaDt Bblgh: I did not propose to intervene in this debate, nor do 

I proTloFle ~ take more than r ~ minutes. Sir, after the . eloquent speech of 
Mr. Griffiths. President of the Natioflal War Front, on the value of propaganda 
nobonv eRn diJ;a!tl'ee with him on the basic idea of. propaganda. But he has 
overlooked one fact and thans this; after all he must understand that the people 
in this country go to the extent of worshiping some of their leaders. Wh!ltever 
falls from the mouth of their leaders is given more value than that which comes 
from t·he bureaucratic source. He forgets that Pandit Jawahar Lal Nehru, a 
venerable leader of India, once said about this National War Front--it is neither 
a national war nor a national war front. As I said, Sir. the words of a leMHI 
carry more conviction with the people of this country than the words coming 
from anv other J;ource, so these words of Pandit J!lwahar Lal Nehru have gontl 
into ~ hf'Rrt'R of the masseR. The idea of this National War Front 'lnoe 
expressed bv a teader ('ames more conviction' with the people than the articles 
and R ~  rmbli'lhed in the papers. Therefore. I will suggest to 
Mr. Griffith". IIs'1 no not want to take up IInv more time of the llouse, ttl 
RU~~  t.r. bis ;maaters. to his neople, the British people, that before this W8I 
Front ~  bpoome nlltitmal in the real senile of t.be word, the real pQlitical dead· 
lock in the country should be di8lo1ved. National Government Ihould be formed 

~ 
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in the Centre and the power shoul/l be tranSf8J:l'ed to Indian ~ r  I !i1D 
asked to accept each and every thing which is being dODe in connection ~  t.his 
National'War Front. Sir, ~  these. few worda I resume my seat. 

Mr. T. T.Krisb.namachari (Tanlore out"- 'l'ricLinopoly: Non-Muhammadan 
Bur!!.l): ~. r ~  I had no intention of taking part in this disCUSSion alld 
I would not have mtedered but for. the fact that 'he discussion had largtlly 

r~  round.the efforts. of the National War Front. Sir, it may be said thl&t 11 
sceptl<: ~  not. be pe.rmltted to enter a temple and as one who is sceptical about 
~  utlhty 0.£ the ~  War Front! should not speak a.bout, Sir, at the same 

time,. there IS another SIde to the questIOn. Even if I .am a. sceptic I am a citixt'D 
of this r~ and a tax-payer and a representative of people who p y taxI'''; 
as such I ~ lDterested to know that the money that is realized by taxing the 
people of thIS country, the sum of one crore and twenty-six lakhs ~ has been 

. provided for the National War :Front and counter-propaganda is not wasted. I 
anI ltere to see that that money is properly spent and is not spent for the purpose 
of creating a party for the Government in this country. Sir, I am concernl'd 
with this aspect of the work of the National War Front and I will confirm my;;elf 
to placing before the House my views on this aspect. It is true. Sir, thut 
people of this country need to be educated about this War; 8S much of our misery 
today is due to it. But in speaking about an interest or lack of interest in this 
War I do not want to say anything that would offend the susceptibiliticR of my 
friends of the European Group. We are aware that England has been fighting 
thii War almost with its back to the wall and it mllst not he understcol to mean 
;hat we do not sympathise with them when we enforce thi<; Govemment's efforts 
to interest our own people in this war. This National War :Front organisation 
is indeed' a very queer one. We do not know why it has been created, !lnd 
·what is the element that is natioD9.list amongst those that are in charge of it. 
I do not want to repeat the words that have been used by my Honourable friend, 
Sardar. Sant Singh, that it is neither national nor is a front. While the recruit.s 
for the army sell their brawn, those recruited for work in the National Wllr Front 
sell their brains at! well 88 their souls to the Government. It is said that the 
brain work of this front is to do propaganda in reg!lrd to the war. Paid 
district National War Front leaderfl are appointed. J>aid lecturers are appoinLud 
to work under district organisers. The. primary qualification for selecthn for 
those posts happens to be first that they are anti-national in their avowed views 
and secondlv that they are prepared to sell their 80111s as well. I have some 

• experience' ~  _propaganda and I am av!are of the way in which propaganda i. 
done. Sir, I have atso some experience of platform. speaking in my own J!rovince 
Rt any rate. But knowing as I do how these NatIonal War Front ~  a':8 
8IT8ngerI and how people react to these r ~ I cann?t ~ feehng that It 

~ to. do nobody any good except those paid by thIS NatIonal War Front 
orgarusatlOn. . . • 

Sir, ] bave been a member of the r ~  War Committee for ODe tlny: 
but had to severe my connection on that very day. I went there with the full 
hope of being able ~ do something in the way of serving my country. B,:,t the 
whole show proved to be a rally of reactionaries. I went. Ii? th? first meetmg of 
the Committee with hope and came out completely diSillUSioned. Any war 
-effort which is organised by o\>vemment or Govervment ~ r  ~  ~ 
only mean creating a porty for the r ~  by r I ~ the braIDS and 
souls of some Indians. That is how the Nahonal War Ftt>nt IS worked today. 
Will tht> Honourable Mr. Griftiths please tell us how many men ~r  there who 
work in organisations without expectations of reward. . 

JIr. P. I. GrUBt.hI: 'l'here are 'several thousands'. I Will /let thefig'lres for 
a. you ne2:t week. . . .. 

lIi. T. T. KrlahDamICharl: Sir, this House is reany r . ~ i. the r ~r 
utilisation of money that is spent by the Govemment of India-the mtmey !' 

~ raised by taxes that have been practically squeezed out of the poor people of +.hiI 

" 
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,country. We are therefore interested that it should be spent. properly and not 
for the purpose of creating a party for the Government. I would like to point 
out to the Government that that is what the National War Front is doing tOday 
I would tell the Government that support for W!lr effort that is purchased is 01 
little avail. I would alsO' teU them that the work done by the National Wal 
Front propagandist leaves the masses cold, as no real mass consciousness can be 
created except by people who know the masses and command their respect. The 
Government cannot expe9t lasting loyalty f!-'Om people who are prepared to rell 
tLeir lIouls and it is futile to expect that a party of Government supporters cat 
be created in thi. manner. ' 

Sir 00"''''1. lellaqir (Bombay City: Non-Muhammadan Urban): Sir, I will 
take not more thlln four minutes. I regret that I was not in the HOUle wheIl 
this inter!:,sting discussion took place. One does not know what Bubject is gOlllg 
to be discussed in this Houlle, and ther.afore one is sometiures not heM. If] 
bed known that my HQlloUl'able friend Mr. ~  WIloS going to raise such 811 
interesting discussion, I would have made it a point to be here. In the I ~  

ing speech just made by my Honourable friend who is sitting behind 118 aud 
wao IS a new·comer to this House-we are glad he i,s now hking active part il!l 
,the discussions,-he made certain remarks whjch might be misleading. In biB 
, apeach he said that Government was spending 'oue crora and 25 lukhs of rupees. 
I do not think that  that figur.e is altogether correct. That is one fact. l'be 
ne.xt is that money is being spent on propag!lnda and dD people who go to 
meetings. He was kind enough to tell us that he had gained Fome experiepne. 
But what kind of propaganda he had been doing, he did not tell us. If he haa 
Rome experience of propaganda, then I preaums that he knows that all r ~  

('",ats money. How he spent the money on his propaganda, I do not know. H.w 
be. paid ~  to speak? Has he ever given travelling allowance t.o..people 
who go to meetings? I know that l!lrge meetings are held, where we are ttlld 
in the newspapen that 50,000 people attended. while a little bird whispered the 
next day that a large number of the audience had to be paid four annas, eight 
Ilnnas and twelve annas to be present there. We hqve heard of such mAetin'(ll. 
W.e have' also heard that large sums of moneys have been spent on propaganrla. 
Therefore, if some money is spent on propaglUlda in instructing people as to why 
we are fighting, that monlly cannot be said to be wasted. It is not always easy 
to railte money fop propaganda. Some people get it very readily for certain 
kind of propaganda. But when you come ~ propaganda of Q charaoter whi.Jh 
may not he very popular, money is not 6!lsily forthcoming. Now, perhaps this 
Honourable House may not have been informed that this Nntiona) War Front 
eame into existence on the initiative of IndiaDi. My Honourable friends ;nay 
say that these Indians have sold their body !lnd soul. That expression cnn c.l!Jo 
be applied to others that they have !Old their body and soul for a purpose. But 
t.he fRct remains that the idea originateci with Indians. that the idea originated 
with men who felt that our people do not really understand for what We 81'f! 
fighting. If they really understood the objects for which we were fighting, they 
-would realise that every assistance given to the war, was assistance given to 
India. They would be made to realiRe that this war was l\ question of life snd 
,1eath to Indl'lns just as much as it is to Englishmen. They would be made tf! 
rp,alise that losing this war would mean losing all prospects of swaraj or ind03-
pendence. Id'it not a good thing to make people realise what it is that will come 
in t.he 'fay of independence and swaraj? There !l.re two sides to. every queatiou. 
Politica.l ~  may help to bring independence lind swaraj. I do not deny it. 
It may advance you a Rtep further. But losing this war will undoubtedly ~  

us ~ all 'chances of ~ r  a,gitation on the part of the people of India li.od 
wi.U ~ I ~ ~ slave country as it hQJ; never been made before. Is it Not 
.,orth wb,ite spending some money to make people realise that? I, believe U ,.... 
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would··lake lakbs and .lakh. of :money to make mybiend ij8llllilr Salt; tiiagb. 
undereta1)d it. It might be waste of money, 1 agree. .. 
.~ ~  SlDIh: 1 never said it is a waste of money. . 
Sir ~ JehaqIr: Thel'eue three classes of people in India. Tbe first i 

cla88 of people are those who are not prepared to be convinced and who lila j 
determined that they shall DOt 'be convinced. Another clul of people are thOBe.: 
who are only too ready to be. convinced and a third class of people !ire t.hOll8·; 
who have no views, no definite views. It is this third class that haa got to be ; 
tackled. If we can really, regardless of 'Politics, make our people understand I 
the real issues that. are involved in this war, I do no4; think we should srudij811 
the ~ that we grenow budgeting far. It is more a help·to gain independeno8"; 
and swaraj than the other wfllY about, . . I 
111'. PraIld811.t ('I'be Honourable Sir Abdur R ~  The questioll ;s: I 

"That the demand under the head 'E_tive Council' be reduced by Ra. 100." 
The motion was negatived. . . i 

DlUIANJ) No. 14-LBGISLA.TIVB ASSBIlBLY·AJrJ) LBGISLATIVB .AasIIIUILBt DEPABTIUUf.'l' •. 
fte Honourable Sir .Jeremy Blisman (.Finance Member): Sir, I move: 
"That. a 1]JUl not exceeding Be. 6,47,000, he granted to t.he Governor General in Council· 

to deflay the chargee which will come in conrAIl of payment during t.he year eQding ..... 
3bt day of March, 1944, in relpeCt of ILegielative Anembly and Legillative Allllmbij 
Department!." - . 
JIr. P:re11d8llt (The Honourable Sir Abdur Rahim) : Motion D'wveci: 
'''l'bat a lum not exceeding Re. 6,47,000, be granted to the Governor Geaeral in COllDoil 

to dl'JI'ay tlwl chargee which will come in c.'tIune of payment durins the year ending ~ 
31at day of Marcb, 1944, in reepect of 'Legielative Aleembly and Leli-Iawn AuemblJ 
Department'... • 
Necessity of holding more Sessions of the Legi8lature in view of tlte WIIP. 

# and· the future POBition of the Oountry in the great Dev!1lopmflfltB that aN 
taking place in the World at large. 
:Hr. Booaelnbhoy A. Lallj8e: Sir, I move; 
"'fhat the demand under the heed 'LegiBlawve A.lembly and Legillati.. AI_bIJ 

Dopartment' be reduced by Re. 100." . 
Sir, I really thuught there was very little inclination on the part of the Gov· 

ernment .to occede to the request that I was going tq put. After the discuBMioD 
on the last ~ Illotion I find that the Central Government wish to take UpOD. 

~  all the wurk and responsibility, they wish to concelltrute all the 
activities at Delhi and to theIIIselvell. My only appeal then was that !lOme 
body lil(c the one tlstablished in Delhi for national defence plll'pose, .~  be 
formEd ill the Provinces and representatives of the people associated wit.h ~ 

and nothing more. My suggestion tl:ten was that all those items such as recruit· 
ing and the difficulties of obtaining and distributing foodstuffs and 80 IIIWll' 
other things may also be discussed in the Provinces in such a body. However, 
I am VP.lj IlJad that now it· hus been made cll'ar that everything is 30ing to be 
centralised in Delhi and that central Government <leHirc to t.uke upon them-
selves the whole administration of the country at Delhi. If that is really SO 
then I do feel that in all fairness they will at 'least agree in the c·ircumstullce 
that there should be more frequent Sessions of this Legislature. Tbe Gllvern-
ment here have taken upon them!!elves more Rnd more work, IUld I.hey want. 
that-the Legislature should have as few meetings as possible. This is not at 
all fair. Formerly, before this grent war, we used to have at least I.lire,s 
Sesr-ions. After the great war started when the country's activltico lire 110 
doubf. in the first imtance to be applied to war purposes IIlld war. dlClrLs 
besides to the vast adminilltration the meetings have been reduced. In fnct. 
the Legi!!lat.ure meets now only twice a year and thus the ~ r of sittings in 
reality are reduced. When the whole world is now o.t conffict, and when the 
world has been' changing so conliderably, surely we are . ~  B.nd we. ~  
know. sumething about war activities as often all possible as also tne poBltJ(m ., 
our people here and outside, and what is bpirut done b:v other people ~  ~ II r~ . 
TIle BollOarabl. S!r Saltaa AluDed: The Legislature meetli ordnwAUy tw,,_ 

.~. ~ 

~.~ 
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Mr. BOOIIetnJalloy A. x.lljee: 1 am an old Member of this House, I know .the 

Logislature ul!oci tQ meet three times a year. But even if it was ollly twice 
a year, surf-Iy we ought to have in these trying times many r~ meetings .. 
I would suggest to my H;onourable friend the Leader of the House to condescend 
to find out. how many meet·ings the British Houses of Parliament have been 
holdjng ordinarily and how many since the. war began. How often are now 
-those meetings beld? How many times they are held on even small occasions 
and how often when any important event takes place. The Houtles of 'Parlia-
ment at> a matter of fS'Ct meet every now and then and whenever people want a 
meeting. It may be at the interval of seven days, or ten da.ys or 12 days or 
at most a month. Would you like to believe, Sir, it is democrl\oy that 22 crores 
of peoples representatives should meet here once in six months· to consider in 
thpse times the position in this world. Once in six months ~ I during ~  

tot·al war in which we are involved you call ,a meeting of the Legisla-t.ure. Is 
this in any sense fllir? Is this bow you want the people of the country to be 
a('quainted with war efforts and with war activities. Sir, it is necessary 1I.lso 
t.o remember that half of India has not got any Legislatures functioning and 
no opportunity is availabletp them to say anything about war' ur thc general 
aaministration, what is the position 'Of people in those provinces-there are a 
lal'ge number of them in my Province who are anxious and want to_ ventilate 
the grievances of the people and want to co-operate and make suggestions on 
behalf of the people but they have no means to do so; they are barred from doing 
BO, becau!le there. i:" {l0 Legislature workin-g and no other opportunity is prOVided 
for them. Under the.se conditions, even the Central Governmp.l1t-the grand-
'father of all-hesitate to give the people 'representatives the necessary oppor-
tunities 'lod the rtlprl'sc·ntativel! of .the people are helpless, this is really the 
position ill India. . . 
.An Hooourable Kember: Who.is the father? 
Mr. BOO8eiDbhoy A. L&lljee: Father is somewhere else. 
We have got only two elected Muslim representatives from the whole of the 

Bombay Province here, Mr. Jinnah and myself. All the Muslim members in 
thl' 10011.1 Legislature are not having any opportunity to say anythmgabout 
their people or their condition or to bring to the notice of the' executive Gov-
ernment the grievances of the people, far less to be able to suggest Ilny improve-
~  or reforms. I do not know what iB'their guilt and why no opportunity is 
belus provided to thorn, this is the state of affairs in these days. Now Sir, the 
two representatives who are here-what-is their position-they get a chance to 
do something but that again is once in everv six months, and this is certainly 
not at all fair. Are we fighting for libElrty and democracy? Is this the way in 
which the Go,'ernment should even now take people into their confidence? Is 
thi" the WffY in which the Government should give opportunity to the mass of 
people of this country to know how things are going on, how they arb faring, 
h!lw their Government is ~~ and further to find out whllt. they want? 
Sit·. I do fed to say the least that it is hij;(h time that Government should 
concede the request that I am making in view of the facts I have shortly placed 
before this House. I do not wish to speak more on this motion as the time at 
m;v rlispOfml is short Rnd I have ~  some other cuts as well, but I must say 
emphatically that we feel this position very much. Let me respectfully want 
the Government that it is no good their r ~ ·to belittle those who are co-
openting with them and who are r ~ with them. We find from every slde 
and more 80 from Governn,ent side that all those who work with the Government 
Oil behalf of the ~  and not only not cared for but are kicked. Sir, I move. 
Mr. President (The Hflnourable Sir Abdur Rahim): Cut motion moved: 

~ the ~ under the head 'Legiltlat.iye A .. embly and 'Legi.alati·ve A.l8mbly 
Department' be redtJced by RI. 100. II , .. 

The BODOWable Sir Sultan ,Ahmed: I feElI ha1)nv that though ~  a few 
crays bacIt a motit)D was tabled that the Central Legislatures Ihould be U ~ 
ed or even Bbol\shed, one Honourable Member, at rmy rate, hal now realized 

~ . 
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the utilit, of thiR House and has asked for holding more Sessions in view of the 

~ and the ~ r  position of the country il,l the great developtncnts that are 
takmg place III the world at large. Government have always taken the view· 

~ ou: Legislative ~ r  are useful bodies. ~  Government always welcome 
theIr vIews. and reactions. to Government decIsIons and actions. 'l'he feeling 
that at a time of emergency the Central Legislatures sliould meet more fre-
quently, and there should be more frequent opportunities of contact with thA 
Executive and'for making its views on important questions of policy known and 
felt, is one with which GovernmE,lnt have every sympathy. I. howp.ver, hope 
that the House will not misunderstand me il I just place a few difficulties which 
rl.1ight stand in the way of any large increase in the number of ~  held In 
the. course of the veRT, . 

In the first pllice, we have to remember the vast distances from which Mem-
bers of this House have to come whenever a Session is held and the extreme 
pressure on the Railways and other :orms of transport ... , 

IIJ •. HOOIelnbhoy A. Lallje,: Pressure on account of 120 representative people 
of Indiu. Where is the War Transport Member? 

'The Honourable Sir Sultan Ahmed: I am very glad to hear that the Honour-
able Member suffers no inconvenience, • 

Ilr. BOoseinbhoy A. Lallj,e: No inconvenience at all if we have to do our 
duty. 

The Honourable Sir Sultan Ahmed: In the second place, I do not know 
whether it ~  fully realized how seriously the holding of a Session interferes with 
tb" day to da;\ ~ r  of governmental departments and, in part.icuJnr, 
wit,h the handling of measures of which a rapid disposal is vital to the wnr 
efforts. 

Kr. HOOIelnbhoy A. Lanlee: Does it not happen in England? 
Sardar lant Singh: Abolish ~  official class. 
The Bonoura.ble Sir Sultan Ahmed: In this connection, I cannot refrain from 

referring, in particular, to t.he number of questions which are put down for 
answers and the effect they have on. the ordinary routine work ofl the various 
ilepartments. I do hop.: the House will llot misunder!tand me if I refer to 
01'6 case. One HOTiourable Member in this House put the other dRY 18 ques-
tions for r~ on one day wlien he should have known that, he was lIot en-
titled to answp'rs to more ~  five. • 

Sardar Sant Singh: DateR are confused sometimes. \ 
The Honourable Sir Sultan Ahmed: Govemment do not know whi.!h of t.hese 

will he presBt>c\ . 
. 111:. J[uhammad Alhar All ~  and Fyzabad Divisions: Muhammadan 

Rural): Sir, I rise to a point of order. Were the remarks which the Honour-
able the l'resident himself made about thos8 questions not enough and could a 
further reference now be made hy the Honourable Member l' J rise to 
justify ..... . 

Mr. President. (The Honourable Sir Abdur Rahim): The Honourable Memher 
should not. regard it: RS a persollul retlection. • 

The Honourable Sir Sultan .Ahmed: I never mentioned the name at all. 
I am Rorry tllilt I h:ne beet} misunderstood by the Honourable Member. T.he 
relevancy of J1 will appear presently, I can assure the House that. the rephes 
to those 18 questions when worked out in terms of the time taken to prepare 
tt-em and answer possible supplementaries, would mean the eng!geD?ent of one 
B£nior officer of the Government for full two or three days. . The rephcs to lhose 
questions had t-o be given after collection of materials from different departments 
and t.bree.fourt,b of thill labour was simply waated. I do not for a moment 
Buggest that. the Honourable Member deliberstely put thOlW' questiboa ~ r ~  
any difficulties for 118. Not,. bit of it. It did not. I am Bure. stnke him 
what the result of putting 10 many question, on one day .aI. r .~  .. ure 
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the lIoulie t;hat the Goventmeut will welcome enquiries from Members and 
oonsider it their duty to give helpful answers. 

I will ft'ier to another diffioulty: SOMe of the r ~ Members insist 
that during thp Budget debate, the Government Member to whose department 
they are addressing themselves should lay aside the matt.er in which he may 
be engaged in his office room in this very building, matter which ·may bEl of 

. immediate urgency and vital importance, with a view to listening to a criticism 
of his department which ultimately may not be so nuvel. 

These difficillties lI'hich 1 have just pointed out, may, however, be got over 
if ~ House ~  he willing .and prepared to . . ~r  with -the ~ r  in 
secur10g maxlm.um re!lult 10 shortest possible bme. There 1S one further 
difficulty and that is of finding accommodation for the Honourable lvI-enlbers. 

Ie. is difiicult to see how far sufficient accommodation esn be secured. If 
the quarters which are at present occupied by them are again required for 

1 another short Session for them, then they will have to be kept vlmant :P... most li1tely for the whole of the summer,. This also i3 not aD· 
insuperable difficulty and it may be possible fIor us to get over it. .. ~  

. will do their best and see how far this cnn be got, over, and perhapR it may be 
necess;ary to conRult the Leaders of the different Parties on these points. 

I have pointed out these difficulties, but I may stlrte that in' a mlltteI' like this 
Government would not desire to be intransigent, and I am desired to Iit.nte that 
if the flebate on thiN motion reveals 8 desire for more frequent Sessions, His 
Excftllenc:v the Governor General will be prepared to agree to holding ,)f a short 

~ ~r  ~  latter p"rt of Juty or the beginning of August, and another 
short SessIon dunng perhaps the latter part of Oetoher or ~  of NOVt1mber. 
An arrangement of this Tlflture would ~ r  reduce t,he length of time e\.a.ps-
ing between Sessions and is all far ns we can reasonably be expected to go. I hope 
the Honourable the Mover will be satisfied with the assurance nnd win not press 
tbf motion to If' division. But I should like to have the 'Views :>f thE.' other 
Purt.ies also on t.his point 

Ill. P. I. CkUBtba: I rise to support the cut motion made by my Honourable 
friend, Mr. Hooseinbh8y LaUjee, and in supporting such a motion I ~  that; 
frolll me and fl'!lm t!Jis Group no detailed speech is necessary; for w.e come from 
that country whose greatest glory it is to have developed the parliamentary 
system and to have beld that system forward for the inspiration and the imita-
tion of tM civilized world. The essence of that system, as we see it is that; 
it provides & mechanism for contact between Goverpment and the people, and 
it seem.J to us that in this country; at this particular stage where Government; 
is not in the technical sense responsible, ~ maintenance of that contact and 
the E'XiRtl'lnoo of an adequate mechanism fol" providing it, is even more importanll 
than it cI'n be in countries governed under the system of responsible govern-
ment. It is for this reRson that we attach great importance to that function 
of this Assembly, which consists in providing contact between Government;· 
and the people. 

In war t.ime events ~ so fast that those functions cannot be fulfilled 
if long intervals occur between one Session. and the next, and we in ~ Group 
feel'· that., under prel¥lnt circumstances, six months is too great ~  .lDterval 
between consecutive Sessjpns. We, therefore, fully support in prlDclple the 
proposnl made by my Honourable friend, Mr. Hooseinbhoy Lalljee. 

There js, ~  one other aspect of this matter of which w.e must ~ 
lose liight and that is that whenever we lengthen out the SeSSions of th. 
At!l1'embly,' to some extent we. are uninClentionally slowing ~r . India's W!lZl 
eftort.It is difficult for those who have not sat on the OffiC\al Benches to-. 
realiF;e CV,ite ~  a strain Assembly Sessions impoae on the officials ~ haTe 
t.o at,tend them during the day and do such of -theiP work aB they can 10 ~ 
M'8JUng. ~ am not DOW Bpeakinc Dot of lI:Y'm"athy-havipA' been an oftieW 
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~  I bow tbatno effieial 8Kpeots sympathy but Iha ... 'ill miml the praoti. 
oalresuit that -the stftUn which long Aasemhly Seuions impoaedon official. 
do,., in fact, mean serious disloca.tion of their departmental duties. When' 
tbQlle whc stand 'at the hea(I of the Department of Supply, of Food. or of 

~  or of War Transport are in this A15sembly, do not let us forget; 
that·their other war dutietJ are, in fact. being delayed. That is not an argumeD1l 
. ~ having frequent Sessions of the Assembly, but it is an adequate reason 
why everyone of us ·shOllld do everything in his power to entmre that ·out 
business is conducted in the sma.llest possible· time. In supporting this cut 
motion of my Honourable friend. I, therefore. want to make all appeal to Gov-
ernment. and I make an appeal to Govet'nment not because it lies solely in 
the power of Government to prevent the wastage of time, but I appeal to 
them bt'cause they are the right and proper persons to take the initiative: I 
want to appeal to my friend, the Leader of the House to get into CODtIultatiOD 
with Party Leaders, ~ ask all r ~  to come together and to apply tJheir 
-m<ls to the problem as to how we can save time in this House. It is n'" 
for me here and now ·in this prelimmary stage to suggest methods by whioh 
time can be saved. It may be that our ·procedure needs reconsidering. lIP 
ma.v b.:, that there 06ght to be. a self-denying ordinance with regard to the 
asking of questions, or with regard to the time spent on speeches. These are 
~ r  which require detailed consideration by Party Lead6l'8 in oonaultation 
WIth Government. and I do hope that my Honourable friend. the Leader of 
the House will, before we disperae tbis Session. have such a consultation with 
Party I..ead.ers. • 

I then. go on io appeal to Leade1'll and to their Parties to come together 
wit.h a real determination to try and find ways of 88 ving tim&. We in thi. 
Group yield to nobody in the importance which we attach to our right of 
fret:doItI of speech and to the opportunity of saying what needs to be said. but 
we 8till think that without gi.ing up those rights and. privileges. there is BCOpe 
for I!a\'ing time in this Houae. I feel sure that my Honourable friend, the 
Leader of the House, will accept this point of view and will, in fact, enter inte. 
consultation with Party Leaders to try and secure t,his. 

Independently of that. we do in .any case support tbe mot.ion of my Honour. 
able friend, Mr. HooseinQhoy LallJee. . 

Sardar sut SiDgb.: Sir, it is refreshing to learn . from Government tha. 
Goverllment regard the Legislatures to be useful bodIes., 

The Honourable Sir Sultan Ah:D8Cl: Certainly. Most certainly. 
S&rd&r Saat SiBlh: The Members on this side of the House have ~ them· 

selvds elected at great expense and inconvenience. too. They werc ~ the 
impression that the Legislatures were useful bodies but from the expenenoe 
of the last three or four years they came to realise ~ ~  were not useful 
M(lmber,,; of a useful body but were regarded' as obstructlODlsts by Government. 

fte Honourable JI&lJk Sir rerol J[b&n 1I00n (Defence Member): No. no. 
S&rdar 'sut SlDP: So when the Honourable "tbe I.eader of the H.oulle. came 

forward with such a refreshing expression there was a touch of JOY III our 
brcast:<. I hope I am expressing the vieW" of the other ~ r . when. I ~  
that. At the same time, I would request the Government Just t? reconCile 
th'jir position of considering this ~ r  ~  be a useful body. With the r~  
01 Ordinances ·that they have ordained 1n thIS country. If Govt.mment rea Y 
want to explore the utility of this House. they should be bold enough ~ consult 
this Houlle on mattlers of policy and on matters ~ ~ ~  the ~ ~ 
of tnis t'ountry. Their method of doing work durmg thIS war partlcu ar.Y 
who!n the war is regarded to be something very dreadful for aIlY country. 1& 
not conr.JlJtent with the principles crf ~ r . Therefore. when a Member 
of th'!) Kouae tabled a motion that the Legislature should be ·scrafPed. ~ 
was a ff)eling of frustration. 

B .0000000000e ....... : It was not moved. .~ 
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SUdu Sat ~  That was not moved, but it has been referred' to by 

tiJ!e Honourable the Leader of the House in his s.peech. I assure him that 
the feeling of frustration in this country i8 getting intensified. and whatever 
they mll.y do to remove the· causes that go to the ibtensification of that feeling, 
they are really serving themselves and nobody. Therefore, I will. sa! that so 
far as my Party is concerned, they welcome the proposal of more frequent 
(!onsultnt.ion : but I would add one 8ugge8tion or the con8ideration of the 
Government: make us really useful advisers, ~ us on vital points a8 
wt'll-not merely when a Repealing and Amending Hill comes dealing with a 
hundJ"lu and one Acts. But when vital questions about a certain policy being 
JldO'pted tow!p'ds a certain .agitation· or movement in this country arise you 
have nQ con8ultation with the Legislature. This a.ttitude should be abandoned 
Jlilu I am sure you will find more response from the Members than you have ' 
hitherto K9t. 

'fh., second point urged was about the officials ~ inconveRiel'lced in the 
discharge of their functions. I will not say duties-no doubt it is true and 
may be true to a great extent; but is it not helping the officials in the diBcharge 

opf theil' duties, apart from their functions. when they sit and listen to helpful 
-criticism about their work. about the ~ they should adopt for carrying , 
~  the Government . . . . 

An Honourable .ember: No. 
Sardar Sant Singh: One official says "No". He IS right because he is 

erought UJl in the I.C.S. traditions. He does not want it; he believes in deRpotic 
me.thods which he has been taught to respect, more than in democratic methods 
for which his countr,v is fighting everywhere. Therefore, I W()uld say that if 0. 
little change is brought about in the Government of India. and the consulta-
tion is more frequent, more free, less reserved, the Legislature will serve' them 
~ r than they are doing today. Therefore I support this' motion. 

Dr. Sir Zla U'ddiD Ahmad: Sir,·during the war things are moving very fast; 
~  problem!\, arise. and it is very desirable that we should meet frequently 
and discuss the new situation. I, therefore, welcome the suggestion of my 
Honourable friend about fre,quetit meetings of the Legislature. 

As r ~ r  one of the 'points, which came by the V!ay, mentioned by the 
Honourable the Leader of the House, about the number of questions. my com-
~  ~ that we are not asking a sufficient number' of questions. If we look 
.at tho r r~  of questions asked by a. single Member in a. Session-Mr. Azhar 
Ali or anybody else-they do not come to the number of questions asked by 
one single individual, Mr. Sat'yamurthi, in the course of one week. 
. Another matter which I have mentioned already on the floor of the House 

.and also to a Member, was that when they do not recognise Muslim unions 

.of railway workers and employees, then who will ventilate their grievances? 
'"There is no other alternative but <that we Muslim Members of the Legislature 
will have to form a sort of union ourselves, and according ~ the Honourable 
Member. they will waste-and according to us they will utilise-the time of 
the House to ventilate all their grievances; and you will have not 18 but 200 
.questiolls a Member on that day. But if the Honourable Member wishes to 
.solve this problem and. to relieve us and himself from a number of questions, 
he hus to recognise our unions. 

Th" Assembly ·then adjourned for Lunch till Half Past Two of the Clock. 

The Assembl,.. re-assembled after Lunch at Half PasL Two of the Clock. 
'Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Iir. K11hammad Ashar AU: In to-dav's ilebate the Government of India have 
-evinced a :menttility and action which hi my experience of ·thirteen years in this 
House, I l1ave never heard or seen with my eyes. It may be all right for the 
Government of India to consider themselves immune frOm mistakes, that they , r- . 
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cannot commit any- mistakes in this world, that they are immune from "8r1-
thing that Honourable Memberll on this side may sayan certain occasi.:ma. 
But, Sir; is it right, is it meet and proper for the Government to advance such 
financial argumellts on the 600r of this House which cannot stand even for a 
single moment in any court of justice? My great surprise is that the argument 
was advanced by such an experienced lawyer of India whom I have heard in our 
own courts in Lucknow. To advance an argument based on the finanoial OpeD-
diture and to say that simply because,. few more questions were tabled in thia 
House _ by II" certain Memoer-whom he did not want to mention--against new 
rules, was such a blunder that the Government of India think that they will be 
forced to incur a great deal of expenditure on that account...... -

'l'he JloDourable Sir Sult&D Ahmed: I dia not say one word about finance 
at all. , 

1Ir. Muhammad. Azbar Ali: Excuse me. It is a financial question. 
The Honourable Sir ,Sultm Ahmed: Not at all. 
Mr. Muhammad Albar Ali: -When yoo say that you incur great labour, etc., 

you incur great expense too. 
The Hoaourable fiIir SUiltaa. .Ahmed: Time and labour. But it has nothing 

to do with finance. 
Mr. Jluhammad Albar Ali: However, I put it to the honellty of the whole 

House, that if the Q.uestions were ftot tabled for one day, but had been ~  
and split up into three days or four days, at the rate of five questions a day, 
how would it have helped Government 'I The Government would have incurred 
the same expense, they would have spent the same time and labour over it. Ques-
tioDs in this House could not.be disallowed. They could be refU1lcd either. by 
the Presid-ent or the office. Where was the difficulty for the office? Where 
was the difficulty I ask, as this has been several tim.es done in this House. 'l'he 
Members of the Government or the office might say to the Member, theJ.'e are 
more questions than are prescribed, and they could either refuse or cut them 
down. • 

Sardar Sant Singh: The rule is that they c:J.n be answered, that the anawer 
can be placed on the table of the House. They cannot be rejected. 

Mr. Kuhammad Albar .All: To say that more expense would have beeD 
involved and more labour would have been required-I submit that it could DO\ 
bQ more at all. 

Dr. P. N. Banerje& (Calcutta Suburbs: Non-Muhammadan Urban): They 
ought to be treated as un starred questions. 

-Mr. Muhammad Alhar All: Thev could treat like that, but to reff!r too it 
on the floor of the House is simply ~ . Rnd I can only say from -my ex-
perience that it was nothing but vindidive in _ this case on the part of the 
Government to SBY thAt. 

The Honourable Sir Snltan .A.lunecl,. Not· at all. 
111'. Muhammad Ashar AU: If such an argument were advanced in any 

school even by the boys, such a debste would have been C'onsidered puerile, 
and childish. I quite acknowledge that the Government ?f India to·dAY ~ 
heen very broad-minded in giving the !House another occasion to come to Dplhl 
for another Assembly Session. But it has also shoVl'D how petty-minded the 
Government,of India has become. I submit to the House that it is no Ullt' our 
coming to t-his Assembly waen even in. small ~ r  like thi! h"lea caD be 
picked because 8 single Member has given notice of ~  questions for one. doy 
and not only five questioDs. It might have heeD a shp of th(. pen or a ahp (If 
memory or it might have been due to inad,:ertence on the part of the Member, 
but to make it the baais of an argument which such vehemence only RhowII how 
petty minded indeed the Government of India has become. I ~ aak the 
Government not to bring up these matters on the ftoor of ~  Rf.)ulI8 In future. 
If such an argument were advanced in any court· of law, It would Plava been 
simply dished like anything pr pooh.poohed. 
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AD JlOIUMU'&ble Kembel': Dished? 
Mr. Muhammad Alhar Ali: If the Honourable the Railway Member thinks 

that I have used a wrong word, I repeat that such an argument ~ 
.been thrOWD into the waste paper basket. The Government thinks it is immune 
from all consequences in these days as the Benches on the ·right are vacant 
.and you can advance any _peurile and petty argument that you want to advance 
to-day_ I again submit that it is very kind of Government to give the Assem-
bly un occasion for discussion in July Qr August, but I also submit that such 
.arguments should not be advancl[ld again. 

(At this stage, Mr. ~  Navalrai rose in his seat.? 
Kr. H00881nbhoy A. Lalljee: In view of the statements made by the LeadeM 

of Parties and the Leader of the House I beg to withdraw my motion. 
Mr. L&lch&Dd Xavalr&t: The discussion should not be stifled like that. I 

want to speak_ 
Mr. Deput.y PreIldeilt (Mr. Akhil Chandra Datta): I do not quite follow the 

Honourable Member. 
Xl. HOoaelnbhoy A. Lallj .. : I tho:Ught that the discussion.wlls over and I 

wanted to withdraw the cut motion that I have moved, in view of thEl. statements 
that were made bv the Leaders of Parties and- the Leader of the House_ 

. Mr. Deputy Phsldent (Mr. Akhil Chandra Datta): Has the Honourable 
.ember got the permission of the House to withdraw his motion? 

1If. LaClch&Dd B'avllrai (Sind: Non-Muhammadan Rural): No_ 
Xr. Deputy Prelldent (Mr_ Akhil Chandra Datta): One Member having ob-

.~ . r think the r111eR do not permit the Honourable the Mover of ·the cut 
motion to have it withdrawn. 

An Honourable Kember: EVE.'n one Member ~  m. Deputy Pt8lident (Mr. Akhil Chandra Datta): Yes, even if a single 
1.tember objects. 

(At this stage. both f?ii Abdul HaHm Ghuznavi and Mr. Lalchand N"avalrai 
«tood in their seats.) 

Sir Abdul Halim Ghuznavi. 
Mr. La.lcha.nd· XavaJ.rai: Sir, . . .. 
:Mr. Deputy PnlsldeDt. (Mr. Akhil Chandra. Datta)-: -r have called Sir Abdul 

Halim Ghmmavi. The next chance will be given to Mr. Lalchand Navalrai. 
Sir Abdul HaUm Ghuznavi. 

Sir Abdul Haltm GhUIDAv1 (Dacca cum Mymensingh: Muha.mmad&!'I Rural): 
Sir, I am glad to find that the r ~ the Leader of the House. hl\s acceded 
to the cut motion which my Honourable· friend moved. He has stated tha.t in 
future there would be more frequent sittings of this House. The Honourable 
the Leader of the House made certain· observations before he acr.eded to what 
my friend wantpd. The first observation he made was that the llroblem ef 
railway travelling was very acute. Leaving ~  who have absented them-
selves, the number of Honourable Members is only 60. 

'!'he HOllO\U'able Sir Sult&n Ahmed: I did not stress all these points. I 
simply mentioned them. 

S1r Abdul Halim Ghumav1: The Honourable Member should not have men-
tioned them at all. knowing fully well that the House of Commons in Britain 
!lits from day to day during the war. Taere is no question of any Sessions there. 
They ~  getting an opportunity every month, evety week, to discuss the war 
position, whereas here the Government do not take us into confidence at all. 
You wan,t us to J{ive you every help but you do not keep us informed of what 
you are doing anli what we ~  do. That can only be done through the 
Assembly. My Honourable friend, the Mover, made out one point with which 
I entirely agree. He said that only two Muslims were eleeted by the Bombay 
Pref;!idency. O,ne Member is here. Where is the other member, I wonder I 
I do not tee him here . 
. JIr. HOOIIIJlbboy .... x.ul": Tao'e Benches are ali eIIlpty. 

~ 
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sir AbdDlllal1m GJiuDMl: Much has been made about whet $b. Honour-
able the Leader of the House said about queation&. My. friend, Mr. Azhar Ali, 
Bot angry. ;My. Honourable friend must know the rule tila1. he C8Dllot put 
more tHan five quelltions during one sitting .. What was the idea in putting IS? 
It, is not a question 01 finance. It is a question of embarrassment to the Gov-
ernment in the sense that they ba:ve got to find out the foots and figures to reply 
to 18 quelltions, while they do not kDOW which five of the eighteen questIOns 
will be asked on any particular day. That is the grievance of the Honourable 
the Leader of the House. He does not turn down the 18 questions. 

1Ir. Muhammad Ashar Ali: You invaciably support the Government. 
Sir Abdul Ilalim Ghumavi: This is a point on which one ought to support 

the Government. The ~ Ur  Member hilS asked U8 to co-operate. It is 
our duty tQ. co-operate. They should not be put to unnecessary trouble and 
expense; but one can certainly urge the Government to accede to the request 
for more occasions for the Assembly to sit than obtaining now. I support the 
motion. 

:Mr. Deputy Pruiden' (Mr. Akhil Chandra. Datta): ~ I call upon 
Mr. Lalchand Navalrai, may I point out that strict:y, under the practice, after 
a moving Member has asked for permiuion to withdraw the cut, the question 
has to be put forthwith. To be frank, I Wt!.B. not aware of that practice. Now, 
that it has been brought to my notice, it is not proper that there should be any 
lengthy discussion. I have promised to call Mr. Lalchsnd Navalrai and I would 
request him to be very brief. . , 

JIr •. LaJobu4 5a.w.1nl: Bir, I shall be very brief. I wanted to make only 
one' suggeation. It is more or leaa the senae of the Houae 8S well aa the view 
of the Government that the House should be kept more io contact with the 
Government. It"-..is beneficial to the Government more than to us. When we 
80 .out to our constituencies, several people ask us about the war situation and 
we have to teU that we are sorry, we are not taken into con1Ufence. That 
reproach againat the Government will be removed it the Assembly is ~  
.ftener. It is Mao not without preoedent. During my tenure here, on tbra or 
four occasions extraordinRry SesRionR have been called. Now, the suggestion i, 
filBt the Assembly should 'meet in July or August. 

'!'he Boaourable Sir Sulb.1l Ahmed: I have Bwd BO. m. LalcJlaad •• valra1: My suggestion is that it will be very hot in Delhi 
at that time'. It will be very uncomfortable and inconvenient for U8 to meet 
in Delhi at th"lt time. I would' suggest that the meeting in July and Auguat 
should be in Simla. If the Honourable Member wants a full House, then the 
Asembly should meet at least for once in Simla, if the meeting is held ill 
July or August. ..' 

JIf. BooniDbhDy A. Lalli": Sir, I-beg ·to withdraw my cut motion .. 
Mr. Deputy PreIld.ent (Mr. Akhil Chandra Datta): That bas been obJected 

to. 
Mr. Lalch&D4 5ualra1: I do not object now. My object baa been aervad. 
a; Depue, Pnaideut. (Mr. Akhil Chandra Dat.ta): In that caee, I mUlt -y 

that it is not fair to the House. 
Has the Honourable Member leave of the Rouse to withdraw his motion. 

(Voiu8-Yee) 
The motion was, by leave of the Assembly, withdrawn., .' 

. JIr. Deputy Pnlldent. (Mr. Akhil Chandra Datta): The next cut motion III 

No. 82. • 
JIr. HOOI8Inbho.v A. Lallj .. : I am not moving 82 and 84 But I propose to 

move No. 98, under Demand No. 22. 
DBMAND No. 22--COJOlBRCB DBpAaTMBNT. 

fte Honourable Sir leremy •• 'emu: Sir, I move: 
"That a sum not exceeding' RI. 12,16,000, be granted to the ~ r (ftlle", iD ~ 

to. ddft1 \lie chlll"pl which wilI COIIl,e in coline of paflUD&', ~~r  tbe ~ ~ .. 
3W. day of Jdaft-dla, 191M, ill I'eIpiO& of 'Coa\me'rA!I Depa'ftlnlllit. ....... 
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liz. Depu'J PresIdent (Mr. Akhil Chandra Datta): Motion ~  
"Tbat a Bum not. excll,eding ~. ~  be granted to tbe Gov,ernor General ill . .~ 

to defray the cbarg. which will come In courae of ~ durlog ~  year eodlDe- the 
3Ut. day of March, 1944, ill respect. of 'Commerce Department'." 

Ezport, from India and Tradb Relationship with oth.rcountrie.,. 
Kr. llooIeiD.bhoy A.. Lalliee: Sir, I beg to move: 

"That the demand under the head 'Commerce r ~  be reduced by Ra. 1(X)." 
I must say, in the first place, that recently or for some time the Coin-

merce Department ~ been carrying on the business in the situation they are 
ro the satisfaction of the people. In fact, we have always found' recently ~ 

~  have been trying their level beat to ~  themselves in communication with 
the interested people and I have not much to say against that pl>licy except that 
do not put them in so much communication with the Members. My .,rhole objeM 
ill IDt)Ving this cut Jllotion is not against the policy tliat has been recognised 
that it is the welfare of the country that requires the - Commerce DepartmeD," 
b support the exports. But these are extraordinary times and in these times 
we U ~ to a large extent, reverSe the policy as has been done by the worlel 
at large. We have had a' lot of trouble with regard to many articles in this 
country and it, has been said that this was due to heavy exports. Although I 
do not believe that the cause of this trouble was all due to ~  exports or 
that there were heavy exports, however, I would like to draw the attenti9-n of the 
Commerce Department to two things. One is that they should export only as 
mu('h foodstuff and other -\hings as are really ~ r  for the purpose of our 
(OW.1 sr.my abroad and, secondly, we should export only such things as ·we can 
sparl:l t.o be sent to those market.s which have been our customers all these 
years .. We ought not to at the prt}sent time encourage any other exports under 
au) ()ircuulstances beyond these two objectives. It has been said that the 
exports have been made at random' in 1941 and 1942, but I must say that. 
r ~  the control that has been set up with regard to the exports has been 
working to the satisfaction of many businessmen. The great trouble that has 
r ~  arisen and to which I would ~ to draw the pointed attention of 
the Commerce r ~  is with regard to the exports that were being made 
from ]ndia to East Africa. The exports are regulated by quotas and I 'am pre-
pllred to prove that the exports to East Aftica have not been more than they 
uSf,d to. be""or anything equal to what they used to be. Therefore,so far aa 
that part is concerned, there is no <lomplaint. But what has happened in the 
meanwhile? It has happened that the Government in East Africa have thought 
fit (lnce again to bring in their old policy of trying to keep out India from those 
tflurkets, the markets which were created by Indians and where the Indians 
'lro and have been the real businessmen. It is very regrettable that even during 
this great war a policy has been attempted to be followed of trying to mono-
po!il'e the business in the hands of a few foreigners who are only backed by 
~ Government element there. I do not want at tbe present time to create 

any bitterness between the 'different subjects of His Majesty but I do feel 
that it is high time that we told the responsible people in East Africa that we 
shall not tolerate any more their attempt during the war and much less after 
the. war to take away our business. Sir, a representation was made to the 
Honourable the Commerce Member and Honourable the Overseas Member and 
I must say that the Deputation which represented the Indian merchants of 
East AfriCll were pleased with the assurances' that were given and I thought 
that that would he quite sufficient. as those responsible in East Africa would 
know that GovePlment is with us. But what hal! happened r ~ r  As 
llF,ual, the East African Government have become vindictive. Tbey have got 
hl.old of eleven very important businB!lsmen and they have called upon them to 
llIuhmit certain returns which they cannot do and that is with the object of 

r ~ them so that the Indian agitation must be stopped against the 
formation,of their monopolistic tendencies for themselves. I had thought that tlle· 

~r  Department must have taken serious notice of. thitl and by now 80112& 
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action in the n,latter Vias ~  Of course, I must concede· that. in the!;(: days 
it is very difficult to keep In communication R.nd it may have been that they 
have not had sufficient time but I do Qf;k t.he Commerce Depart,ment specially 

.. and Government generally that if they really wont, the people in the country 
to help the Government in their ellrlea\'ourl< to c'rcat.{l good feelings amo9gst tlie 
Indians and Bl'itishers Ilncl p\'en other people, they must sec t.hat. no undue 
mfluence prevails with them aud they mnst be strOng enough t.o maintain the 
position which they have fortunately taken lip and I assurl' th(>m the country 
is with them. With these words I move In\' c'ut mot.ion. . . 
Kr. Deputy President. (Mr. Akhil Chundru Datta): Cut, mot-iun 1llovud: 
'''rhat the demand under the head 'Commerce Department.' be reduc.rd by RII. ]00." 

1Ir. T. S. Pillay (Government of India: Narninuted Official): Sir, Wt) JJl 

rhe Commerce J>epartment are grateful far what. I thought. to be t.he HonourabJ.c 
Member's general trend of remark!:!, namely, t.hat, he approvet; 0.1' the general 

~ policy lidopted in the Gommerce Depart.ment. with regard to the reb"Uiat.ion of 
l'xports during wnrdays. Sit·, he .proreeded t.o emphlisisl' thnt in his view ~~ 

.hould ullow the exportll of onlv t.hoRI· COITITIlorlitie!< whic·ll ~ ('ollid conveniently 
"pare lind thnt we Rhould ~ them to go to slJ('h lIlorkc,tl' at; \\'('r<' ollr peace 
time rnal'lwts 01', liS he called tlll'm, ollr IlKlIlIl l'IIKt.omt'rs. On lIJJoth('r ~ . 

1 hfllieve on a ~  day, 1 expluined ~ policy (If t.he UO\'l'rtJIIll'nt, of India 
~ ~ respect. 1'0 restate it, in brief termll, it. i!' t.hili. We do ullow j.he exporte 
of cmly those ~ I  which we could ~  IIlparl' I~  with 
the Will' effort of thfl L'niteel Nations. 'VI' uillo, UR fat ItS ill I ~  .. · ~ . 

with the war effort of the United Nations, Ilupply t.holl£' marketfl who wt're, our 
(m!ltorncl'M :md who tire likelv to be our CURtOfrlt'rs und ~  r r ~  whioh I r ~ 

,·er.y vitul for the I ;uited ~ r effort. J HIli f;urp rny Honouruhlf' fl'iMlld. Mr. 
Hn(;8einbhoy Lalljee, will take no exception to this POJi(IY· 
Sir, he drew our Ilttent.ioll to one or two nspect .• of ~ r  tn ":allt. Afrilla. 

AI! far Ill' we lire aware, there seems t.o be no attempt h)o' t.hl' 1';l.\st, r ~UI  

G'overnment to I ~ exports into t.Jlltt ~ .r  thM iI', iDl'pOl·t R iroDi this 
C'O\llltrv illto BUilt r ~  into lilly Governllltmt hunds. Wl'. bbve received ill-
fonnntiou thllt il' orc)!'r lIugf'ly to 'help thew in t h,· IIdrninifltrution of iht1ir Wi,,,: 
control polic';,' and IIIt;o ill I I~  clifolt.rihllting tli""lI' .·()1lI1JI<lI'liti,·,. 1,ial1t. r ~ 'in 
"hert I!upply, the)' are thinking of certain t.mdl' IIr~ ~  t.hlLt would hnndlu 
f.1I these impol'tl< and function under (jovernmpnt. control. W(' art! very ca,..· 
fully pxnmining. ill ~  "'ith Iail "olll'l'Tned, t.he ,agNIC'," ~  IIr ~ JIm· 
t posing to establish and I am in a pn!<ition t.o 8flsure tIll' HOtIf.unlblc 
3 P.M. Memiler that. as far ~ pOHsihl1' we Ilhnll see that t.h" normal trade 
"Imnneh; are not unrluly disturhed. W1ICn I ~  .. unduly disturh .. d" 1 do ~ 
want to take shelter under a vogut' phrn!<f' like. 'Omt" but whllt I .1" 1(11'\nll I" 
t.hl!l: Honourable Members nf this BOllSI' arl' flllly RWRre that wnr r.()nditianll 
rk dnmll!ld, in fllct. eert.oin alit·ration,.; in thl.' (>xil-lting trOOt1 ~ ~  it may tle 
t.hs! in the intermIt of !!hipping and in the interest of '\1I'lir effort. I.'('rtain modifjCll 
tion,:, mlly have to be mnrle in 'utilizing t.he t'xiRting tr,&df' channell'. Rubjt!rt 
only t{) that over-riding consideration 0111.". thE' Honourable. Member mo., reRt 
u'!!lUred. Sir, that the Commerce Department. mnintainp Ilncl will maintain itll 
policy of not disturbing the existing t.rnllf' rhannel. 

Sir. the Honourable Member mentioned on(> mol'f' point. to "'hiNI, uniur· 
tUlJntel.y my D('partment is not in n pOt<ition to BIIswer. He referred to certain 
prO!lt'('utions af certail1 Indians in EaRt. Africa. We have no information. We 
lfl ('onsultatian with the Overseall Depart.ment nre trying to ascertain the fac'" 
H there is allY thing Ruggt'!stive of vindict,ivenell!l, I am sur<', Hw Honourable 
Member will bl' quite satisfied if I tpll him that we .ball . ~ IIllitabJt. I. 
10 get justire done. 

Irr. BooIetnblloy A. Lallj .. ! Sir, I do Dot wish to pref;. tht' em.. 1 wiill 
to withdraw it; in view of the statement made bytbe r ~ Mfmlhn. 
The motion was, by leave of the AsaembJy. Withdrawn. . 

..... 0 
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DElllA!'W So, 23-DEl'ARTMJo;NT OF LABOUR. 

The Honourable Sir Jeremy Kallman: Sir, 1 move: 
, That. a allRl not exceeding HI>. 11,84,000, be granted to the Govcrnol' Oenera1 in Council 

1,0 ,defray tht· <,hal·g". which will ~ in t'ourse of payment during t.he year ending the 
3ht day of M.al'('h, 1944, in respect of "D,'partmt'nt of Labour'." .. 

'Mr. Deputy Preaident ~ . Akhil (,handra 1 )ntta): Motioll moved: 
"l'bat a Bum not exceeding lUI. 11,84,000, be granted to the Governor General in Council 

!o defray the' chargl!M which will conl(' in course of payment during the year ending the 
~  da.\' of ~  1944, in reapect of "Dt'partment, of LahoUl"." 

, j'oHition of La/lOll/' i"eludill!! II/dia,//. ~II. 
Kr. HooseiDbhoy A. La.lljee: Sir, 1 beg to move: ' 
"ThaL the demand unde, the haud 'Departmcnt, of Labour' be reduced by RB. 100." 
It is vel',Y cliftiellIt to underBtllud why up to now the Indian seamen who 

.'1',Il1'lber in 1udiu II\'!'!' Olle hundl'ed thollslllHl nrc still under the Commerce 
l)t;portment when W(' huve got t.Le Lubour Department of our own. However, 
'Sj\" 1 rnust ~  tliln the conditions of Indian s('uml'1l Ilre "ery pitiable. We have·' 
hllJ t.he Imlinll i\1el'dllll1t ShirJping Act enllctecl some 'fifty years ag9, IlJld no 
dumge whatsOt'\'Cl' hus heen made in thut. There is no provision for t.hc main-
.~ ~  of till' l'clIll> of (,J'P\\' for a partieulul' tOntU\gl:'. 'l'lwre is no provit;ion for the 

lIutnber of CI'!.'W to ~ engnged. It is enHrel\' \\lthin the discretion of thll Master of 
~ ilhip. 'I'hert' ure 110 working hourfi ~  011 hoard Hw ship, The Muster of 

~  'ship CUll t.el'lllillllte sel'vice at any port where he likes. Furthermore even ir a 'crew ill Idt owing to l'ertain acuiclentul .posit,ioll, or owing to sickness he is 
~  wl)rk he is ilillcharged at any r~ by the MR!lter of the ship, It is 

vi!ry ~ . for him to hi, l'epatriated back into India for n yenr or Rometimes 
~I  more, ill t,hese timeR. Rir, we have found suC'h eonditions prevailing about 

IJlJI. working CIt'SR of people ill these time!;, :md st.ill, Sir, what do we find, it 
~ .r  on Rn fnl' I1S the poor -Indian seamen ure ('c'ncernerl, who number over" 

onl, hundred thousand, tlmI who are employed not onlv in the Merchant Navy 
!lIH in the Ho,vul Nuvy us wt'll. r ~ h>lve heen nmde by the 
National 8C:ll1H'1I rnions of Junia to the Govel'llllll'nt of Indill, but nothing haR 
heml done, ln f>let, t.lw pORitioll has been that 1 he Conventinm; that I)re exist- I 

~ in the United !\:lllgdillll anu the world at largt· ILI'e not given Ilny eognizance 
lU'l'e. S'ii-, thiR is not 1111. We find, HiI', tJmt t.IlI' I'J'UW of t.he Merchant Navy 
II!'.!, also to sign ill Borllbuy before the Shipping Muster and their condition is 
,ahhotlt the same, When they come down to India they nrc supposed to be paid 
at ~ . but for months together they have not heen paid, The worst of all 
is ~  1 will give you one inst/mce, when in the middle of 1942 a ship by the 
n,ulllP of "Montalleil" went down by the ~  ,\ction somewhere between 
East Africa und Sout.h AfriclI the crew were rescued. 

Mr. Deputy President (Mr, Akhil Chandra Dattll): The time limit ill 
Itpprol\ching. If the Honourable Member wishes to have 0. reply from the 
Gllverntnent., he Rhoultl cut short. 

Kr. JlooaeiDbhoy A. Lallj .. : Sir, 1 will jQst finish my speech. Sir, this 
,c:r!?w were luncled on Durban and thereafter nothing was done except that they 
'wert' laid on the rond and n single blanket WBS given. When they came down 
t() T ndia nothing was done in Bombay for them and the only blanket which 
wus given by the Durban people was taken away, On the other hand what 
do WI:' find so far UR the European, crew are concerned, As soon as the Euro-
rOilll crew hmd in India they are taken t.o rest houses and are provided with 

~ and otherwise. But theRe poor Indians, as soon as they come to India 
III Bombay they are left without being paid and without being fed, 'Sir, I 
hopp the Gbvemment will give an assurance that Indian seamen who are 
~  great work at the peril of life during this war will be given better treat· 

tn{>nt and something will be done for them. 
Mr. J)eputy President (Mr. Akhil Chandra ~  Cut motion movfld: 

;" :','1'iat tHe demand under the head 'Departml'nt of Labour' be reduced by RII. 100." 
.Mr. T. S. PUla,.: Sir, I ha"e got only five minutes and I shall endeavour til 

~  Honourable Member a8 best, as ,I can. I must confess that I ~ 
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. not followed exactly the nature of the grievanclts he has mentioned. The &rat 
r ~~ ~  I think wus ~  several IndiuDseamen were not paid their 

wages III tllne. As far us my lDfonnation gocs, they are paid very promptJy 
.and no case of undue delay has been brought to our notice. If the Honourable 
Member ~  give me actual cases in which there waa delay, we shall be very 
happ:,' indeed to make enquiries. I did make sOlne enquiries about the pay-
Irlent of wages to seUlUel! reeruited for the Royal Indian Navy; but there again, 

, it 1S 110t in the Commerce Depllrtmel1t. I wall endeavo'uring to muk!! enquiries 
')'t'sterduy when the Honourable Member told me informally Ilbout this and I 
tounJ the War Depurtment who lire concerned have no in-
formlltion that there is any actulIl complaint of delay in 
,TJ&YlIIent. Here aguin, I cam assure tht> Honourable Member that I 
i<Ohal! ll1ake full enquirieM if actual case!! of delfly in I,aYllIent. IIrp brought 
I ') notice. As regards thc second point ",here he said thllt the injured seameD 
·fjr .scllmen who were landed ufter their ship WUK lust ill enemy uetion wore not 

\Jlroperly Iltteuded to. This is a matter in which I must fissure tb(l Honourable 
Member and ,the House that all proper IIrnmgemE:lnts hnve been made by the 
Comlllerce Department through the IIgE'nC'y of their shipping ~  fo attend to 
the comforts ,of seamen who are being lunded in IndiBn COlIst under thosc cir-
-cuUlbtllnces. We are getting periodical reports of attention paid to them ~  
-the. Shipping Mast.ers. There are standing instructions that the Shipping Master 
himself should go und attend and receive those seamen. There are funds placed 
at their disposnl from His Excellency the Vieeroy's Wllr ]Jurposes Fun4. They 
have got full powers to spend out of these fundI!; they pave got powers again 1;0' 
gi,,(! them all the necessary creature comforts and see that they Btc At·TI'. ill 
l.b.!il' homes. I am really sorry to hear from the Honourahle Member that there 
were cases in which the "eamen were not propt;rly attended 'to. Herl' again, if 
the Honourable Member would give me Bctual cases, I shall have proper 
"nquirieR nlllde. I can R!lSUre the Honourable' Member that tlie Commerce 
Department if! insisting upon periodical reports from their officers at Bombay 
lind Call'utta of the arrival of such seamen and what. arrangements are made 
for their comfort. My Honourable fri':md drew my attention to a particular 
"alOe r ~ the blanket of a seaman was.taken away. I must conleRs I am not 
·awart. of the csse .. If he would give me more particulars, I shall make enquiries 
':md I am sure that I will be in a position to satisfy him that the officers of the 
ilhipping office in ~  are really kind, ,!hey Bre all .I ~  one belongs ~ 
thl! class from which seamen come; especially the Shippmg Mast.flr now In 
Hombay knows the seumen clasB very well indeed and shows ~  greM 

, ",ympathy. If there are any cases 01 /itElDuine grievances, we will ~r  go 
il'IO them. 

JIr. HOOIelDbhoy .I.. L&1llee: What about the Indian Merchant Shipping 
AC't » Have any changes heen made anywhere in that Act for the put leftral 
~U  ? 

'1'he Honourable Sir leremy B.al,",an: Tlie. Indian Merchant Shipping Act 
~ very extensively amended within the last ten yeai'll. 
Mr. HOOIelDbiloj .I.. LIlli": But the conditions of the seamen remain the 

!llI!lle. 

1Ir. Deputy Prtll4l1lt (Mr. Akhil Chandra Datta): The quelltion IS: 
"That the demand under the head 'Department or I..boar' be .~  by RI. 100. ", 
The motion was negatived, 

:DEMAND No. 5&-BROADCARTnI'G. 
'!'be lloDour&ble 81r leremy B&l8mU: Sir, I move: 

"That a aum not exceeding Ra. 59.64,000. be ~  to t"e Oovl'm"" ~ .. ,,, ;" .t'lnllll"il 
t() drfray the chargel which will come in eoUr'II!! of {":no"nf. durin .. fhr v .. ar I'""'n, tbe 
3bt day of March. 1944. in resneet of 'Broadeuting. .. • 

JIr. Deputy President (Mr. AkhiJ Chandra Datta): Mabon ~  
"That a 10m not exceeding Ra. 59.64,000. he granted to ~  ~ r o.n,mJ ID ~ . 

toO c1l'fray the cbargea which will eome in cours. of .,.,ad' danq &lie 1-- .. diar tIM 
'31.t day of Karcb, 1944, ill reaped of 'Broadeut.iDr'>" 

~ 01 
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(JTI.evanCC8 of JIuIJlim8 -with .rvgard· to Servicc8, Lunguago-and l'rogramme. 01 

•  ' tile BroadcuHting DI'P(t'rtlllcnt. 
Bawab SiddiquI .All Khan (Cel.ltral Provinccs Bud Beral": Muhammadan): 

Sir, I move: 
"That the demand undill' !'he ~ ·Broadcast.iug' ue )'educed by He. 100." 
I:)ir, year ufter year it has been t.he practice in this House to wove cut. 

motions on different subjects to umw the attention oI the Government. Thit> 
yCHl' it hUll fallen to my lot to move this cut motion, to draw the a.ttention of 
th.) GovcrnUlt!nt. I am moving this cut motion on behalf of the Muslim League. 
Dial to IoIhortness of time, I do not thinK 1 WIll be able to do full justice to the 
suhject. On this cut motion, three, it>sues have been raised. First of all I will 

.~  up the programme and language together and will try to .estublish three 
tblllgs, firstly,' that the Broadcusting organisation is propagating the cause of 
tue ,tHindi Sahit;ya Summelull, secondly, thut it is munufudwing a ~  

lallguag(j and thIrdly that the standard of programme is deteriorating a:Jft 
favouritism is shown to a partieulur set of artists. 
Sir, regarding the ~  protests were made by Hindus as well as 

Muslitnb t,hroughout Northeru Indiu und in sOllle other partl! also. Sir, it is an 
:ldmittcd fact th[\t Urdu is flpokclI und understood in general throughout the 
~  and breadth of India und in particular in Northern India. Sir, it is also 
lill admitted fact that Urdu is the "coo11oon heritage" of both Hindus and 
Muslim!: in the words of the Right Honourable T>r. Sapru. 
Pandit BUakantha Du: Then why make it a Muslim league affair:' 
Bawab SiddiqUI All nan: Even in the arl\ly the necessity of lJrdu is badly 

'felt. Here is IJ, report before me which wus published in the Statesman of 
10th January, HMO. It was wi tIl I'egard to ReIgaum Military School. I win 
read only the relevant portion from that report; 
"Th(: authorit·ies in.i.t on a thorough underatanding of Urdu which g coD.idered 

ea.ent.ial before a yDung officer i. ready to leall hi. men in battle." 
Sir, there is another exomple. In Cuiro, Ril' Bdward Cook while inaugurat. 

ing the Ann.y dub spoke f,o the m'm,)' penpll' who r~ present t.here in Urdu so 
that they could understund him proporly. 
Sir, I!om(!time haek u questionnaire wus ills\wd b.y the All·lndiu Uadio. I 

will now quote the figures of those listeners who expressed a desire to hear pro-
grammes in Urdu, whi(!h t.Iw All IllIlia Hadio Df'pnrtrn(>nt, call!! Hindustani. 
There ure other listeners who wonted toO hear programmes ill otller languages 
also. The figures as given hy the All lndi!! Rnnio lire os follows: 
In Bombay there are 2.500 Urdu listeners, 2,500 gngliflh listeners, 1,700 

Gujarati listeners nnd 1,liOO 1\fnh1'llt,i lillt·(>Ul'n;. 
In Delhi there are 4,800 Urdu listf.lners nnd 1,700 English listeners. 
In Calcutta there Rre 3,500 Urdu Iist,enerll, 1,700 Rnglish \ist,eners lind 399 

Bengali' Iistenet'll. 
In MadraR there nre 8,500 Urdu listener;;, 1,700 English listeners, 400 'rami] 

liRtenen; and 200 ~  listeners. 
ThE' total comes Ul 14,300 Urdu listener.; a.nd 7,600 BUl'tlish listeners. Thesf'. 

,figureR rlo not includ'! the number of Urdu listeners of Lnhore and Lucknow 
. Rtations. If they were to bl> added to t,he number of Urdu listeners which T 
have just now quoted it would go ven lligh. From t,his it iR r.ryst,al dear that 
Urdu is very popular and universal. 
Now, Sir, with rel!;ard to the word!! and phrases which t,he All India Radio 

oreanizll.tion use.s in its brO!\denRtR and announcements. J will show how thl' 
All Jndia Radio is r R ~ hieh.souDding-Ranskritil .. ed Hindi and ~  

inlr Urdu ~ is undel'8tood and spoken by thp teeming minions of Indill. 
These a.re the passages ann wordR uRed hv announcers and commentators: 
"In Iro .,.,,11. 3aph.1ita flahi" mil; .;ill"i I ~ ~  "111' raht. tI,.,.,. I~ ",«Ih ~  don·", 

kdra" ",.h It". Ir, varia Ira .1,,,,,ti nehi" milt.. ~ r ~ apni laa;nR ka .rtI.n1l.ztan 'AiA-
/ear Ifakey to Germ4fl 1..'(1 rhopnr. ~  ;mqa. Pr.r;a ."IMt flahin hai. Ptrrm,fll 11111.:11 andolo1l 
mm."M'. An !1fJ6I11 "tri. Nur. Y/)f'l- TirM .. Ion ~  diva ,,"yn 1uri. ~  Mr.nqtrm "' 
ftriM "'cr, liyu hai ke ~ ?ludh m,.. Aara jIm,; Allmlm jilt" diyn ini!Ja. fA "" ,,/11/' "ird. 
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INIII lea .. float ~  
110 ]aigi. ,. 

hm. Partm,," Parmatma per;a leo .hake' de ga /lilT uaJri CUM pun 

The seconcJ. pussage is: 
"1.11 India Hiadu Mah_bAa kc pl/r,ul. M.r. Sal'arkar lYeenoar ko DtlAi 1'/IAoftCAe., •. " 

. ~  I um confident that the mll:Jorlt.y of the Members of this House aDd 
~ IU  ~  Honourable friend, Sir Feroz Khan Noon, who was very ~ 
tlvely henrmg these passages, will not be able tc. tell me the llleaning of the 
words, .. SapllaZta". .. Yudh". .. Sang"atan". "Chopat" "AndoZan" 
•• J uta. Diya". .. Nirde Pan r' • ., PUrllaL" . ! • 

Sir, there are Hindi words also which nre unnecessnrily used in these 
announcements and comments, e.,., "Parantu". "Sa.to."" "Swagat". 
"Widyarlhi". "Ankde". . 

Sir, words equivalent to these, and very simple, are used by Urdu papers, 
such as, Tei, Milap, Riyasat, und other papers which are owned and edited 
by Hindu gentlemen. The All-Indio. Radio freely uses some English word" 
also which are quite unncc€s!'ary. In the Urdu vocabulary simple words con-
veying the Rinne menning or purpos(' nre to be found. They use such words 
~  'meter', 'copyright reserved', 'broadcast', 'informal', 'imperialistic'. Apart 
from this they have (Joined ROrTIewords Ilnd phrnses which Bre ridiculous and 
f,bsurd. I will quote some of those words: ~ r  meaning sea or ocean. 
They saJ ':JfaIUlsag(£r'. All fur 1111 my knowlerlJ:(e of Hindi goes 'I/agar' means 
<tank' and' Malta' meanR 'big': big tank I My !Iubmission iR thllt, it, is not at 
all neCE'\RSnry to \lRe th£' word '),(ahasagar' when you have a simplE'\ familiar 
.Ban!lkrit word.' Sam.alltIar' which il! spoken Ilnd \lndc"stood by all. 
There ill another word, 'Saftr'. The;v llllve coined another word for that. 

'rhey sa;\' f Alchi'. For the information of those ~  who do n!>t know 
the menning-of 'Sc,fir', I will su:v 'SafoT' melU1R 'nmhasRador', and' FJlchl' means 
'messenger'. So there iR 1\ lot of rlifTl'rence. 
There is another word  in lIniu which if!; ~  'Sall{lclumiad' meaning 

< foundation-stone'. For thnt word they haw ~  anot.her word which il 
'Kolle loa. 1lCltha.r' i.I!., 'Cornt'l' Rton'l'. . 

There is ullother expressioll ill l1rdll, '\\'nzllhnt. kurnu' wbieh is fn!I!ly URed 
h ..... t.hese '(HlperR. But, ollr learned people of the All-India Radio have tmnslated 
the expression to 'Khol lr6 batalla'. If I were to Rlly that Mr. so and so iD this 
Honourabl£' House explained or amplified, the All-India Hadio people will say 
that'Mcmher Saheh fie AIIHcmllly me 1.hol IUlr bataya'. Sir, I am RUTe no 
geTltlemnn would like to URe thi!! expression in clecent complmy. hut the All-India 
Badio people are using this cxpre"sioD • KIlO! liar hatana' from morninJ!; till ~  
l'egurdlesR of the fact that amOllg' the lilltenerll of the All-Inclill Radio Rtation 
:tl'ere nre III so those who blliong to the fair lex I 

Sir, it is a pity that Urdu IS being ~ . in thi.R . lfilllllwr ~ R r~  
Hadio stations in Northern India., ullq espeCIally 1I1 ~  undo ~ . Sir, 
Delhi is admitted to be the cradle of Urdu. It waR 10 I~  that lJrdu .WaM 
actually horn and brought U}!. lind it WIIS in Lueknow that It r ~  alul at.tll.med 
perfection. . 
Regarding programmes also I will SIJ;V thIs. mueh. thut. Thurnri, ~  

Dhurpat, Todi, etc., are being hroud!last In an ~~r ~ !lumber, whIle 
'GhazalH', 7\' aaf R' !llld Urdu poems are heinJ:( thrown mto ohl!"m)ll. ReliJ:(iOl!R 
r ~ R for Muslims ore Illso recpiving Rtep-motherh' tTl'atment. .AII tn!ii 
dearly shmnl that the powel'll that WP lire ~  ~  ~ ~ ~. Rlr, I WI 
he happ:v if the language which is spoken III r ~  Tncha II! r ~  or 
ihllt lanJ:(ungc ill adopted about which R pact WIlS BI!med hy TIr. Mlllllvl Abdul 
Haque an4 Dr. Rlljendra PraSlilc1. I will go !'Ven to this I ~ ~ . and I am 8ure 
members of Ill" Pal't,v will 91{l't'e with me. tha.t. We r~ willlllil to. accept that 
1Rnlluage which' is spo'ken by the R ~  Honourahle Dr, ~ r Tej. R ~I r r . 
Sir. the r~  of favouritism is an old one. J thmk thl8 II the .pr0Pt;' 

time to tell the Members. of thiff HOUle that in this rellpect my ~  II 
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completely ignored. Year before last, I had strongly recommended Profes.or 
'Shaikh Lal of Nagpur to be given u trial here. He is a well known singer. 
\rbo Bombay Uadio t;tation invites llim every month, but, I am sorry to say. 
that lIO heed was paid to my request, and the All-India Radio officers did not 
even have the courtesy of ucknowledgmg my letter. I may remind the Roust;! 
that ~ r r Mangal ~  moved u Hesolutioll in the year 1938 for the appoint· 
ment of an Enquiry Committee. He had made stlrious ullegat.ions of nepotism and 
Jobbery; 1 had opposed the Resolution on that occasion on the ground that th\;\ 
organisation was in its infancy and, 8s such, it wus in nn experimental stage. 1 
had suggested the appointment of Advisory Committees of competent nOlI_-officiuls 
fOl all the Radio Stations. After the lapse of five years and after gaining suffi-
eient experience during this time, I have come to thtl conclusion thut the Depart-
ment requires overhuuling. 

,; Now, I turn to the puucity of Muslims in the Department. Last year on thtl 
:asrd. of March, 1942, in reply to Nawabzada Lillquat Ali Khan's starred questions, 
the Honourable the Home Mtlmber said that there were only two MusliulB 
working as Station Directora out of 8; there were 7 Assistant Directors only 
out of which only one was a Muslim; out of 10 Station Engineer!; onewa.s Ii 
Muslim; 6 Muslims were Assistant Engineers out of 41; there were 1;wo Muslim 
Technicnl Assistants out of 92; there WIlS not a single Muslim out of 8 Installa-
tion and Deputy Installation and Uesearch Engineers. According to these 
eta.tistics, the percentage Of Muslim representation cOlnes to 0'6 in the Brond-
casting Department. Here 1 mny remind the HouRe that in the' year 1934 
a Resolution wuspassed and Ilccording to thut Resolut.ion, l\IllF;lims us a mattcr 
of right are entitled to get 25 per cent. representation in all the Services. 
My information is that SOll1e high post.s of the All-Inclia Radio organization art' 
excluded from the uPl'li!'atirJTI of this HeRolution of communal representation 
of 25 per ccnt. Last yellr the Honourahle the Home Memher III replying to 
a supplementary question pilt ~  ~II U I  Linqllnt Ali Khan sHid thHt a 
suffil'ient Ilumber of M uslimfo; R~ R  necessary quulifietLtions and tl'chnical 
trainillg wprp not ("omillg iOl'wuril. But. Sir, tllai iR not tile fnet lit present .. 
During the laRt. two r ~r I ~. :\-1 \IRlilllR pos!leF:c;ing' R r~  technical 
qualifications applied for the joh, hut I clo not know ~  their npplicatioru; 
were Hut (mtertaincd and they were not offered those Jobs. Sir, these are the 
just, legitimate and long-stulluing gricvanceR of Muslims. We, the Members 
on this Ride of the House, demund that theRe grievonC'.cR Rhould be redressed, 
Sir, I move. 
1Ir. Deputy President (Mr. AI,hil Chandra Dat.ta): Cut motion moved: 
"That the demand under the head 'BroadcaBting' be reduced by RI. 100." 

Pandit BUakantha Daa: I have nothing particularly to do about the Muslim 
reprf'Rentntion part. of the speech of my lIonourable friend from Nngpllr, the 
Novel'. But something is Ruid about the linguist·Ie chll1'l'lcter of the Urdu 
langllugt· which r ~  .lIle veT" U ~ . 1\Jnnv of nl\' friendR in my Pro-
:vince hltmw mc to be It pUI'illt in theRe days so far liS thc linguistic n"pect of 
my own InnguIIl!:ll il' concerned, and 1 find that my friend the Mov(?r of the 
cut. mot.ion ill. like me. a purist. 'fhe que"tion. however, is ver:\" controversial. 
Kaulana Zalar Ali Khan (EORt Central PIlI1j;lb:· Muhammadan): What is a 

purist? 
Pandit BU&kantha Du: l>urist is n puritan. 
KaUlan& Za.far Ali Khan: KllOl ~ r hataiyr •. 
Pandlt BD.akantha. Du: KllOl lmr batata hun. Today we. find in our 

vernn(mlilr langunges even Portuguese wordR like: Al1.·atra. for coal·tnr. PadTi for 
ruissionary. Pal)aya for ~ . word which we hBye taken from Malaya. 
Even if. you examine philologically, you will find that in all the Northern' 
India.n hmaruages. which are called Tndo-European.-inc1uding Urdu, po fllr as-
tho ~ r  ill concerned. more than 50 per cent. ia from. the Dravidian -. 
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stock, 'Yhich. ~ the langua:ge of the iand. So a language is known-this is 
authentIc oplUlon-not' by Its vocabulary but by the scheme of its (;3'ntu: 
When ~  ~  together vocabulary is freely taken from other lauguage.: 
~ r  10 this Bge you cannot deal with your neighbours. The r ~ 

.. ~  are so shon 1I0w-a-days. English people now say '(Jurry'--that hi 
Dot their language. ~  people ~  ~ . They also say 'plkidy'-it ilt 
taken from Borneo. Even mango IS not their language. Same is the oue 
all ov.er the, )Yo!ld. Spanish people brought in 80 many words from ~ 

~r I.. :For, ~  'Guavu' comes from 'gulllu', a I:)outh American word: 
SO IS ~ . ~ hlltever that be, If you object to adopting vocabulary ),ow: 
language will remam stagnant. ' 

Vocabu1ary also includes idioms, and phrases. In Bengali or my awn 
lallguage Oriyu-it if! good etiquette to say 'Kho£kaT batana'. There it! 
nothing wrong about it; why object to it. Similarly our people object when , 
\ pay 'Jatna Ncba' (t!lke ca\i'e) both in Oriya and in Bengali. 'Bill'l'Mn le1l4' OJ 
our language ~  taking relit-these are translated from English idioms ~ 

there arl: so many. Had it been a language class, I would have gone on fOif 
hours. We should !lot object to these things nowadays. We also objected ~ 
adopting English wordE! and English expressitms; they are sometimes IltlCe.-
sary and there have been so many associl'tions for coining sciant.itio wordll, 
and the general opinion has been till today that ~  words &hould be 
taken as Latin LInd, Greek words were taken into English, It is necetlaary, 
for our ideas nowadays ure expressions of the way of thinking and speaking iIt 
English. We ~  exprelilS ourselves in English idioms for there ure 80 man, 
things that we were not used to thinking in our own language in our llIother 
tongue. So English must come, and when Urdu is going to be uu all Jodi;' 
language as my friends of the Muslim League wish, they will not tleny me 
the right to t'illim it uS my own nntionnl lang-uuge ann therefore, they ought 
to accept 'KholkaT batana'-otherwise there is no help for me. I cannot 
adopt lTrdll. It I U ~ be the COIUCllOll lungull.ge of ull u.nd all sorlt; o{ voeabu-
lary and idiomR must enter into it. The dit;tincti"e feature of t,hl' langunge ill 
thc scheme of ~ . Of eourse, the Vuri!d, Slletioll IlIUY be uild\ll one wuy", 
.l<'or instHnce, ill .;he I:!ccond miIlcnimll B. C ..... 
lIIr. Jamnacia8 M. Mehta: Heeond or third? 
Pandit NUmntha Da8: I think ubollt BOO or 151K1 B. C. all10ug the 

Mitanninl1!; find Hytites there wert' Arynn- ~. 'Now, froUi R ~r  

orientnlists study their languuges. Partieularly froll,l a word ',atam' or 
'Centu.m' which stands for 'hundred' they cun find out whether thoae ancient 
Aryan people wel'e nllied to IndianR or to Greeks and other ,EuropollnM. If 
that be nn appeal to Rome of the Honourahle mcrnherR here thlll ",orne nne will 
come in distant future and find out whether I,hi" TlIan wall II PlInjlLhi or an 
Oriva. If thnt be the outlook tlnm onlv YOIl can think of theRe purihmic' thingg. 
Otherwise J think our language must' grow 11" a eommon ~ r.  lind the 
only difficulty in India and the rlifficuit.,v in the way of ollr Ilutionlll worker!! 
is the want of a national languuge; Rnd if my Muslim friendM wore I'I'.ndy to 
accept Urdu 8S the national IRngllllge they know we have no obi;wtion; but if 
they be so pllritanie BS to !;tic:k to only what Sir 'rej Rahndur Rapru ~ 

Pundit. Jawahnr Lal Nehru spellk or what Rir 8ik'lllrlur Hayat Khall Waf 
prattling when as R child he was Rpenking to his moth('r, if thllt· be Urdu, 
t.hen we poor people will bethro\m out. So I appclll to my fricmds not ·tot, 
raise this ..... . 
An aonourable Kember: You want your langua.ge to ~ improved: YOD 

will not be thrown out. • 

PaDdit Kll&k&ntba Du: My language will be irnprov('cJ or nt.hcrwiRc-·{ Ilm 
not in a position t,o say; but'r know a commercial languRge will grow, anel 
apart from . literary languages in the vemacularB, 8 ~ r  ~ I  wilt 
grow in India and that in COUl'Re of time will be adapted to al\ ~r ~  .. 
b, the provincial petJple, and in course of time again a common literature will 
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grow and that will be the CQmmon language--eall it Urdu, call it Hindi, call 
it in sny way by ally name you like, I do not minet; but do not be so pam-
Ilular about lIamamiar or sayar-both are Sanskrit words. So this puritanic 
way of looking' at languages will land us nowhere. With these words, I 'appeal 
to m'y fricnds nt least not to be much hotheredabout that part_of the speech 
which my Honourable friend made on the l'haracter of the language in 
connection with Hot! vocabulary. 

Mr. JamJladu II. lIeht&: Sir, 1 do not wish to ~ any lengthy observa-
tions. I only wish to:> say to the Honourable the Mover of this proposition 
that I happen to be the Prcsident of certain Listeners' ASSoc\f;ltion in Bombay; 
and they have made a public protcst that the All India Radio which <iaily 
broadcasts Letween 9 and 9-30 p.m. uses high flown Urdu words, not one of 
""Hch is intelligible to them, 'kamyabi' and ~  is the meaning 
of this shikayat and what is liarnyabi? Is it a bioi or gentleman? That is 
.he protest· made flt public meetings by the users of the radio, that the All 
India Hadio from ])flhi between 9 and 9-30 hroadcasts in a language which is 
utterly and absolutely unintelligible to them because there is hardly a \Yard 
of anything except Urdu--except perhaps by mistake ... 

Mr. Umar .AIr Shah (North Madras: Muhammadan) : Kamyabi means 
Krita/tTitya which it! a PUl'l' So.nl:!krit word meaning . successful'. . 

Mr. Jamnadaa II. lIehta: Kam]/ahi means successful, I understand, and 
.lIhika·lIut I ~ (lompll1i!ltt!, 1 undcrsbUld; but the point is thut the large 
fiumber of liRtellcrR ill Bombay, 15 lakhs of people, .and 3 lakhs in the suburbs, 
have unitedly madp l' profeRt that; t·he Delhi radio. . . . 

1Ir. lIuhammad Bauman: (Patnn and Chota Nagpur cum Orissa: Muham-
nuidun): That is )10t the llumber of radios in Bombay, probably? 

Mr. Jamnadas M. lIeMa: 1 alii Lall;:ing of the people, not the Humber of 
mdios: ~  kindly take this us a fact that the population of Bombay is 15 
lu.khs, pnd 3 lakhs it, the 8uhurbs: and amongst-them the number who use the 
rfldio if; a lllllCh larger numher tlum elsewhere. I assure you, that they are 

. ~  prot.c8ting that they simply do not understand .... 
Ali Honourable Member: What uo they understand? 
Mr. Jamnadaa lI/[. Mehta: They will understand Hindi 01' local Sanskrit 

4iale('.ts. -:iT Oil 1Il1i1it not be surprised if they do not understand Urdu; it is not 
their eriTlle. Do you admit or not that they have a right to understancl if 
they are to pay fol' the mdio? 

1Ir. lIuhammad Nauman: I say they do understand. 
Mr. Jamnadaa II. lIehta: No; they do not. !(amyabi means nothing to 

t,hFm and Rhihallat moum; worse; anu there rlre words of that kind which are 
~ ~  every throe 01' two sccondll by the man who is speaking from t.he All 
India; Radio. 

An llonourable Kf,mber: 
nnd81J.ika.lIat? 

.Mlly I know whllt is the sllb",titute for kamyabi 

. Mr. Jamnadu •• Mehta: Kam!labi means Ye8haRvi and Bhikayat meaDS 
Fariyad. I mo.y know them. But thol!e words are not understood there; and 
what i!l ~ rR .  ~ wel('o1l1e and what is not understood is· not welcome. 

SYed Ghulam BhI!k Bairang CEast Punjab: Muhammadan): That is JJrecisely 
our point. 
. 1Ir. Jamnadaa II. Mehta: I am not. hlaming :vou· for that. But the All 
T ndin RII!lio ifl IIn'1pl' fire from nil qllartors: that is what I am telling you. 
When it will (·volve Rornethinp; which will pleasp. E:wer:vhody God knows. If 
the word '/"lwhmr hfltflnfl' ~ objected to. it. 8how!'; Il diRp.8f\ed mind-there is 
nothing' to lnugh at. in it.. You are !allghing at your o\"n diseased mind, ·You 
~  . n diKeaAed pre-IIorwcp1ioll-it is u purt' word. It means • explain' or 
make cit'ar. One spellker did not even hesitate to go to t,he length of l)l'inging 
women i" th'ls. What does it show? It does not show 8 healthy I ttitude. I 
qbject to that kind of perversion of a language for the sake of pleasing your 
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.ears for a. few ulinutes. What. were you laughing at? At your own ignorJ.l1oe. 
for half au hour. 
. .An JIoDourable Kember: . Your iguornnce. 
Ilr. Jamudl8 M. Kehta: It is quite' 8 simple word, it ~ to ll.ake it 

dear, to expose, liO clarify, 
:R'aw&b Siddique AU ~ On II point, of persOIutl l'xplnllatioJl. Sh·. 
~ • . ~  M:. Mehta: I nm not giving way. I strongly objeot to the 

way ~  . ~  .the Honourable Member used that Kh'ol1.e batana. He can 
explam .It III hlS reply. (Interruption.) I understand you thoroughly. You 
~  gomg throughout on a wrong track, You were trying to misuse, to abuse 

a lumple word. . 
~ r Hajee IsmaIel AUkhan (Nominated Non·Official): On IL point of 

.order, Sir. .' 

Mr. Jamudl8 M. Mehta: I Iml not. giving WilY. 
Kunwer Bajee Ismaiel Allkhan: It is a point 'of order. 
Mr. Jamnadas K. lIehta: It is for the Cha.ir. 
IIr. Deputy President pIr. Akhil Chandra Datta): Ts it 8 point of order? 

_ Kunwer Hajee Ismaiel AUlrhan: Yes. Js the Honollrllblp Member in order 
III addressing direct, Membel't;i of that Party? 
Mr. Deputy President (Mr. Akhil Chllndl'n Dattu): [t is not 'n point of 

.order, but I may slly that  that hal'; heen done on almost all occasions. 

. Xr. ~  If. lIehta: What J say is thAt if the discussion :lLout words 
IS to he r r~  on. it flhOlllcl 1)(' l'nrril'il. Oil ill II to1(,I'tIllt. spirit .. ill n spirit of 
llc.commodatlon. Maha8agar happens to be a Hindi word. It ill undElrstood 
everywhere where t·.he Sanshit langllng'c it-! the mother of tHe vornRlluhr. 
Maha8agar and Samandar menn the samc,. The Honourahle Memher mllst not 
think thni Sagar is a tank. Where did he get. it from? 

Pandit :R'Uakantha. D&I: 1n the C. P. it UWUllfio u tUllk. 
lIIr. Jamnadas M. Mehta: """!lal' i:-Jlot a tUlll., it i" 1111 OC"UIl 01' beu. Jt is 

only by SllCOllllul'Y lIIealliug thnt ::;agu/' lIta,' 1lll'lm a tallk. Sag(lr 1lIl'IlIlH sell. 
Mah.a8agar mellllS OC'Cll11. I have lIO riogllilltir' \·iews ill thi .. wuiter. I only Blly 
that more tolerance is dcsimbl<,. In COllrsl' (If tiuJt' I ~ l'v()lutioll ()f a ~  
which 1111 of Ill'; wnl \IlHlel'loltrmd will follow. (,ut to go . ~ til(' h'lIgt It ~  II ~r r 

inb the words ldwb/mr /Jrt.tanu to thp I'xtcnt to wldeh III}' I1mlOurable 
friend WC11t. is t.o me a pervcl'Ilioll, nn ailsolllt,e pl'rv(,rBlOn. That is 
not the meaning of it. It hus the purest, chulltest nJ-:ouuing of llIaking it clear, 
and if you pre vert ii, it is not the fault of the lllngungo. (Interruption.) CertaiQly 
not. ThoSt" who nrc IIsing thllt, wO),(j a)'(' II~  it with the chastest, 
cleanest, purest mind; it ~  yO\ll' Jlervt'l'!;jity which mnl<l'toI it wrong. I lelLve 
that kin:] of dis-eased mentality to those who POSSE'KtoI it lind th')toI(' who ~  it. 
What were you enjoying? Your OWI1 ignofUnc(', your own r~r I  n?t of the 
Radio men nt, B11. I undel'f;tand the UI,e of the word KllOlk", Batana, qUIte clear, 
from 11 chastll, clean mind, You hring to hear upon it a r ~  mind nnd ;V0II flee 

'Perverfl'ion in it. 
An Honourable Kember: You cauuot even apprceiatC' n jol,l'. 
Ilr. Jamn&das K. Mehta: Is it a joke? I do lIot wanl t.o hlll'e ;I joke ut thr. 

expense of women in which the speaker iudulged. Whllt is t.hnt jolw:) A joke 
must be cleon and pure. This coarse indulgellee, iut{)lernnee is not u joke, You 
forget the difference between wit and conrsenells. ~ lJoiut wllich I really 
wanted to emphRRise 'wm. the grievnn(lcs of the Brondcllsting !ltn"'. ~ wish .to 
know from Government whether it is 1\ foct that their wugt'll find theIr !lI1lurIeR 
a1'C 110 low that the right kind of men uri' lem'ing t.iH' joh'l. Thnt is ont' point to 
which I wtlllted to draw the attention of the House if I had not liE'el! cJrflt'ctt·d by 
this tomfoolery of the "Tong use whieh had hpeJ) mlldl' of tlu' r ~. 

(At thil! ~  Maulana Znfnr Ali Khan rORe in ~ I plate,) 
J will give you ample notice. Don't jump about. the Chrur I~ r ~ 'to tell ,?e 

wb-.n lIly time is up. If somebody gets between UII it will not be my fRuIt. So, 81f, . ., 
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I want Government. to definitely make it clear to the House whether there is any-
thing in the nature of a serious discontent among £he staff of tIle AII-rndia Itadio 
on account of their wages and sularies not being equal to the amount of work 
they arc doing. That point, if it is t.rue IlS represented to me that a large number 
of the stuff ~ left or is lellvmg, wonld be 11 matt,er worth the attention of those 
who are in eharge of the Department. One thing more which I am sorry I 
have to say. Will the H('ntlemnn in charge of this Department tilll the House 
whether since  April up to now t,he broadcasts reported from the All-India Radio 
in favour of Paldstan were lIuthorised. What is the number of times that pro-
Pakistan broadcllllts were allowed unel those against Pakistan wert. systematically 
phut out. J want to know if he has got 11 record. tHow many times any Tom, 
Dick and Hurry who mnele II speech in favour of Pnl(istan was reported and how 
even the most famous people-among whom I do not include myself-who spoke 
against Pakistan were shut out. I only want to know the number of times. I 
am not blaming ~ . 'rhen if he thinks that it is one-sided publicity, he 
might stop it. But let him first of all ten us facts on the floor of the House .. 1 
have a complaint that I am compelled to listen to only one-sided version of thiS 
controversy. On these two points, t,he condit.ions of wages und ~I r ~ of the 
st"ff, und the one-sided represent,ation of Pakistan propaganda, I want mfonna-

i6on. 
lIaulana Zafar All Khan: Sir, T wholeheart.edly support the motion moved by 

my Honourable friend, Nawnh Siddique Ali Khan. A very inter(·st.ing discussion 
has beeD going on with regard to the rights and claim II of Urdu to be regarded as 
the only dominating langunge in India, in short, to be the lingua franca of India.. 
Our friends like to talk of one India, Althand Hindustan, one nation, oue 
language. All very good. slogRns. But when we· begin to claim relationship 
with you on the basis of language, you bring in Hindi, YOIl hring in Sllnskrit. you 
bring in 1111 Rorts of explanationEl to prove the just.n('ss of your point of view. 
An Honourable Kember: Address the Chair. 
M:lUlana Zafar Ali Khan: T eun only say that llrdu is the common heritagp. 

of bot,I, Hindus und Mussalmans. It is the lunglln.gp. understood in all parts c{ 
the country. It. is a common language .... 

Bhai Parma Nand (WeElt I>unjlLb: Non-Muhanunadan): Since what dutE':' 
)/[aulana Zafar Ali Khan: Since the days of Bubor,sil1ce the .-lays of Shah 

Jahan, since t.he days YOH Wl're horn. Let 11S Tlot c)lmrrcl over this qlH'I-'tion of 
language. My Honourable friend. l)andit Nilalmnthl\ Das, was most rem;olluble 
and I WolCOlIlC his nssurunee that he would speak the hmguage understood by 
all the peoples of India und that nOBody should qunrrel or cavil over what the 
pcrcentuge of l:)anskrit in the lunguage is, whut the proportion of Persil.tll words 
in the languuge ought to be. Languages Brc not formed in this way. 'l'hey are 
the rt!sult of thouslluds of years of inter-language impact. The MUHBllhnans 
came laOG years ago Ilnd settled down hare and lllixed with the Hindus. The 
civiliNation of the Hindus and the civilisation of the Musssimulls joined 
togetllflr und us u result--t,hll linguistic resuly.-onc language wa!IJ born which waS 
common throughout India. 
(At this stage, Mr. l>rcsideni (The Honourable Sir Abdur Rahim) )'esumed 

the Chair.} 
Bhal Puma Band: Only for the Qrmy. 
Jlaulana Zafar .Ali Khall: There lDay be the provincial language, PUlljuhi fur 

the Punjuh. SlIl&lIri, Hilltii, OriYIL, 'Jr Tamil. ill other provinces, but there is 
only OIUl common lunguugl' for the whole at Indin whieh is called Urdu. By a 
compromise between ElOI11!' friends like Maulaull Abdul Huq and Dabu Uajendra 
Prastld, the UNO of thl' word Urdu waN given u'p und the word Hindustani was 
used. Where. is the harm in sticking to the word Urdu? It is tht> only 
language rmderstood by everybody and the only common medium of expres8ion. 
So, T will not, say anything furt.ber about· the language question. One thine ia 
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left to mE. to expatiate upon alld that is the programme of broadcasts arranged 

by the All-India Radio. In that programme we find that the All-
, P.II. India Radio is encroaching upon the domain which is forbidden to it. 

Somet,ime ago, in the month of October last, the All-India Radio announced that 
tha livf::s and teachings of Hazrat Abu Bakr and liazrat Ulnar will be broudcust 
on the All-India Radio. Directly that announcement was made, a few days 
afterwards it was suddenly announced, without any rhyme nr reaSOll, that the 
programme was withdrawn. ~  knew the reason for it. Then, later 011 we 
came t,o know from a Shin puper in Lucknow call eo the Vallllkadllr that 
when this announcement was made a great outcry arose in certnin extreme Shi\l 
sections in Lucknow. When I say 'extreme Shiu sections' I wunt to explnin it, 
Everybody in this House knows-all are educated and versed in the history of 
Islam-that after the Holy Prophet passed away, the leadership of Islum fell to' 
tQc lot of his old companion Hnzrat Abu Bakr. His period of til(> Khulifat.e WIlS 

2t r~. After him came Hazrat Umar the Great and he ruled for 10 years. 
~ r him came Hazrat Usman and Hazrat Ali. The overwhelllling majority of 

the Mussalmans of India and of the world believe that these are the lenders of 
Islam tG whom Islam owes a great debt of gratitude, because, it WIlS during 
their sway in Arabia that Islam was spread, by proselytization. through Asia 
and Africa. When other great men are being introduced through the Radio. SUell 
ns Bab. Nunak, Sri Krishna ann Sri Hamehllnora. ;\lussalmaiis have the right to, 
insiflt that the lives of Hazrat Abu Bah and Hazrat Umar should also be there. 
When the AII-Indin Radio announced that the lives and tf'l}chingR of the two· 
Khalifar would be broadcast from Delhi there was a great outcry in Lucknow lind 
some of the Sh'ia gentlemen of Lucknow came to Delhi and they saw the author-
itie<; of the AIl·J ndia Radio und told them that their religious f;ll!j('Cptibilities 
would be injUl'ed if the liveR and teach'ings of these two Khnliflls ~r  broadcust. 
and they succeeded in getting the broadcast withdrawn, The VlUekadar ,.glee. 
fully declured: "This question of the praise of Abu Bakr Ilnd Umar hul'< been set· 
tIed once for all and UllY tribute to their mcmory is not to be allowed. I do not 
wad, to mILlie it Il Shill. Sunni question but this is whllt Ii certuin ('xtreme type of 
Shin opinion actually did. Thereupon I wrote to Sir Frederiek Puckle who was 
then the Sc(·n·tllry nf the Informution Depnrtment. His reply WliS IllcorUc and 
was couched in langlillge of wlm·h only II sun·dried burellueru1. ('un be capable. 
He Raid that he was not going to euter iuto thllt d;scussion. Wh.y not, Sir? This 
is n question which nffects the religious lilierty of millionR of people and you 
take a step by which you nommit yourself to the !>trunge deeil'lion thlit the liw" 
of Abu Bah Ilnd Dmar have no right of ~ brolldcast on the AlI·Tncliu Radio. 
YUll simrly give a challenge to Mussahnuns when you b.un their religious liherty. 
This decision of the All·India Radio haR produced It dlRastrolls I'ffeet so far UR 
Luelmow is conccrned. Only the other day, five people were r~  out t)f 11 

r ~  of Oudh and from Lucknow Ilnd Cawnpore and they w('re not allowed 
to relJlIlin there lrimply because they wanted to sing the ~  t)f Drnar and Abu 
Bal{r. This matter is exercising the Mussulrnll.ng of Indill. We want QIl aSBur-
ance from the Radio lluthoritieR that in future no 8uch invidious dif'tinction 
will be allowed and that the AII-lndia Rudio wni hllve t,he Sl1nte obligation of 
broadcasting the lives of these religiouR leaders as of Ilny oUwr religiou!; lende,rl'l. 
Maulvi Abdul Ghani tells me thllt it I~ of their own accord that the Tndian 
ListrncT, published under the authority of t,he All-India Radio. ~  that 
the lives of Ahll Bllkr and enlllJ' would he hronol'lIst for the I)('nefit of hstenera. 
So. how is it that suddenly it was announced to II surprised world t,hBt. their .own 
self-imposed progrumme ~  withdl'3wII, ""e feel verv strong!" on thiS KllbJect. 
The whole }\·f IIslim world feels "ery strongly and we trust thllt the ~ r  
of India wOllld respect its pledges to give reJi¢ous liberty ~ r~  lIe;-tlon .of the 
population Rnd not to int('r!ere with it. r tell YOIl that thIS ndlOl1 II!. trymg 11S 
too milch. Our patience is exhausted and if immediate .steps ~ not takeD ~  
remove our grievances 0. cry would arise throughout India and the .~  WlU 
not be very happy AO far as you are coneemed. I support the mohon. , , 
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• _awabsada Muhammad Liaquat Ali Khan (Rohilkund and Kumaon Divi-

sions: Muhammadan Rural): Sir, there were three points raised by the Honour-
able the Mover of this motion. Some of the Honourable Members who have 
followed him have confused the issues which are for the concideration of this 
Honourable House. One point that was raised by the Honourable the Mover 
of the motion was that the languagE> which is used by the All-India Radio is 
the language which is neither spoken nor underE.iood in India; that it is neither 
Urdu nor Hindi nor English 'nor Sanskrit but it is a hotch-potch' of all these 
languages. What he was trying to' say was that the All-India Radio instead of 
broadcasting in the language which is generally understood oy the people of 
India, were inventing and developing a language of their own. It may satiE.ofy 
~  desire of tome of those who have the destiny of the All-India nadio in their 
hands to develop their idiosyncrasies but it is certainly not for the benefit of 
the people for whom this money is being' spent and who pay an annual tax and 
spend money on buying radio set.s. Mr. Jamnadas Meht.a, as is usual with 
him, put quite a different interpretation on the speech of the Honoura.ble the 
Mover. It is unfortunate that Mr .. J'amnadas Mehta does not, know or under-
stand Urdu. I sympathise with him. I do not say that it is his crime, but 
it is certainly his misfortune. What my Honourable friend the Mover of the 
motion was trying to place before the Hom.'6 was that some of the expressions 
,that are used in the language that is broadcast from these stationR lire Ruch 
that they have acquired n certain meaning ~  is not very wholesome or 
" cleall. It is not n question of the ptlople having a disensed mentnlity or any-
thing of the kind. My Honourable friend. Mr. Jamnadas Mehta, knowF.' that 
ill every language there are certain expressions which have acquired certain 
meanings which the words do not lend thclIIselvefl to. Thcrefore, what my 
Honourable friend. the Mover, was saying woos thill that. at least in this part 
of the country, I mean in Northern India, where Urdu is >opokp.J1 and under-
stood mORt, some of the expressions that are uRed nre RIlCh "which have not 
got that meaning attached to those expressions which the words convey. 
'Surely, those people who IIr£:: in I'hRrge of the st'ltions of the All-India Radio 
are not, 110 ignorant as not to know what meaning cert.ain expreRRions have. 
'And 'if they can be Ilvoidpd, why should they not be avoided? When there 
are words which can convey the same meaning, why shoulCl they not he used? 
So. there was no question of putting a "Vulgar interpretation or 1\ vulgl\r ~

ill'; ancI my Honourllhle friend, Mr .• JRmnacIas ~  knowR very. well ~ m 
every language there are certain expreE.'Rionll whICh have certam meamngs 
nttnched to them which Ilr€! not very desirllble. The words may have any 
'menning. t,hnt is not the point.. l'herefor,e, T ~ . :!\fr. .r ~ ~ Mehta ~  
neither jm;t nor kind to the Mover of thiS motion m ~ an mterpretatIon 
.on his speeel. which the Mover neither. . ~ nor could it he attached to 
it from the way in whioh he conveyed Ius meanmg. 
Mr • .Ta.mnadas •• Mehta: There was laughter for half an houl'. 
Nawabzada lIuhammad Uaquat Ali Khan: That should have been sufficient 

proof of the fact that that r ~~  is not the one, which should be used by 
'lhe All-India Radio. 
Now, Sir, the second point that was raised bv the Honourable the Mover 

was the question of showing favouritism to r ~ arti8t!; lind my Honourable 
friend, the Mover, gave certain instances. I have nothing much to say about 
it. All I can I .~  ill t.hat it ie-· very seldom that I consider it worth while to 
wlll'lte my time pl1 list,cning to the hroadcnst which is done by the All-India 
Radio. ,It is llelther linguistically good nor is it good from the news point of 
view, 'or the music poiut of view or any othel' point' of view. 
The news that they give you contains hnrdly any Indian news. It 
.. contaillR thm!t( news which YOII hear again at htllf-pal'lt nine from 
tbe" B. ~. C. After n1l, it should be the fUllctioll of the AU-India 
Radio to tell the people of India, what is happening in their own country. My 
'Honourable friends who must have tuned in to this Radio sta.tion must have .. . 
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found that there is hardly any new!! about India. As far as foreign news are 
concerned, they are regularly broad('.8st by all the foreign ~  Ilnd there are 
a number €If people who listen in toO all the foreign stations. So, as far as t.hat 
goes, it is a general complaint nnd not only ulllongst those who understand 
~  ~  even amongst those who know no other language ex('.ept Urdu or 
Hmdustaru, I do not care what you call it. I pride ~  to know somp.thing 
of Urdu nnel 1\ little of Hindi. My Urdu is not; Arabic or Per!1ian; my Urdu i!1 
what it reeJly is. In ot,her words, my Urdu is the language that is spoken and' 
understood by practically everyone in Northern India. And I can assure VOll 

~  on several occllsions I found it dift1cult to underf-tand what; is meant' by 
the broadcast which iF.' made frem the All-Inoia Radio. Thp. words that I r~ 
U8ed are !1uch that I am sure that even those who claim that Hindi is their 
mother tongue will find it difficult to understand them. 
Now. thelJC WIlS another point that was raised by Ml\ulllna Zalar Ali Khan 

Sahib. He made a complaint that in the programme which wa£> published by 
the All-Indio. Radio there were two items included which were about t.he two 
Khnliflls of lsllml and wherein it; WIl" Fitnted thllt n brond('Qst, of their livel 
will Iw given. T think Hit' Govt'rnment werl' not· right in withdmwing thai 
progrmNme. After /Ill. prnil'ling the leader!; of un.V !'led or religion is not 8 
('rimf'. J ('An understundif t.he broadcust, wns to run down the r ~ of any 
other ~ . or ~  ot,her t'ommunity. If the (Jeople belonging to different 
religions (·.m1111 ht'nr bl'fla cl(' (U.lt about the le:lderR of different, religions, 
HlCn T rIo not, Ree nn)' I'l'uson whnt. ohjeet.ion could ~  have ill 
li"t,()ning t.o a r ~  of thai; kind. And if he did not wunt, to listen to it, 
t,hf're Will! no (·nmpuhdon. But to withdraw from tht· programmt! lin it,p.m which 
had nlready heen indllded and on the grouncl. :111 ill presllmeo, t.h'lt, certain 
people ohjedcd to it. waR·wrong Ilnd I think it wOllld be very d iffic' II It· for the 
Government. to justif;,; t,his actioll of theirR. And if thpy Wllre 10 ~ .  in their 
reply, as they might.. that this qup.stion had raised 1\ grent denl of Irollhlc in 
LII('.know IInll so on 1\1Id. t1wl'cfore. they withdrl'w it in thl' interC'I't of peace 
nnd t.ranquillity-T am onl)· alltic:ipatin,i{ whnt the Government. ~ . hnve to 
!'Illy and I /lin int.ervening at t.hil' stage heeRlIse t Imderlltllnn that. t.h(· Govern· 
ment, have only one spokee'fnan 'JI! their Bidll and we will not hal'e 1111 oppm'!:,wnity 
.If sllying anything IIft,er we have heard the Government caRe. ThE:'T1 J would 
Ray t.hat they showed colossal ignorance and callousnes8 in including lin item 
if thev knew t,bllt it would creste trouble when they were nlrendv aware what 
hlld }j·n.ppened in Lu('know and other plncef;. 'I'hey should not hnve Included 
an it;em of this nature in the programme. But on('e having included that--
having known the whole past history of thit· question, having been in p08seuion 
of the facta regarding this matter-once they had placed it on the programme 
t.hey should not have withdrawn it. They have by their action offered an 
insult to the leaders of a large section of the MIlBBalmans, and I find. Rlr, that 
it will be very difticult for the Government; to justify their action. 

There is another point that was referred to by the Honourable the Mover of 
this motion and that; was the question of the paucity of MUBsalmantl in the AlI-
India Radio lind Broadcasting Department. Last year I asked certain questions 
aud the replies that were ~  on that oecaRio" by thl' Honournhl,· th,· Home 
Member were most unsatisfactory. His only excuse WBR t,hat 88 far as the 
technical branchee of the service were concerned they could not get qua/iliad 
MUIlRRlmans who could be taken in. I have certain information here which 
((oell to show that during the recent times qualified Mussalmans did apply and 
vet they were not taken. Now, as was pointed out by the. Rononrahle the 
~ r of this motion, there is only 9'6 per cent: r r ~  of the MU8uil-
mans in this Department. This is a new Department. ThIB Department hall 
!'eally been !!tarted only a few veRlS ago, and if the Government have onI, 
Ilucceeded in finding place8 for MU8ealmaD8 to the exteot 01 9'6 ~ r ~ .  then 
I lim afraid, unless special' effective steps are taken ns the DepartmC'nt groW5-
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[Nawabzadu Muhummad Liuquat Ali Khan.] 

the position. of the Mus&&lmans will become worse and ~ . What is the 
,use of your passing Resolution saying that the Mussalmans will get 25 per cent. 
rt presentation in all the servicee of the Central Govemment? If that Resolu-
"ion was intended' to be carried out then steps should have been taken to give 
effect to the recommendations of tha.t Resolution, but we find that in this 
matter that action and that care has not been taken by the Govemment to 
recruit Mussalmans in this Department, which it was their duty to do. Sir, 
there are, ae was pointed out by the Honourable the Mover of this motion, in 
certain branches of the Department no Mussalmans and in ~ r  out of 92 
technical Assistants there are only two and out of 41 Assistant .Engineers there 

'are only 6 and so on. I do not want 'to repeat these figuree as they 'were already 
brought to the notice of the House and the object of raising this question again 

'on this motion is to find from the Govemment whether any improvement haa 
t.aken place in the situation with regard to the representation of the Mussalmans 
in the Broadcasting Department .~  last year, and we shall be glad to hear 
from the Govemment if the position of the Mussalmans in the Department i. 
any hetter than whnt it, WliS IUBt ~ r when I hail put certain questions to the 
Honourable, the Home Member. Sir, these were the issues that were raised by 
the Honourable the Mover of thie motion and these issues are very simple and 
'very plain. I only intervened in the debate beca.use I found that the ingenuity 
of Mr. Jamnadas Mehta had confused the issues which were for the considera-
'tion of this Honourable House. , 

Dr. Sir Zla 'Uddin Ahmad: Sir, I do not know who is god.father of this orphan 
'and who represents this Del)artment in thiR House. Any how, r would like to 
,draw the attention of the Honollrnble Memhe)' who is going to reply on behalf 
-of Government to 011(\ or two things. The fi!"st, is: it, is the established princi.' 
pIe of the Hadio that they nrp not there to carry out t.he propaganda of any 
soeiety or of any I,'roup. Now. when it is an establisbedpractice, I only ask 
them to follow it. 1'here exist in t.he country ep,rtain societies which are ,creat· 
'ing artificial languRg'e whirh is not gem,rally f.pol{en in the country. I ask 
the Hadio Department not to cnrry out the propaganda of those part,icular 
sociEities. T ask them to carry out their broailcnst in a lunguage which iR 
"pol{en and not in a language wh1ch is artificially being created by those particular 
Rocieties. They are not there to carry out their propaganda. 

The second thing ill this: there are certain words in every language which 
are unfortunately used in slang manner and it is the duty of the Director to 
remove those particular words from their broadcast, I will give you a simple 
example. I was travelling with Mr. Ray in the same compa!'tment. Very 
Innocently r af'ked him "kela khao ge'. He explained to me that in Bengali 
'this phrase had ten different meaning'S and one of them is more obscene thaD 
another. That being so in Bengali, it is the duty of the Broadcasting Depart-
ment" when any person is broadcast:,ng in Hindustani and he uses that phrase 
ipnocently. to remove it and substitute it by some other words which have 
got no obscene meaninli!'. When a person is broadcasting in a language and 
a partieular phrase unfortunately has a slang interpretation, then it is t,he 

,duty of the Broadcasting Department to remove those words and substitute 
some simple words for them. The number of slanJ!: words are very few. These 
are the two poinh; which r wanted to brin!!, to the notice of the House: 

Bhal Parma Band: Sir, I rise simply to coreet a very wrong impression 
which the Honourable th6 M()ver of the Motion has got. My Honourable 
friend. Nawabza(la MuhAmmad Liaqllnt Ali Khan. pointed ont that there are 
three parts of his speerh. ~ resrards the two other parts, about Hazrat Abu, 
Bnkr and Hazrat Ulnar and the object.ions theret() hy the Shias. I, as a Hindu 
Memhor. have nothing t,o say nhollt it. As r ~ r  his other point that brood· 
casting is of n(' use, that it is neit,her good music'., nor goodlanrlUage and Indian, 
news. mv( Honourable friends mURt remembe .. t,hat the head of this Broadcast· 
ing' ~r  is Mr. Bokhari who is a Muslim. 

~ '. 
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Kr. Muhammad Bauman: What difference does it make:' 
Bhal Parma Band: Yes, it does, while Oil the one 11IUld you arc clamour-

ing for increased representation of Muslims in the servicell. here in this branch 
~  the public service, if you are' toM thot the offi<'tlr-iu-chlll'ge is u l\1ulllim, he 
hus all along been in chat'ge, .you llre blaming him for inability. .I. do not say 
Hll\t, therefore" you should excuse him, better condemll him IIti much us you cun 
it he is at fault, we have nothing to do with this lImtter: .. (llltel·l'UI;tion.) 
1Ir. Pre.aldent (The Honourable Sir'Abrlur Rahim): Ordl>r, order. 
Bhal Parma Band: I RlIid, we u!'e lIot. cOllce·rued with thiR. 'I'he other· 

point on wh:ch there is diff<::rell!1e of opiniOiI ill thhl. The Honolll'ahle Mover 
has in 11 way confused the two words, Hindi Ilnd Urdu. He hIlS just shown 
by figures that the listeners tire mostly llrdu; Ill' gllVtl the figure of Urdu 
liRt-ellers as 17,000 or more in the whole of Judin. Mil\" he; t1wre mil" ~ more. 
But I put to him this quest.ion whether in Vrdu liI;t;mers, he inchidel:.l Hindi 
listeners also or Dot. Of course, he does not give the figures for Hindi listenel'll, 
naturally' he includes hoth Hindi Hlld l1rdu listent'rll in hill term Urdu. 
IIr. 'lIuhammad Bauman: These nre the figureR givcn hy the Depnl'trnent.. 
Bhal Parma _and: The next. point he referred to wus thill. r ~ tnlks 01 

Urclu being the language of nll ~ listeners. My qllestion is whether all these 
listeners are Urdu knowing or Hindi knowing. If most. of them I1rt' Hindi 
knowing perlolons, then he clln iuwe no p08F1ible objection to the ulle of Hindi 
words in the broadclllit.ing. ']'he wonder is that he hS(I givcn some quotation!' 
·of Hindi speeches nnd he criticises that liome words cannot be understood by 
Urdu knowing people, J CRn also give illstllnces of Urdu speecheR which can-
not be understood by Hindi knowing people. Undoubtedly these broodcBBta 
must be understandable and intelligible to as mlllly aR posRible. Therefore, such 
wo.rdR should be ut;ed which are calli I . .,. understood whether they are from Urdu 
or lHindi. Then again, my Honourable friend should keep ill mind the difference 
in the fiA'ures he has quoted'thut there are a very Inrge number of Hindi knowing 
people. II Hindi knowing people begin to talk like this, jUHt all for instance my 
HonourRble fri(,nd, Mr. Jnmnadus Mehta, has told Uli that Hindi knowing people 
in Bombav did not underRtand the lTrdu wordli llsed in llroadcllst.s, it. is 

~r that' Hindi knowing people cnn object, just as my Honourahle fripnds 
have any objection to cert;ain words or r ~  that are uRed in broadCllst. My 
view is plain that if Urdu and Hindi are taken to he one language, then these 
people should understand Rnd speak Hindi words just as well us they use 
Urdu words. 
Nawabzada Liaquat Ali Khan remarked that Mr. Jamnad"8 Mehta WIl'l 

wrong and that he altogether mistook the interpretation put by thl' Honourable 
Mover on the cut motion. Nawabzada is utterly mistaken. Mr. JamnadBS 
Mehta had a strong feeling and he expresesd it. i also hBve got the Ilame feeling 
and I support my Honourable friend, Mr. Jamnadas Mehta, entirely. Thore 
may be certain phrases and  certain sentences which are quite simple and pure 
in meaning. If certain clasl!es of people and especially our fnenda up thflre 
think that those phrases or sentences have got a bad sense among them, thRt 
is the perversion of their own mind. They may impl.v a bad rneaninlt in their 
circle. but that does not make a pure sentence vulR'Rr. They should take its 
meaning as is clear and tolerate it in its real lIenae. They claim th"t .. Wa.ahat" 
is very important but that word is clear to them, not to Hindi knowing poraooa. 
Now ~ to the moin point., the question ill how this Hindi and Urdll 

problem is to be settled, so far as broadcostinft is . ~  Thill  is ·not a 
new problem. This U ~  haR been rRised by m:v Honourable friend the 
Mover jURt now. But I mav tell him t·hat. this qneRtion i,; R Iit·tle more thn 
two vears old. It was bro;lght in the Committ.ee of Bro"dcasting. J alllo 

~  to be a Member of thai ~ . Sir Andrew Clo"l .... the C?hair-
maD of that Committee. The Mushm Members of that ~  ohJected 
I t"hat the\,e were Hindi words which they could not tmderstand. Of course, I, a 
Hindu. and ROme other Hindu Members said that Urdu word,..,w,ere uaed in 

• • 
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[Bhai Parma Kund,] . 
the broadcasts which t.hp Hindu!; did not like und which they could not under-
stand. This discussion went /)1) for Home time and finally Hir Andrew Clow had 
to decide it. lIe ~  that We should prf'pnrc a new lexicon of words for 
the use of urOl)(]eaHtillg :l1ld t.hose words Hhouhl he mnde so common :IE! to bn 
understood hy all til{' li!:ltellPrs to broac\ellstillg. "\"lIwabzaclu Liaqunt. Ali Khan 
said that; ~ lnnguuge wus (\ sort of hotch-potch. ~  doubt the language of 
broadcusting is U Hort of bot.ch-potch. The trouble i8 thut. my Muslim friends 
say they elll1110t r ~ I I Hindi WOJ'ilK; on tho otlier himel, the ~ I would 
Slly ~  they ~ . IIl1der"tand ~ rr  words. :Nut.urally, the CommIttee had 
to deCIde upon prepnrmg II. new leXICon to prepare l1. hst of proper words and that 
that. lexicoll Rhould be in t·he hands of people and that it l!1hould bt' published 
in the jOllrTlul .. LiRteners" so that. people might underst.anll them. 
][aulaDa Zafar Ali Khan: 1 enn understand the langua.ge used in Vir Bharat, 

j'rabhat and Milap, hilt. J eannot undt'rstnnd Olle word of your paper the Hindu. 
Bhai Parma Nand: You are talking of the I)unjub only. But the Punjab is not 

whole Indiu, the figures given hy my Honournhle friend do not cover only those 
from the .Pulljnh; ~ ~  ~  cOlllillg from t.\w lJ!lited Provinces, 
Central Provinm,!o\, Bihar and ~r Provinces of india pOlolslbly Bombay and 
Bengul ~ . He hilS given !;!1veral thoUH81lds of list·encl'lS ill Culcuttn. who 000-
not understand the In.ng\lage used' in t.he Punjah. I do not know whether that. 
decision of the Cornmitttle to lJllblillh a lexicon Will' ('nrried int.o effect or not. 
Anvhow we urri\'(>d at the decision that thnt is t·he ~  ~  in which we could 
r ~  the complaint.s of Hindufl und MUS!illU; lIitogl'tlwr. My J-Tonourable 
friends ought. t.o know that. broadcasting hilS got it Rpecinl language of its own 
and that with regard toO certllin aroll!', if t.he Ii",t,l'uel's wanl t.o profit by broad· 
casting, they ought to knw"\\' nud unden;tllnd the' meaning of words used in 
broadcasting, 
1 must point out· thnt mJ Honourable friend the Movcl' 11m: in thit; WR.y con-

fused two w.ords, he culls Urdu 111'1 Hindi and then lit' ~  t.hat. llrdll is tIll' 
langungc of all ~ people in Jndilto J shoulrl \il(e to !lsk him when Urdu wali 
introduced into this I·O\mtry. It. II~ onl", in thc time of SIlIIh .Jeh:1Il that this 
WI\S introduced. It ~ . not a  I 1111 gua;.;e, it. WI\!'I only a sort of \"el·un.('ular which 
was to be used ill the .. U·lllY. The very word 'Urdu' mcunH ·"army". Just 
ILS we have noW-n-dfl)'R hat.t.IlJiolls froHl different ProvinceI', in thORn cluys also 
there were battalions from different. provinces and in lll'lh'r 1.0 makE' all the 
people in the battllliollR understund on(' unothcl' till'\' innmted II sort, of dialect, 
for t.helIlseh·es. It was lIot the language of ~ people. Hindi WIIS the basic 
hl'1guu,ge for unlu lind it. hud been tIlt' sl'olwll I ~  of Ow !'l'Op)\: in t,his 
country for tholll>ands uf yeurs. My ]Jonournbl(! friend I ~ r ignores the 
cxistencl.' of Hindi for Ilg01! pa!o\t. If e tnkl'ls one or t.wo wOl'l.ls 11ere and there 
and SU)'R he Clmnot understand thc$('. Hindi WOMII and he says his po.rty alsp 
cuilllot undllrstand t.hose woros. Therefore. hll ~ t-hllt Hindi if', no lan-
guage. This is a peculiar and funny way of reasoning of t.heRe friendf'. of ours 
while the fact is that the people of India consider that Hindi is their language 
and that it has been the language of the people for thousands of years. 
Mr. U'mar AI)' Shah: Hindi is no language. Sanskrit is the language. What 

is the mE!'ariing of the wc;>rd 'Hindi'. 'Hindi' is not II. good term. 
Bhat Puma Nand: Sanskrit is the parent Iangunge out of which Hindi ~ 

developed. Hindi me.llns the language of the people of Hindustan, the people 
of India. How ~ Urdu which was invented for the purpose of the A:tmy inter-
course" be supposed to be the language of India, the Hindi ~ which W88 
used for thousands of yeara is to he thrown away simply bAca.ulIEI it is not 
liked by my friends here. With these few words I oppose the motion, 
ft. JlOIlOUl't.ble IIallk Sir I'UOB KhaD Noon: My oolyobjeet of intervening 

in this de\'a.te is that I take a· great. deal of interest in the possibility of a 
common la.nguage for all our people, and 1- must congratulate Ne.wabsac1a 
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Liaquat Ali Khan in restoring the necessary calm in this debate, which unfor-
,t.unateiy .had started to mo,ve on controversial and perhaps diffioult paths, Not 
.one of the r~ opposite have ever objected to the Wle of simple words 
irom any language m the Urdv. language, 'l'hey realille it as well as Members 
,.on the ~ r  .Benches that Ur ~ was a language originally invented in order that 
people m tillS country from all over India as well as from acrol!S the border may 
be ,able to converse wit,h each other, That took pla.ce nearly 700 years ago. 
It IS not a language whICh was born yesterday and a language which has lasted 

.for 700 years is a ~  ~  ~  ~  U; ~ . Unfort.unately now-a-days 
.because the, Ur~  ~  ,IS wntten ~ ~ I  or ArabiC scri}Jt, therefore 
~  enthusiastIC and IDlsgUlded people m thiS country begin to think that it 
IS the language of the Mussalmans only. This is not the case, Urdu is based 
on ma.ny languages aud if you pick up any word you will realise that it is not 

_li la.lIguage which the MUtilim religious leaders brought in their pocketS from 
Arabia or Persia .. It has grown and it is growing even today, Now take the 
.simple word of "Kamiz". Some might say it is from Arabic. 80mtJ might say 
it is derived from French (:hemiae. 'rake tLe word "l'll.t!ooll", It is derived 
froto the French word "Pantaloon", Again bake the word "Kartoos" which is 
from the French word "Curtooch". Urdu is not butled only Oil A rabie and 
Persian. It is derived from all languages. My friends opposite have Dot the 
least objection to Urdu absorbing words from Hindi, Arabic, Sanskrit, Persian 
,or any otlwr language, so long tlt; it call remain a simple language. 

W hen I camtl back from England in 1941 and I listened to the Radio 1 heard 
the words, .. Uttar", .. Paehcham ", .. Dakhan" and .. Purab ". In fIly school 
.cluy,; ~ had ~ Shumlli, Maghrib, Janoob, and Mashriq, and oxnept for 

~  word .• Dakhell ' 1 did not understand the others. Eventually by proces. 
of elimination I found that .. Purab" must be the country of the. Purbias, 
.. .l'acheham" meant west, .. Dakhan" meant south, and" Uttar" m68'llt north. 
All the time that I heard these new words a wave of pleasure and pride Wtlnt into 
mv mind, because I knew that our language WII'8 absorbing more and more word!>, 
,an"d words which were acceptable to the majority community in this country. 
Therefore, nobody welcomes more than the Mussalmans an absorption of Hindi 
,an(l Sanskrit a.nd other words into Urdu language 59 long In! they are simple, 

In mv last tour in November, I moved about in Southern India and I went 
.allli tlaw' a lot of troop... The language of the Army is rather interesting 
because a vel'Y large number of recruits now coming into the ArlllY cOllie frolll 
Mm:lras, and the language spoken in the Army is Hindustani. You can abolish 
the word Urdu and you can abolish the, word Hindi. ,Let us call it Hinduatani 
for a compromise, In Southen;t Indla f saw that III these new schools for 
,recruits they were being taught Hllldustam. 

(Interruption by ,Mr. Umar Aly Shah.) 
1 think if the Honourable Member were to have a drink of cold wl\ter he 

would probably derive fI little pleasure from what I am ~  . 
, In these Army schools they have boys who have been recrUIted In Ml\dras who 
knuw no other 'language except Tamil, and 'relugu. I even went and' tested 
thesf' bovs and asked them: 'Did you know any U rd u before you came here'? 
And ~ I who said, yes, I eliminated them. Then I got hold of the boys who 
nevtlr knew a word of Urdu or Hindi before they came to the recruiting centrcli. 
and believe me that within 10 weekB those boys were speaking Urdu. or Hindi 
let us Bay. if that pleases anybody, or Hindustani if my friend will n()t be too 
angry. 80 it is a simple language and for the purpose of tho Arrpy WI' need a 

'language like that because if you get boys from r ~ ~ ~r  from the 
Punj8'b: or officf>rs from Madras and boys from the Punjab, III which ~  
are they going' to talk with each other? FAucated people oan use the Engl,lBh 
language bllt that is not the privilege of mnny, and througnout the ",holf> Iuoum 
A:rmy now they are teaching them Hindustani in the Roman char"ctr and 
making these people lit.erate, IIDd it takes only 10 weeks to make one 0 tbeie 
'boys learn this language. • ;' • 

• 
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Pa.nd1t. Nilakantha Du: Hindustani without the verbal gender! 
. The Honourable lIalik Sir 1'8l'OI ltha.n Noon: 1 leave this to your leaJ;lu:ld 
miud. But they are being taught the simple Urdu and simple Hindustani. 
Tlwy are learning that..in 10 weeks. I would ask the. House to be patient and" 
tolerant. It is in a spirit of toleration and patience that we can evolve a 
lillUuu franca for this country. Whether you divide this country into five bita,. 
01' kbep it united, you must have a common language. If that has to cmne into 
t'xistence, it mustt be based on words which come from all languages, so that it 
is the language of all I'eople, and that is what my friends on the opposite side 
have been pressing for. All that they want is that they ~  be simple words 
and be under8tood by everybody. They do not object to the absorption of a 
fcw words from here and there. Only then can Urdu lfecome a rcal language 
and ,vorthy of the great future that lies befQre it as the lingua franca of our-' 
motherland. ,  4 
The HOIloura.ble Sir B.8IiJLald lIuwell (Home Member): Sir, not very much' 

time remainR for me to reply to all the very miscellaneous points raised in this 
debate, which has in filet ranged almost o\,cr all the operations of Lhe Broadcast-
ing Department. One isolated !Joint raised by Mr. Jamnadas Mehta I would 
answer now, nnd that is that it has been recognised that the salaries paid in 
thh Department have not been altogether adequate and their readjustment has. 
been and is under very active consideration. and I hope that rp.,mlts will be 
reached fllirly fOOll. 
The mair'l topics ·of this discussion have been three. The iirst was the 

communal composition of the staff of the Department SDd T will take that, first, 
a1t.hough ~ very mtwh has been said about it, in this debate. It has got. to-
b.:l remt,rnbered that Il (·ertain number of posts in . ~  Department huve bp·:n 
already' ~  from the communal ordl'rR because thoy (rrc isolated post" I'r 
they require some speeilll qllalificationR. That exemption is not, an arhitrary 
one. Before any post is exempt,ed from the communal orders t.he means of 
filling it and the r~  of the qualifications required UTe examined very ~r  

ill order to ~ r  whether it iR 11 post. to which this special exemption should 
81,ply. 'I'he number of ~  posts is limited and no complaint can he mnde 
about thcir composition hp('allRe there iR no communal claim on ony of them. 
But ~  bulk of the POf:ts in the Department are subject to the communal r ~. 

Now, I have bt'en supplied with figures showing how the Department is staffed, 
and I find that among all the non-gft'Zetted posts, out' of a total of 630 P9sts 
filled. 156 are filled by Muslims. That is almost. exactly the prescribed 25 ~ 
per cent. . 

Dr. Sir Z1a 'Uddin Ahmad: Including peons and chaprasis? 

The Honourable Sir Reginald lIuw&ll: Not. chapra8is, as far os I CiJ.n see. 
One point, pmerges from the study of ihis list. and ~ is that to which NawRb-

zlLdn Liu'lllfrt Ali Khan drew attention and that is the paueity of MUf:ollims in 
the rallks of Assi!;ltant Engineers and Technical A!lsiRtants. 'fhat is an un-
fortunat.e, but importnnt, defect, because these posts are the re8erYoir from 
which TIfI)mot.inm: lire made to certnin superior posts. Il1ld it is, therefore, not 
slIrpril,ing to find that among the gnzetted posts in the All-India Radio i.he 
porti,)Jl lwld 11y :MuslimR is helow the preRcribed percentage even in 110Rts to 
which t.he pomlmmal orders are applicable, 

Jrlaulvi Syed )l[urtul& Sahib Babadur (South Mndras: Muhammadan): What 
doe!; it come to? . 
The Bcmotirable Sir Reg1n&1d ][uwell: On the figures supplied to me of 

thC'8C miRI'ellaneolls posts. practically an of a technical character'. there are 30 
of them of which 2 arre held by Muslims. There are also three isolated potJts I 
at the Hl'adlltlart.erR. • 
Sard&r sbt Singh: I would like the Honourable Member to give the number 

of appd\ntmentR made from other communities. ~ 
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'!'he Honourable Sil KegiDaJd KazweU: It would take too lonl for niP to 10 

into 8uch details, because 1 would like to finish by 5 O·clock. 
~  trouble: th.erefore, really is in obtaining ~  having the r ~  

techmcal qllaliticatlOllti for these luwer grades from ''''luch the higher techmcaJ 
grades can be filled. .M:bny efforts have been made in t.he past ~  impl'l>ve the 
recruitment'of Mu!!lims for posts of technical assistants and it mllst be rtlnJem· 
bered that recruitment cif. these two grades i. made through the Federal Publio 
Service Commission and the Board of S,election in Delhi, and there is Dothing 
arbitrary about the manner in which they are filled. In 1989 special ordel'8 
were passed to enuble selective Ilppointments of Muslims to thelle runks,but. 
they Wtlfe not successful in obtaining more candidates. The real reason for 
'Scarcity of Muslim candidates is that so few Muslims take tl'aining in wire leal 
engiueering which is of a specialized nature. However, 1 can assll:'e Honour· 
able Members that speciR'I efforts are still being made toO find ways in whioh better 
facilities may bb afforded to Muslims for entering the technical gl·ades. 

Now, as regards the language policy of the All India Radio, the Uouse hAIl 
already hellTd the speech of my Honourable friend the Defence Memhel' which 
1:.8S, or should have, brought prominently to the notice of the House til;:, real 
iSbue invc.lved in this policy. These HindUl;tani broadcRst.s are not meant t.o 
represent either Urdu or Hindi purely. The object is to establish lIome Idnd 
of comtiromlse with the ma.in object of obtaining the maximum intel!igibility 
ever an'srell' which extends as fur' as Peshawar, Nagpur, .PstnG und HOInLRl'. 
It is not tlRSY for anyune to finll UII exnct \'ocabuiary which will Fuit a\l lbe 
vurious listeners in this very large area, and, therefore, it is absolutely necessary 
to adopt a eeriain amount of compromise, and. af< my Honourll:ble ~  l,,,s 
jURt ]Joint<ld out. the efl'ort.s made t,o reach snch n compromise may ultimutel,. 
bt" very nll,wh for the good of t llis cuuntry in helping it t,o establish Il COITIIIlCJD 
iUJlgunge. Of eourr-;e. the onl.\" alternative would be to have separate Urdu and 
Hindi news bullctins, and evcn if t,hlrt could be done wo should hnvtl to go un 
with the sam&.) polic'y lind haH' sepnrati,,;m in vurious otber cutegoriea, "Uell 811 
talks. JJays und ilongs. And. Ill{uin. nlllch of that would be a WlDJtl' of .vslushle 
broudC'asting t,iml',. beCIlIli'(, m'w;; hullt-tinR IIIUtit be in simple language alld 1& 
simple Hindi bulletin will differ from B RimpJe Urdu bulletin only ill a very 
limited number of words rmd, therefore, separate bulletins in theMe tW() 
languages would mainl.\' be a elllplicat,ion at the cost of valuable t.ime. 

Now, I hayc very litt.le time left to dea! with the (Illestion of progranHII(sB. 
but very little WRS said ahout them in this debate. There again it is a q1JCIoItion 
of compromise. The AlI·India Radio have to balance the communal interests 
of a padicul9.r community against the int,erests of the general !ish' ncr and while 
grutifying the former, they make an effort 1I.ot to r ~  the r r ~  too 
exclusive in r ~r so that the general hstener Will 1I0t find Jmrt.en81 of 
illt.cresl' in them. Too many spe(',ial items of a eOlllmllnal ch8radl'r tend t.o 
(,l'('wd out items of general interest and, of course, lead to further demands of 
.hEl same kind and therefore. after very careful consultation with Station Direc· 

r ~ thp policy haR'been fldoptl'd of redueing. a8 far as possibie. the numLr:r 06 
itemll ~  what, I might call a quasi.religious or mainly communal character with· 
out at the slime time reducing the purely religiollR items. I have 1\ ('hart 
showinO' ~ time allotted at, all stations to itemll of a really reli/rious character 
and th;:v are illlly catered for, but Rpart from iterDs of· that kind, it, '1J1IRt bo 
t.he policy of the ·All·Indui Radio ~  make ~ r ~ R nccept;ablll t() the 
gcneral lil't.ener and not to hayt· too mall.v speCIalized Items. '. 

It:aul&D& Zafar .Ali Khan: Are W3 to understand that in future the lives nnd 
t.ellchin(l's of Hnzrllt Abu Bakr and Hnzrat Umar Faruque will he excluded from 
the All·India Radio programmes? 

'!'he Bouourable Sir RqlDaId Mawell: I do not think thera.is Iony intention 
of excluding such items. It is a matter for decision in. r ~  ',0 ~ . pro· 
gramme as n whole. I do not know exaetly what the pohey 111, :Jr III likelY t.o 

-". 
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be, (in thfll!E' matters, but 8urf}ly it is not part of the policy, as far Ull I can 
.ulldertltalld it, to exclude items of such a character more especially if they seem 
ito be ofi somH general interest. 

Kawu. Zalar Ali Du: Why were the names of these two Khllolifas of 
Islam "iU:drllwn from the broadcasts? 

The Honourable Sir :B.eg1naJ.d Kuwell: It is in accordance with the policy 
.of, as fnr as possihle, restricting the space devoted to matters of a mainly com-

~  interest, but [ have no doubt tha.t if the matter were properiy represented 
. to the All-India Hadio . . . . _ 

Jlaulua Za.f&r Ali IOlan: There is nothing communal about it. 
The Bonourable Slr :B.eglD&ld Kuwell: ..... they would be prep8l'ed to 

mel!t the wishes of a particular community in matters of that kind so far as 
.it is compatible: with the general principles which I have explained to the House. 
That ilil all I htrve time to say and I hope the House will accept (·hese explant.-
tions. 

lfawabz&da lIuha.mmad Li&quat Ali 1Olan: May I know why were these 
5 two item!' regarding the two ~ of Islam ~  in the pro-

P_Il. gramme and publiRhcd and then withdrawn? 
. '!'he BOllOUrable Sir :B.eginald lIuweU: I am porry I have not got precise 
information. The Honourable Member will realise that this is not my depart-
ment and I CRnnot answer such questions off-hand. t 

lI'awablada Muhammad Ll&quat. Ali nu: Whose department is it, ma.y we 
know'! 

'. Mr. Prelldent. .r ~  Honourable Sir Abdur Rahim): I think the HOllourable 
1dember had better put down a question in proper form. 
. The question is: 

"That the dem.nd under the he.d 'Broadcuting' be reduced by IW. 100." 
The Assembly divided: 

AYES-14. 
Abdul Ghui, M.ulvi Muhamm.d. Murtuz. S.hib Bahadur, M.ul"i Byed. 
Azh.r Ali, Mr. Muhammad. N airang, Byed Ghul.rn Bhik. 
KIRk Bait, Mr. B. A. a.th.r B. N.uru.Il, Mr. Muhamm.d. 
Fazl-i-Haq. Piracha, Khan B.h.dur Siddique Ali Khan, N ..... b. 

BhaikhK· ha H' Oh dh lIub--- Urnar Aly Shah, Mr. 
lam.n n, .Jee ow ury _u YU8uf Abdoola Haroon, Seth. 
I. ~~ Ali Khan, N .w.buda Muham- Zafar Ali Khan, Maulana. 

mad. Zia Uddin Ahmad, Dr. Sir. 
NOES-31. 

Abdul Hamid, Khan Bahadur Sir. 
Ahmad Nawaz Khan, M.jor N ...... b Sir. 
Aiyar, Mr. T. S. S.nkara. 
Ambedkar .. The Honourable Dr. B. R. 
Bent.hall. The Honourabla Sir Edward. 
Bewoor,' Sir Gurunath. 
nhllgchand Soni, Rai nahadur Seth. 
Bozman, Mr. G. S. 
Chtlttilll'. Ilr. Rujllh Sir Annamalai. 
Dalal, Dr. Sir Ral&llji Dinahaw. 
Dalpat Singh, Sarda.r Bahadur Captain. 
Delltljia. Mr. V. T. 
Haid.r Khan Uahadur Shamsuddin. 
Im.m, ·Mr. Saiyi<\ Haid.r. 
J.w.har Singh, I"u.rdar Bu.hadur Sardar 
~ r. 

Karuailldtlin Ahma&, Sharuluj-Ulema. 
'l'he motioll was negatived. 

Kushal P.l Singh, Raj. Bahadur. 
Lalchand Navalr.i, Mr. 
Mackeown, Mr. J. A. 
Maxw.ell, The Honourable Sir Reginald. 
Mehta, Mr. Jamnadas M. 
Noon, The Honourable Malik Bir Feroz 

Khan. 
Pai, Mr. A. V. 
Parmu. jI; and, Blaai. 
Raisman, 'I'h,' .Honourable ~ J·eremy. 
Spea.r, Dr. T. O. P. 
Spence, Sir George. 
Sundare81ln, Mr. N . 
Thakur Singh, Major. 
'l'riv,·di, Mr. C. M. 
Tyson. Mr. J. D. 

'1'h" ~~I I I  t.hen adjourned till Eleven of the Clock 
. lOUI \fur('h. 19,f\. 

on Wednesday, the 
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